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RAJYA SABHA
Tuesday, 6th August, 2019/15 Shravana, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Twenty-sixth
Report of the Department-related Parliamentary Standing
Committee on Rural Development

TrioT AR A3t § o W3t (et R Saif) - weiew, § ardior faer favm,
IR faB HATST @ e AR (2015-16) & wdg # fawN-HEfed anior fae
et ST e AR & sEd ofided § sfdfde RrweiRen & erataa o Refa
P WdY A e fqaRor | Ued WR @ g

MESSAGE FROM LOK SABHA
The Supreme Court (Number of Judges) Amendment Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, |1 am directed to enclose the Supreme
Court (Number of Judges) Amendment Bill, 2019, as passed by Lok Sabha at
its sitting held on the 5th August, 2019.

2. The Speaker has certified that this Bill is a Money Bill within the meaning
of article 110 of the Constitution of India."

Sir, | lay a copy of the Bill on the Table.

MR. CHAIRMAN: Shri T. G. Venkatesh. Once again, | would have to repeat this.
On the so-called Zero Hour, next time | would like to take your suggestion. Zero is not
looking positive to my mind. Some other name you can suggest. But it cannot be read.
It should be spoken. Afterwards | am going to take up Special Mentions. That can be
read.
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MATTERS RAISED WITH PERMISSION
Utilisation of non-conventional energy sources

SHRI T. G. VENKATESH (Andhra Pradesh) : Respected Chairman, Sir, there are
various non-conventional methods of power production. We can generate power by
solar energy and wind energy. Any country which is producing it to the maximum extent
possible will flourish and a remarkable change will be there. And billions of dollars will
be saved that way. When the BJP Government came to power, it took remedial steps to
reduce power cut. Because of those remedial steps, we have zero power cut in the entire
country. Further, to save the fuel, the Government of India should take bigger steps. We
have to increase the capacity of our solar power plants and wind power plants by
hundred times to save energy in the country. That way we can save the fuel. As
everybody knows, power generation through solar power and wind power is fuel free.
Almost all the States provide free power to agriculturists. Wherever sub-stations are
there, we should erect solar power plants. That way, agriculturists will get free power
and the burden of the State Governments will be reduced. Towards the cost of power
production, the State Governments incur heavy amount. Because of coal, furnace oil and
other fuels, its cost is huge. The State Governments have to reduce this cost. Wherever
solar power and wind power are available, they have to reduce the wheeling charges.
The solar power and wind power are available for ¥ 2.50. The Government is charging
around ¥ 2.50 to ¥ 3.00 for the wheeling charges. That has to be reduced. If they reduce
it by 50 paise, the industry will grow. We have to convert almost all the transport
vehicles, like cars and other vehicles, into electric vehicles within 7-10 years. If you keep
a target for that, a sea change will be there and we can save fuel. Environment also will
be free from pollution. Thank you, Sir.

Need for non-reduction of the divisible pool under the revised terms of

references of the fifteenth Finance Commission

SHRI AMAR PATNAIK (Odisha): Sir, I rise to make a submission about the recent
decision of the Union Cabinet, altering and basically adding to the Terms of Reference
of the Fifteenth Finance Commission while extending its tenure. In this decision, the
Terms of Reference were amended by the Cabinet so that the needs of defence and
internal security be set aside from regular expenditure. In the course of extending the
Commission's term, the Cabinet added the following to its mandate: "To address serious
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concerns regarding allocation of adequate, secure and non-lapsable funds for defence

and internal security of India."

Sir, this is an attempt by the Centre to occupy more fiscal space. Article 280 of the
Constitution requires the Commission to be the overall judge of how taxes are distributed
and Article 266 implies that the Consolidated Fund of India is a shared pool for all
national priorities. Setting aside a fund purely for defence, which is the natural end point
of the Cabinet's demand, would act against this basic constitutional principle. It would
reduce the divisible pool available to States and would reduce their fiscal space to
operate. It would reduce their ability to meet the constitutional obligations. No one item
on the Central List of the Constitution should be given priority over the State List and
the Concurrent List in this manner. It is upto the Union Government to decide how much
it wants to spend on defence and internal security from available resources earmarked
for it by the Finance Commission and not from the divisible pool because this would,
as | said, reduce the space of the States. It has been doing enough in recent years to
meet its defence and security related expenditure from the overall expenditure available
to it and not by reducing the fiscal space available to States. In this, there is a danger
to federalism because reduced transfers defeat the goal to raise States' spending power.
It does not give them fiscal capacity to discharge their responsibilities. So, Sir, the
demand is that the reported move to curtail the divisible pool, from which the taxes
collected by the Centre are devolved to the States, should be abandoned. Mr. Y. V.
Reddy, the former Governor of the Reserve Bank of India and an eminent economist and
public finance specialist, has written an article on this, in which he has said that before
the President gives his assent to this Cabinet recommendation, it should seek response
from the States. And that is what the Sarkaria Commission had also suggested. Thank

you very much, Sir.

SHRI JAIRAM RAMESH (Karnataka): Sir, | associate myself with the matter raised
by Shri Amar Patnaik.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the

matter raised by Shri Amar Patnaik.

SHRIMATI SAROJINI HEMBRAM (QOdisha): Sir, | also associate myself with the

matter raised by Shri Amar Patnaik.
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SHRI SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by Shri Amar Patnaik.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the matter
raised by Shri Amar Patnaik.

Injustice towards the employees of institutions accredited to AICTE

it gvARr Rig areg (SR Q) - AER {EMfT S, e Uge H Q¥ & g
H3Y, JATERVNT #ff Al St gd g HAl, eRoi st offHd wE S &1 AT dRal
g1 3T gAfTy &Rl §, R Hel I8 98d 81 Gugie, gadl, Adheq fdd
3R TRy AEA & A, BYIR Pl B 70 AT Usel §g Yol b1 JuR (AT 39D
BRY HIHR & ARIRG] B 75 g1 § S Bl fqAR AT 21 9P [y 37 q_T
< I € SR O A Ve &1 H S ged W AT bRl g

AR FHMRT S, § ARER BT &M I ARAI dobiid! R1er aRug gRI
AR, <21 & ol Wi uiffd ddiie! SRl § WaRd R1edl g seag=Rd Bl
& YT & URT WRBR BT S ATBNT PRAT A8l & | AIaR, 9 A1 H Rrerepl
P T @ P AdT FRIHE Bt ® iR T & +is FuiRa daqae g ®1 Rete srcdd
FH 9 W B PR F A7 AR BW &1 oFR His Rierd Rerd o d-an g,
dl dY G 9 ARBRI I b A AT AN ToSlS Bl § (6 YEY IF BT Al $O
ferear &f &, ofe S Retd @ e axd ey w) g S g1

3 § WRHR W A BRAT g b <WR H 8,000 A Afd w@fad Ui HReri
P T S A W IMOF Tl Pl Har e, Iq7 qAT 3 A fired, gHBT qawen
GFRET Y| ga”T, Rierdi &1 AW &8 8, TP I GHead 81, gdHds o
AT MYUTRRT g ¥b, 39¢ {7 RGN Afda MMavyd HeH S|

AR, et & sfaRed Bl &1 41 g9 Wl § 9RY 2ver €1 k8T 51 3
ISl TR gS-a¢ ATHYD [T TP BIA Bl BAR & 3R I A B aqed
CaGEEY

T A PR A 91 & fF wieaaig vt d Riefel 9 Bl &1 390 B,

9 o0 IR &7 Sifdere SRud 3R emawde dRas - afev|

3T, PR 7T (MERTYY) © #Weley, H "M ey §RT Sol N favy ¥ Wi
B WG PRAT G|

it oo S g (M) - "ERY, d Al AFHE 9e §RT SoR T fawy /7
WA Pl g PRl B
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MR. CHAIRMAN: Dr. T. Subbarami Reddy. He is not there. Now, Shrimati Jharna

Das Baidya.

SHRIMATI JHARNA DAS BAIDYA: Sir, | can't speak much because of my

operation.
MR. CHAIRMAN: Okay, no problem.
Increasing cases of honour killing in India

SHRIMATI JHARNA DAS BAIDYA (Tripura): My Zero Hour submission is regarding
the number of honour killings all over India. #i81&a, two honour killings 8% €, T& T s
H 3R gl AMErg & PrawER H | st |1 U honour killings 81 R8T €, 9T AR
# ¥RT IE Zero Hour mention & | Thank you, Sir.

Revision of royalty rates for major minerals including iron ore in Odisha

st | 2% (3NfSem) © TIRAT IR, # revision of royalty rates for major

minerals including iron ore in Odisha & &R H €19 MHIYA AT =T g |

R, IS TH mining rich State & 3R iron ore ! royalty NS & fog wm
AR @ g1 Iron ore & AT coal, lignite, sand for stowing @I 31 WE AR
Bl Tt w1 R RaawR, 2014 7 Government of India =1 f&ar o7 | I8 RdeH &%
T I F BT 21 39 R 0 RidwR, 2017 # It &1 R g anfay o,
<IfeT ol e RMee! d1 Rdra 781 gan € 1 Periodic revision 1 811 & BRI 1S3
¥CT BT mining revenue § &TH! BTCT &1 Y81 ¥ | Royalty revision & R # R WR&R
J bw AR B Py fafgar O Ao T

o

R, § MUD HEAH A Pg WBR A e e dxal g b et b1 R

Seg I Sleg fpdT WV, €=Iare |

it =T ARt (3NfeE) - Helew, # AN WeRN §RT Sol T favy ¥ W
P WG PRAT T |

SHRI SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I too associate myself with the

matter raised by the hon. Member.
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MR. CHAIRMAN: Okay, all those who associate, please send the names. Now,
Shri Vaiko.

Proposed dumping of nuclear waste in the Kudankulam Atomic Plant

SHRI VAIKO (Tamil Nadu): Sir, I draw the attention of this House, through you,
to the dangerous, disastrous and destructive consequences of the dumping of nuclear

waste in the atomic plant at Kudankulam in my home district Tirunelveli.

I recall the day of 21st November, 1988, when the then Prime Minister, Shri Rajiv
Gandhi, made a statement in the other House and this House welcoming the arrival of
Mr. Gorbachev, the then head of USSR. But, he just mentioned that we are going to
establish an atomic plant without mentioning the location of the plant because he was

very clever not to mention the project location.

But, | came to know through sources, therefore, |1 vehemently opposed it and
altercations took place between us. But, | talked about the three main accidents. The
first one on 28th March, 1978 in the United States of America and, thereafter, no atomic
plant has been set up in the United States of America. And the very same thing
happened in USSR after the Chernobyl accident on 26th April, 1986.

These things have to be taken into consideration. Therefore, we should not go for
atomic plant. | took Shri George Fernandes for the agitation in Tuticorin also. After these

accidents, particularly, in Chernobyl, even today, only disabled children are born.

Belgium, France and Germany have already shut down the atomic plants and the
United States has not set-up any atomic plant. But, very shockingly, on March 11, 2011,
Fukushima atomic plant disaster took place in which thousands were killed and hundreds

of thousands had to flee.

Sir, the fishermen, particularly, thousands of women in Idinthakari near Kudankulam
observed an agitation for nearly two years. Adding more salt to the injury, the Government
of India announced that a nuclear plant is going to be set-up there, and that they are

going to dump the atomic nuclear waste there.
Already, Poovulagin Nanbargal, an NGO, has filed a petition in the Supreme Court.

MR. CHAIRMAN: What is your suggestion? ...(Interruptions)...
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SHRI VAIKO: Sir, the point is, the nuclear waste, if it is dumped, it will destroy our
area and it will become a graveyard. There is a Korean film titled 'Pandora’, in which
200,000 Koreans acted. If you happen to see the movie, you will be moved to tears. It
is not a documentary. ...(Interruptions)... It is about explosions...(Interruptions)... in the
atomic plant. ...(Interruptions)...

MR. CHAIRMAN: What is your suggestion, Mr. Vaiko? ...(Interruptions)... What
is your demand? ...(Interruptions)...

SHRI VAIKO: Therefore, this plant should be abandoned. No nuclear waste should

be dumped. This atomic plant should be permanently closed. This is my point.

SHRI BINOY VISWAM (Kerala): Sir, | associate myself with the matter raised by

the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, | also associate myself with the

matter raised by the hon. Member.
Data on OBC in Census 2021

DR. BANDA PRAKASH (Telangana): Sir, | thank you for giving me the opportunity
to speak on this Zero Hour submission. There is no OBC data as on today in the
country. Last time it was conducted by the British Government in 1931. After Independence,
no data is collected. While accepting the 123rd Constitutional Amendment, hon. Home
Minister on that day assured the House that they will collect this year the OBCs' data
in the current Census. Even in the same month, on 31st August, the hon. Home Minister
gave a Press statement that this year, they will definitely conduct the Census. Pre-test
of the Census is going on from 12th August. As on today, there are no instructions for
the Registrar General of India on Other Backward Classes' data. In the form also, which
they have prepared, there is no place for OBC. | request the hon. Ministers, Minister
for Parliamentary Affairs, Minister for Social Justice and Empowerment, to kindly bring
it to the notice of the Home Minister. Please see to it that before 12th, the Cabinet takes
a decision to issue necessary instructions for collecting the data on the OBCs in the
Census, because that was the assurance given on the floor of the Rajya Sabha. I once
again request the hon. Chairman, as it was the assurance, kindly instruct the
hon. Minister to take up whatever was the assurance given to the House. That should
be brought to the notice of the hon. Minister.
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[Dr. Banda Prakash]

*Hon’ble Chairman Sir, Since Independence, we have not collected data regarding
backward classes. Lack of data has already caused damage to sixty crore people belonging
to backward class. Government has given assurance to collect data regarding backward
class after 72 years of Independence. Government is planning to collect pre-test data
from 12th onwards. However, if this is not implemented properly, backward class people
will be once again subjected to injustice. | request the Hon’ble Minister for Social Justice
and Empowerment and Hon’ble Minister for Parliamentary Affairs to make a note of this.
Sir, as Hon’ble Home Minister gave assurance on the floor of the House, | request you
to kindly discuss the same with the minister and ask him to take necessary steps.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, | also associate myself with the
matter raised by the hon. Member.

st BT a|t (S<Tg) < ARGy, H Y A 9eR §RT SeY Y vy ¥ e
HIUH] g DRl G|

St TSR TS (AT USY) : "eley, H WY AHg 9eg g§RT SelV U favy |
T IAMUDI FEg Pl T

MR. CHAIRMAN: You have to send the names.

Need to grant National Fair status to Shravani Mela

et PEde WA (FER) . 99Uy 789y, 990 <1 & fog g=rarg | § s
HETH A WRPR Bl M Uh qsdQUl [0y & @R e asdl g1 WiegR &
ool # ITRaTRAl I gEh ¥ Aae & "en # ggl <9 iR fagen & 9t e
H SIEIIOT 31 &, Sl 98l W Sl of NP} QdeR a|l &bl TR H A $Rd ¢ |
IE Al T8 BX WIel, 7 Pbadl QX WG4 & "el H, dicd W&l § Ul S & Sl S
105 fheliiiey w1 81 ¥ 991 oTal © fo5 faea # 105 frariier d@ o aren I8
TG FET Hell © | 9NAQR 3R f[JegR & i & 9 2 & 39 "ol & I Al
ST Tl "It far oyl

*English translation of the original speech made in Telugu.
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Gl s S S i Gg i dgen (B g T (Uke) Qs QLSS i fina T
2Ble us il W Ciph (S g e al Sl s 1S S u s pbdle S
o8 U by o e S Osbe o e BE g i e @ ol S
L e 0 S s s e Uy s om0 a3 50 G e (650 s sy
isa S Gt 203 ipa niadie g Olos e o S8 Sl e 5 K5 S
B e - Ui Ll fise (€105 S S g 2 B a2 00 0l L e
D ost sl oAb 15 s o g Wy B0 SS e 58105 (e i S o
e LS al g€ o 30 1S e il S lae gl oS o Bl (S 841 S

STt BT BT (STR TSI ¢ HEIGY, § A 9T gRT S8V U vy |

U JAUBI AEg Bl |

#t I ARI 31gR ([MER) : #eley, § W 7Y 9ewl gRT IaY ¢ w3

3T YH! ARG bRl G |

St U ST (AT QYN ;- AEIed, H |l AT 9eRN gRT SeIv Y favy | e

SMUD] g DI E:\;'|

i 3IFT UHTT ARR (TSR : WEIed, H Wl AT &R §R1 SV Y fawy

A AU AR FHEE AT G

2 R 74T ot (SR U< : HEGd, H W AFHY WEwl §RT S3IY Y fawy
A AU AR FHEg BT G

it TR SRIT @ERTES) © "eIgy, § ft A 9ER §RT So1Y Y vy | e
3MUP] TEE Bl g |

it 3oty R (\Few U - wElgy, § W 9 9T §RT SelY U fawy

A AU AR FHEg BT G

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself with
the matter raised by the hon. Member.

MR. CHAIRMAN: Those who want to associate may send their names.

tTransliteration in Urdu Script.
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Saving ‘Hilsa’ fish from extinction

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, Hilsa fish is intrinsically linked
to Bengalis and their culture. This is a fish which finds place in various social customs
of the Bengalis right from religious offerings to celebration of the new year or in any
other custom. Imperatively, this fish is finding a place which is paramount in the Bengali
culture. However, recently there has been a study, on behalf of the Jadhavpur University,
by the School of Oceanographic Sciences which suggested that the Hilsa fish is over-
exploited in its habitat at the northern part of the Bay of Bengal and rivers and estuaries
connected therewith. The matter of serious concern is that in the West Bengal part, we
see that the over-exploitation has reached such a level that the rate at which the fish
is being caught exceeds the rate at which the fish is reproduced. This rate creates a
danger of extinction of the fish.

In this case, the School of Oceanographic Sciences suggested certain things.
These fishermen belong to 12 marginalised castes under the Scheduled Castes category.
They are facing various problems. Though both the Governments, the Centre and the
State, have taken up the issue and trying to impose a ban on fishing to save the fish,
most of the time, it is only on paper and is not being executed. Both the Governments
need to join hands... to save the fish in its natural habits.

MR. CHAIRMAN: What is exactly happening? How would the Government come
into the picture? Is there lesser reproduction? What do you suggest?

SHRI ABIR RANJAN BISWAS: Sir, they need to impose the ban strictly. Otherwise,
their existence picture of the Hilsa is very bleak. The School suggested that a total of
25,440 tonnes is the maximum limit to which yearly seasonal fishing should be allowed
to be done. Again, we can have it only on paper. Sir, if it is not properly monitored, then
we will have the problem of losing this fish. Practically this figure is an attempt to have
maximum sustainable yield. The Bangladesh Government has taken many steps. We are
also working in tandem with the Bangladesh Government. We need to step up those
processes and we should see to it that the ban is not merely on paper but also in
practice. To that end, we need to provide much more assistance to the poor fishermen.
Otherwise, this ban will never come into practice. So, | would urge upon the Government
to join hands with the West Bengal Government, take suggestions from the Bangladesh
Government and take these people along on board as primary stakeholders so that the
ban is properly executed. Thank you.
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SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | associate myself with the issue
raised by the hon. Member.

Illegal entry of foreigners through Nepal Border

St AT ST (ERT) : IIRHA IR, EART AUTdd & A1 U Wad Rear <&
g1 gg A /18 @ YW & | wErEEl o 98i Se] gguioTe |’ § gSl ore BRd
g1 g AU @ B faeslt g e A 2 'w A € Auie s € ua
4 2, Qe ST uTel! AR €, I fegw | o &b Iy 3/ d@ 4 compulsory
TEl o1, olfdT ) security issues P I8 ¥ WBR o BT H $B Hh¥el [HY © |
Ui, i, Hong Kong IR AHBIS A fBged™ o & oy o/@ wurell AFTR®I &l
I SR BRI 99 ¥ 9gd ¥ Sl gAR SUTel HIE §, d 899 SR fAed § SR
59 9N A §AK &1 BRI WRPR A AUl Aray @l S Alfed SR {har €, 89
ACH & AR TUTel! ANRG AR FSG] 3RE, R, Fdd, 3, 8, ST oI
Qret <3l W AR BRA &, dl S U el AUrell gy A ST NOC SRR 8IH1
eV | # AFar § 5 9 $ GRem B a9 ¥ R IRl <9 W WRd H Bl
AT €, A SP Y IS compulsory ®RAT STRT 8, elfbd H S =mean g fob
T AN FAR 3R AU & Redl R BIE MR USI, Hifs g U el ¥, H
R # ff Uel € 5 e WReR 39 iy | gy TE &2 weiky, ufewd &
Y R WRE Red gd % €1 99 & 9 Slhad fJare & 99 g S Ao
foar & fr <o 9 QRem | |l 20 g9, 39 fewe ¥ 3% ol 9gd @ 2
QfR 37ST ATt IR = # 9gd Iolara! d¢ el 21 84 39 W W iRar 9 =R
BRAT TS| B A€ HeH 9 GHY SO ¥, O AUl A AN BT g@d ¢ &l
21 4§ I8 ve a1 P! qa dredl § 6 IR & ugel & Auie § SeAsa™ @
ST M & HRIGH B AU AR F WY 81 <, 98 BEIHH I8 dx |
39 AU H dM & ded UWd & IR W Sl a1yl

IR, AT BT A &b A 99 3R defence interest ool & d¢ 38T &1 @,
ST BT land port?:ﬁ’\’sea port S¥dHTeT DR P ENISE QW% SAF infrastructure
H $RE IR VBT T, AR H ISR 99 381 8, I8 gAR oy foar &1 fawa 21 st
PR e BT b U] & Py Tpell H IeocH & [o1g AT AT G compulsory
fooar T 7, ST SuTer B o} Uiferft 9 EY 89 Add XA oos) g1 #
P I F e W & 78N, e AU & A1 IS gY G qel IR WWEHR F ST
Terd Bax Mo o @ enfle wwar g

it *fY uprer qut (SR UREn - wElGy, H 39 vy & 9y Wi @ ddg FRal
gl
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Need for prioritising rainfed areas for implementation of KUSUM

Scheme for farmers

SHRI G. V. L. NARASIMHA RAO (Uttar Pradesh): Mr. Chairman, Sir, through this
intervention, 1 would like, first of all, to compliment the Government for the new scheme,
the KUSUM Yojana, under which ¥ 35,000 crores of Central assistance is being given
for promoting solar power for the farmers. The full form of PM-KUSUM is Pradhan
Mantri Kisan Urja Suraksha Evam Utthaan Mahabhiyan. This scheme is being proposed
as an attempt to make annadatta into urjadatta, someone who generates power. My
submission to the Ministry of New and Renewable Energy Sources is to focus on rainfed
areas for implementation of this scheme because more than 55 per cent of the gross
cropped area in this country is rainfed agriculture where there are no assured sources

of irrigation. Sir, 61 per cent of the farmers in the country depend on rainfed agriculture,

gAY #RT INBR A IANE 2, Yo ¢ [ WHR “HgA Ao Bl rainfed areas
#, aut smemRa uidl § implement w7 & WS < & B BN | There are three

components under this scheme. One component is giving 17.5 lakh stand-alone solar

pumps and these pumps will be given to people in off-grid areas where there is no direct
connectivity with the sub-stations of power generators. So, my submission is, all the
three components, under which farmers will get an opportunity to enhance their incomes,
may be implemented on greater priority in areas which are dependent on rainfed agriculture
because this is a scheme with a huge allocation of ¥ 35,000 crores and nearly about 30
lakh farmers are going to find this as an additional source of income for their livelihood.
Since the incomes in rain fed areas are low, my appeal is to prioritise implementation in
areas which lack agricultural support. These are the farmers who also have poor income.
Only 20 per cent of their income comes from agriculture. i1 SR&R ¥ MTE & &

ARPR “HGH A" DI implement B FHY 15T IRBRT Bl I8 JAT B [ T8
Iyl TR PV Bl 8, T8 39 Wi Bl SAET WAfddl <, difd il bl ST
A | A 9 vidl & feam amwifad g, Sal Me WIeT 9¢ | I8 W AR
RSP

it ARTIT AT GATRAT (RTORA) « #ElGd, § 39 vy & 91 a3 &l ddg Hal
gl

ST, 31N FroTat (SR USY) : #7eIed, § ft 39 favy & 9 @ &1 dag del
gl
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WER gafdey g Yev (do9) - #eiey, § W 39 fovy & 9 W@ & dag
PR E
#t famr i dgesy (@) - "ERY, § W 39 vy F 9y @d B d9g Rl
g |
3T, A AFRTE (A FRRE) - 7eey, § W) 39 9w & o Wd B Aag Rl
g |
Requirement of funds to meet flood calamity in Karnataka

DR. L. HANUMANTHAIAH (Karnataka): Sir, several districts in the State of
Karnataka are affected by heavy rainfall and also release of water from Maharashtra
dams. Five districts in North Karnataka, Belagavi, Bagalkot, Vijayapura, Raichur and
Yadgir, continue to reel under floods caused by heavy rain, and excess water has been
released from Maharashtra dams which has affected these districts completely. The
situation in two days turned worse with Maharashtra releasing more water from Koyna
and Varana dams into Krishna river, causing heavy inflow into Almatti and Narayanapura

dams.

On Sunday, more villages in Belagavi, Bagalkot and Vijayapura districts, located
downstream of Krishna Basin, were inundated and heavy damage caused to property
and crops. Several villages turned into islands! The heavy release of water from Almatti
dam, which is now at 518 feet against its total capacity of 519 feet is causing the problem.
So, water is released. Due to this, crops and property in areas downstream from the
reservoir are severely affected. And, Sir, hundreds of acres of standing crop in Raichur
and Yadgir districts are under flood water and farmers are in big trouble.

Sir, as per the situation reported on floods in Karnataka, there are 12 Districts -
Dakshin Kannada, Udupi, Uttar Kannada, Kodagu, Chikkamagaluru, Shimoga, Hassan,
Belagavi, Vijayapura, Bagalkot, Yadgir — and around 68 villages are totally submerged
due to heavy rain. Sir, in the last 24 hours, thousands of people have been affected by
these floods, hundreds of people lost their lives and it caused death of huge livestock.

Sir, this region received between 41-49 per cent of excess rainfall.

So, | urge upon the Government to pay immediate attention to this situation and
release funds to Karnataka State and rehabilitate the affected people. | also appeal to
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the Government of India to send a Central Team to assess the situation to find out loss
incurred by these 12 districts.

I once again demand the Government of India to look into the matter as an
emergency and release funds immediately. Thank you.

MR. CHAIRMAN: That is a different stream. Kaveri is this side. There is no water
here.

DR. PRABHAKAR KORE (Karnataka): Sir, I only wish to make one point in
continuation of what hon. Member has said. Most part of the Pune-Bagalore National
Highway is totally closed because of these heavy rains. So, the Government has to take
a very serious note of it, because lakhs of trucks are stranded.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | associate myself with the Zero
Hour submission of the hon. Member.

SHRI AKHILESH PRASAD SINGH (Bihar): Sir, I also associate myself with the
Zero Hour submission of the hon. Member.

SHRI NARANBHAI J. RATHWA (Guijarat): Sir, | also associate myself with the
Zero Hour submission of the hon. Member.

SHRI KUMAR KETKAR (Maharashtra): Sir, | also associate myself with the Zero
Hour submission of the hon. Member.

MR. CHAIRMAN: | was in Belgaon about a month or two months ago. Then,
people of Karnataka requested me to speak to the Chief Minister of Maharashtra for
release of some water. | talked to him and he had done something. Now, excess water
is being released. That is the problem for Karnataka, since it is in the upper stream. Then,
Almatti is full and excess water is released. Then, downstream, you have confined only
upto Yadagir. So, you have problem. These are the problems that both the States are
facing. So, they have to have a regular interaction and, as and when, water is going to
be released, they have to give advance information.

Now, we will take up the Special Mentions. Kumari Selja.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, may | make a submission?

MR. CHAIRMAN: We have not admitted it.
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SHRI TIRUCHI SIVA: Sir, if you permit, I will make my submission.
MR. CHAIRMAN: What is your submission? Tell me.

SHRI TIRUCHI SIVA: It is said that the issue which | wanted to raise has already
been raised by an hon. Member. That is why they have not admitted.

MR. CHAIRMAN: | cannot discuss it like that.
SHRI TIRUCHI SIVA: No, Sir. The pointis...
MR. CHAIRMAN: No, no. Please. Now, Kumari Selja.

SHRI TIRUCHI SIVA: Sir, it is the same thing. ...(Interruptions)...One Member
should not be allowed again in the same week. But, the same Member was allowed twice
in the same week and it is violation of rules. So, why | was not permitted is my point.

MR. CHAIRMAN: | cannot answer like this. This is number one. If the office or
the Chairman is of the impression that a particular issue has been raised by one Member
and notice on the same issue is given by another Member, it will not be entertained.
This has to be understood.

Secondly, if at all there are not enough notices, the Member who has raised an
issue earlier i.e., previous day, may, sometimes, also get an opportunity. So, if there is
any discrepancy, you bring it to the notice of the Table Office. We will definitely look
into it. But, discussing like this is not permitted.

SPECIAL MENTIONS

Demand to increase the compensation to farmers for the land required for the
construction of NH-152D in Haryana by NHAI

FARY AT (BRATOM) : FUURT ABIGY, TG ISHR-152 S &l FHior gRamon
P PoEA H AEwIG Nl dd [BA1 1 BT g1 T URASH & [T HA 1826.05
BFIR Y BT ARTSOT AT AT AT | TA.UAQIME. F ARHINAT T Hel A1 & 159y
WARPR B T3 YA ARSI T & JGAR A Bl ST Famaar A Smem |

HEIGY, Siig, HIATd g gred] RNl & g9RI Bl & S o 152 S
¥ fog sftwEla @t 7 2, fea fiod $8 9EM1 9 wifiyd® eRe 1R Joa) aR
q W e I8 gamaan AR @1 Ry #R = E
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[ e

HEI&d, BT & 9 Tl & [BAFl 7 AR &R & AFAR AT Te1 forar g1
ST Pl 254 Ubs YA BT AU a1 M vl fHAml &1 96 § & uld tes
H3ATaS BT AR 37-51 ARI FUY T 9gd HH ©, Sl el HRATA TTHIRR &
H o B

HEred, feaml @ @i € f6 ST WRfd Jamast & Bid & IgaR 2 RIS
IR P AT UG BT S| 34 YBR TRE! gEst & 18 WAl & fham O S+
e & vaw # fe <& I @ Ry ax w F | =l B9 7 afaR @1 =
W JodR [AM IFBEAR B Hid AT 8 gBl B

HEley, A BAR <% B Je ©1 § ARPR U 3MMUE HRCl g (&b fpami o
A B STew QRT AT M)

Demand to relax the existing norms of PMGSY

SHRI PRASHANTA NANDA (Odisha): Mr. Chairman, Sir, as per the PMGSY
guidelines, a State is eligible to get sanction, having population of 250 and above in IAP
districts and 500 and above in non-1AP districts.

In view of a large number of unconnected habitations in the State of Odisha, the
Government of India may kindly consider to relax the existing norms for providing
connectivity to the IAP districts, having population of 250 and above, which are mainly
tribal-dominated districts, covering more than 40 per cent of total population.

The PMGSY was a cent per cent Centraly-funded scheme for providing connectivity
to unconnected habitations with all-weather roads. From 2015-16, the funding pattern
has been revised with sixty per cent Central share and forty per cent State share. The
cost towards annual routine maintenance work for the first five years is borne by the
State. Thus, the requirement of maintenance is huge. Hence, the Government of India
may consider sharing funds towards cost of post-first-five-year maintenance of the
PMGSY-completed roads.

SHRI SASMIT PATRA (Odisha): Sir, | associate myself with what the hon. Member
has said.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with what

the hon. Member has said.
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Demand to develop Vindhyachal region in Mirzapur division as
tourist destination

it T wrpel (A FERE) « ARGy, e Aved A i SHug o €, TR,
VRIS SR AMvg, SiEl wied @ gfte 9 aR) |vread € fraigR @ At faregarRe
BT UIET g dAT gAR Bl Bl &, Ware! § A AT b1 FEY WS A1 s R
gR A R@ St &1 #@fex 9 @ presafalt &1 ures M | "eiey, g @) gfic 9
4 gk 9 9 Re< $9, P Mfd< Jea¥ o IR & T A SIET Sl § a1
e AN TAUUTd T BId, S [aH e, eIvel Wi, RIgHme &3, eRai~rm g, 0o
0, <9 T AT R BIel Rd € | FSigR H FAR B fober, fasraqy &1 fobetr, e
AM¥E W faSRrTe @1 fher, R &1 e &, S Ufoeiae uded I €

ARG, PR T d8-99 SR AT Bled G WU & o Rie, ged a
IR Y Y, et A fagrR @ gfic | 7@l don ReaR @ erawen & 91 o
el wiesl @l gitc 7 a8l STl Yiaem &1 STl Jer R ARN Bl AR U
BT | farearae qusd A FeigR, S arRRe 9 60 fharier @ gt W &, I8f sl
T Al o ST | HBIGY, | MU A1edd ¥ AR OReGR adT e #3l 5 9 AT
PR g o faearae qusd, & dHl el - [AoigR, dMvs 991 9a&rel 3. fel Bl
Tieq o gfte ¥ fawfaa fear sy, o et wiesl & qen i dl & gda!
RICAECEC

St BT BEH (STR URTN) ¢ HEIGY, § AFE GEW §RT SoU U favy |
W Pl Aag Bl g

Demand to develop the adjoining area of Chachai Water Fall, District

Reva, as a sanctuary

it ISHT USH (AE UQ¥)) : Helqd, IdTs Slayurd fawd uRig Widd digd &
T 21 R e & fog v & wdiesd omd €1 98l e} A9 9 g9 STauud
o1 foefor gam 2

O & g e T4 iR oA e @ W Wi ¥l g 9 o RN geiRi
UHE SHIF H g1 STel &, T8l IR, TIdT Ud 31 SHTell SIeR| &1 99RT §, S $Hi-
! fHal B A B W RAE BRA | TGR Pl TRIRI g9 S 7Y by Y
Tgel 99 Y fHar T o, R W I SR WA BT WS AT o, offdh 99 faem
H oS dF By UBd A8l DI TR B
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[#ft JTSTET ged]

AT DI ARIRVY §91Y M H 98 Uh (999 Ted W & wy § fabiad s
SR T & B v eRIER b wU § 9P Uga el 99 Wy ol Bl
ISR el 3R & &1 [ e | 399 [l UR 4 $i 4 &1 I T8l
BN, STTel @t Wt gRenm ERft ok waferor &1 Aqerd & = |

A1 99T #eied, ¥ #9- 9ed, A 93 S 3R A geEEEt Soff
A AR HRAT A8 & (b MAFDBAT P MR W Falg STedurd, el ST 1 3Ry
F ®T H g9H I HRIARI B S|

MR. CHAIRMAN: Shri Prabhakar Reddy Vemireddy; absent. Now, Shri Sasmit
Patra.

Demand to raise the coal royalty from 14 per cent to 20 per cent in Odisha and
get the dues cleared from Mahanadi Coalfields Limited

SHRI SASMIT PATRA (Odisha): Sir, Odisha produces one-fifth of total coal produced
in India, but the rate of coal royalty has not been revised from 14 per cent to 20 per
cent over the past six years despite repeated demands. On the other hand, the Union
Government has raised clean energy cess rate from ¥ 50/- per tonne to ¥ 400/- per tonne
during this period, and collected ¥ 17,300 crores upto March, 2018. But, Odisha, facing
all pollution and displacement of people, does not benefit at all. The Odisha Government
has been requesting for a share of, at least, 60 per cent of such funds to deal with
negative externalities but the Centre has not considered this very just and fair demand.
Similarly, Mahanadi Coalfields Ltd., a Coal India subsidiary operating in Odisha, has
increased its profit before tax from ¥ 5,314.24 crores in 2014-15 to ¥ 7,339.66 crores in
2017-18, with a robust growth of over 38 per cent. The MCL has contributed Rs. 2,021
crores to Central Exchequer during 2014-15, which has now increased more than three
times, to about T 6,163 crores during 2017-18. But, the MCL has failed to pay
compensation amount of ¥ 8,297.77 crores towards cost of about 180 million tonnes of
coal extracted in excess of permissible limits under environmental clearance. | demand
that the Union Government revise the coal royalty from 14 per cent to 20 per cent
immediately so that the people of Odisha get their rightful share for development,
especially, of those regions that are facing pollution and displacement due to coal mining
and also for the MCL to pay the outstanding ¥ 8,297.77 crores, at the earliest, to the
Odisha Government.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I associate myself with the
Special Mention made by the hon. Member.
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SHRI PRASHANTA NANDA (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member.

Demand for granting constitutional status to the National

Commission for Minorities

SHRI MD. NADIMUL HAQUE (West Bengal): Hon. Chairman, Sir, various
commissions were set up by different Governments with the aim to address the needs
of a particular group of people. Granting constitutional status to such commissions did
a world of good to these bodies as now it made them effective. Recently, the National
Commission for Backward Classes, NCBC was awarded the constitutional status. Now,
the time has come to do the same for the National Commission for Minorities, that is,
the NCM. Granting them the constitutional status will give them the powers to act
against errant officials, who do not attend hearings, follow its order or are found guilty
of dereliction of duty. In its present form, the Commission has powers to summon
officials but has to rely on departments concerned for action against erring officials.
Giving them the constitutional status would ensure the safeguarding of the rights of
minorities in a better manner as people will take them seriously and it will lead to the
quick disposal of cases, which is not happening currently. This has become even more
important with an alarming rise in incidents against the minorities over the last few years.
It is therefore imperative that the National Commission for Minorities gets constitutional

status. | would like to urge the Government to take necessary steps in this regard.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I would like to associate myself with
the Special Mention made by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also would like to associate
myself with the Special Mention made by the hon. Member.

MR. CHAIRMAN: Shri Husain Dalwai; not there. Shri Ram Nath Thakur.

Demand to imporve the functioning of AIIMS at Patna

it I AR SR ([FER): WU ABIgd, 26 Jells, 2019 & TEgeT @aR
# By o fF [ER & IR & UE g0 fSoell, TR H Soflol &AM gedr 9 facef]
3 <&l ofl, et g7y f & €1 81 WY gt @l 9gad gef MR T8l oY, Pad
I9F feor & wierdr ve o1, NRIeT gl Ueqr & t=F § 81 Hoar A1, e
gl B S W g el 2T
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(31 M 1Y B1GR]

HEled, Ul ¥ TR G S & dIave 98] STl Hl Irad qaRAT 7 Bl B
RO SN Pl feeell, TRI €1 3T Usdl €1 I8 U G Ugq] ©, il IARPRI
SIS H yed H URT Al G 11, W 81 W T dl 99 RE b SRRk €, 7
2 9 IRE D S D ARl 8, 7 G QR & STaed SUd | 3R IE 69
SIARAT YT, TR H B, a1 faoell, TR 3 &l Iavdddl & Ael uedl|

HEIGE, W1 XY & b gel, TRI B QX1 TRE BRIRG a9 &1 fazn d Ifa
HSH $BMU, Al I8N & @Nl B I8 WM oTdd B feeoll, TR 9 3FT TS |

dgd-agd e |

siereht BEde WA (FER) : A86y, § AT 9w gRT SeY 7Y vy 3 a3
B g PRA g

,i.

:'S C’Léﬁi C"-—’J'}‘ é L J:)“’ Uk 2 S5 ] (JL‘."!) EXE U"‘:“"’:s A~ yiaa
U SS lan SO g opse

Demand to urgently release the scholarships of students belonging to Dalits,
OBCs and Minorities

SHRI BINOY VISWAM (Kerala): Sir, my Special Mention is regarding delay in
providing scholarships to students belonging to dalits, OBCs and minorities.

Sir, the fellowships under Rajiv Gandhi National Fellowship Scheme and Maulana
Azad National Fellowship Scheme entitled to research scholars who belong to dalits,
OBCs and minorities have not been given to them for the last academic year.

UGC had invited for the application in December, 2018 but the follow up action in
this regard has not been taken as yet even after seven months. This is an injustice to
the research scholars coming from these deprived sections.

I urge upon the Government to take urgent necessary action to release the
scholarships immediately. Thank you, Sir.

MR. CHAIRMAN: We have to take up the Bill. Is Mr. Derek there in town,

Nadimulji? Is Mr. Derek O'Brien in town? ...(Interruptions)...

SHRI SUKHENDU SEKHAR RAY (West Bengal): He is in town. ...(Interruptions)...

tTransliteration in Urdu Script.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, since time is left ...

MR. CHAIRMAN: | can't repeat. If it is something else, then that is a different
matter. | myself would have gone through that. | got your notice. Then | verified. It was
raised again on 26th. Second time, | can't. ...(Interruptions)...

SHRI TIRUCHI SIVA: One of the factories is in my place and thousands of
employees ....

MR. CHAIRMAN: Then you should have given it on that day itself. Mr. Siva,
you are a senior Member. You are on the panel of Vice-Chairmen also. Please, no.

SHRI TIRUCHI SIVA: Sir, we are representatives of the people. We have to voice
their concerns here.

MR. CHAIRMAN: You are not understanding what | am saying. The same issue
was raised in this House on 26th. If I allow it again, everybody would start saying that
he was not there on that day, his issue is also important and so, it may be allowed.
Parliament has to follow certain rules.

SHRI TIRUCHI SIVA: Sir, one of the factories is located at my place.
MR. CHAIRMAN: That is your problem. What can | do?

SHRI RAKESH SINHA (Nominated): Sir, with your permission, | had submitted an
issue earlier which was a part of the Zero Hour mentions, but it was not taken up. ¥,

BRI TH AoivH o fh 8F Bled FoHe &1 B dl BRd & 3R AP BT gHde

Tsdl 8, oife BR<d...

MR. CHAIRMAN: That was admitted. | think you were not there at that time. |
think it was called for yesterday.

SHRI RAKESH SINHA: Yes, Sir. Can | raise it now?
MR. CHAIRMAN: No. For that you have to give notice.

SHRI RAKESH SINHA: Sir, if there is time, | can do so now. It is a constructive
suggestion.

MR. CHAIRMAN: All right. It has already been admitted but we could not take
it up.
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Need for training and curriculum for Hostel Management

it Irher RaeeT (A FER@) - wvdfa ARGy, aral 9o ERed | TEd €, R
M TF A ¥ odx 30 ATl @l &1 AN U9 ERTel HeoHc &l 7 $ls Rolad
g, 7 PIS SITICYIM &, Sd(h BH Bled HoHE BRA & AR IAD] ATST gHIge Bleeq

d qEd Bl

R WRBR ¥, PR IR BI U D TS © (b R
BN A

HoHe BT SRITYTA Widl SIY, SHHT RIelqd S7ae]s [BaT WY | Sl il g2 eReed
HIEd €, R ¥ @ B § - WS ®U A, AHIE WY A, SHb AHD
WR W SHHI Y9G TSl 2| AT 39 ARE P BRSd HIoMT Bl S B, dl
3BT B | IFH RGN M1 @12¢ 6 qedi &1 fbd dRe I gsdl [Har smel S
T W W X B T, AP ST BReed | YURE & H9 9gd 8 W ol W
JATE & b BRe H-oe 3T Rielad, SRIege AR ¢ & $ WY, g3are |

GOVERNMENT BILLS
The Consumer Protection Bill, 2019

MR. CHAIRMAN: Now, the Consumer Protection Bill, 2019. The time allotted, as
per records, is four hours. Shri Paswan to move for consideration of the Consumer
Protection Bill, 2019.

SUHIET AW, @i AR Ade~e faavoer #= (o Ife™T araar) - A

HElqy, § U BRdl g

“fop IuMamel & f2dl &1 WReTU B & v iR oy & fw SuHieR
faarel & 9T ¥ R gurdt wee den oRfeRer & forv &k S9N ddfed an
e vl & oy Sudy o+ a1 f9ge W, dle 9w gRT UIRd w0 #,
foar f&ar e l”

3t Tl : oMU $E Al FEd €, @ 9 9ad 2

i IR URIE [T A8 16, I8 9gd 8l [l I |l fA8ed 8 3R I8
SR UicaRH fda, 1986 @1 &1 SHP! 33 A & W 2| TS Ay H 9gd IR
e 6y Y, U @ WRER & q9g d A, 89 AN S Uwell aR Sy o, q9 o,
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ifpT fpedl RuMEer 98 9 U 81 8 |9l | BH Arl 7 ol [GHNT 9 8% 69
BRI B, Gfd I8 33 A b a1& AT &1 I8 TP non-controversial Bill & AR T
ff gema €, ST 9R & 9R gEIdl &1 g9d wEae fear €1 98 9d 2011 #
amar ol ' fda Wi oudh # T iR 2012 # ST HHST 7 A R @,
iy S9d 919 2015 #, 9 A @l @ WRGR &1, df i 4 9 f9a &I rRd,
2015 ¥ WS HAST § TS TAT| I§ AT AT b 59 AT B IV € 3R g FEH
Bl ¥ €, 39felY @l Sie R U@ 791 f9ggd dle 991 o sme | i 9 g8
IR TR BEH ST AT H 9ol b1 oM {Harl ifid, 2016 § WfST HAST 7
Ao R < ) iR sad WfST &9t 94 37 RwiRe &1, 89 37 ReRel & ddy
q g AN A SAD! g W o7 SR aradid W @t ofl, 4 AT convince W Y &
iR SH & uig RImRel & Bledx arat ot ReAse=a ofi, SHd! &9 @Rl o A4
form| Sud 91 I8 X A Rgad #ach § T, f Sheed ® M| g 9o I8t
Al ST o1, i 9 AHY STealaral oY 3R $8 AMH Wewl 7 Uiy | Bl oo |
g AR UF e Bl oddx M| 98 B R Bl oix ol [ 2o R Bl g
SIET 7T B 1 8o BAR HaT H, services H @RI AT Bl W, 8 HIX B |l ST
S, $9h WdY H 1995 H GUR PIC T AU SoFC H PET AT A U GUH BIc
B SoMc 8, GUF DI T AU SioFic H Pel o T ST 9 TR I DI AT
T& o Sy, ofag ST Sel S W # dlede axd § 91 WReN EiRueed g,
JPI BISHR, Sl d1dT &, SIh] 399 I&H B B [HAT ST| SHP 916 8 AN
TS MR W S I H T $IR B @ A1, AfhT A”T HIHI AT Al
T B ABR ARV Fad Pi, HT DI, AT 39 IR & 9T H Pls controversy &l
g1, SareT e ao foar &l dcdr ¥R, sfiv 89 SHd! 39 T I@T § | BTdife
vl |l |1 H 9 fede g3 ofl, A1 Bl A AeRl |, SHH 8 el & ArT
g, § ITHT AM &I ol el g, Sei AN B oAl B AT sHB I FCHT T,
T, 3P W AT ST AIEY AT | S8 AT BB o, Afh &9 ANl ° SHB! 399
TE @ ©

W, I8 fUsell IR I8 W, 13 WRAX &I listed AT o1, i IH W Bl
discussion &1 &1 HHI AT AR A HRUI F I8 U9 &1 & Url o7 | S9d 918, il
9 SUD! qaarT o {6 I8 &1 IR LS FHST H WA g3 B | THH S W AT
g U 9 3§ & ve A1 g9R1 S g Redd 8, 98 arll @ =1 fadms
T ¥ FE e 91 I8 § 5 R AHT I8 Consumer Protection Bill ST T, 99
g ¥ feamT #§ 9E o {6 SR judiciary & TG W S fHar gl S S
Jg feART # of {5 AR @1 Sieal W Sleal 08 f¥7el, i $© VAT dIAERl §41
fop BT A HoPAR BIC W (&A1 TAT| 3G T4 HSGHR Blc AH @M TN, A SHD
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12.00 Noon
BRI RIREIR]

I oaa a1 foU Ul v feRgae olaat &1 9911 & /1, U e olad &1 &1
& T @R TP AN dad &1 991 oA AT o fSRedae ofde § - 98 9RT WRTeR
PIC & FHM @ AT AT R G3N? A I8 g3l b gdbled Bl of ST, AR
Aol HRAT T BRON A 3a HF UfST 81 ¢ b e @i ewe =81 g1 Rure
& HAId® e oldel W Pl MeTdR 20 BAR, 304 4 3l Al URET €1 e ofae
W 1 @, 18 89X, 319 &4 UfST € 3R feRgae odd W 3 @™, 23 89k 163
B ST &1 gEd 3= Nl P Sfedl Uh R Sl Had g8l $RU g, 98 Ig ©
fr o feReae BRE 8, e HHIF W W Ta-Hc & 2l Tgd fSRede ®BRH
o, WWT FHHYE o1, AT HHIIE o, 9 TR BF AN o 3@ A1 & fAw FHeee
g feur 21 feRgae &iiem, e wHvM, JvHd dHeF | feRgae ik We, we
e & under €1 G8f ST President &1 gATd &1 € a1 members & g9 B &,
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feRgae FIeM &, SUH Sl President & URE 7, 98 ovW 118 feRgacd # w@rel
gl 89 39P [ IR-IR forg 32 €1 3P 89 1 TR @l 8% WE & HogAr Ashedl
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| 3l BH SHd fog ardeid ) I £ S R ¥ HEd @ Sl URed &, d
362 URSH I AP Wil & | A WS €, B9 Idl A1 T8l ofil, Hild Ig Sl
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3OP A1 B BF AT $HH procedure BT 2ATST Bl &X I8 & | 39 Aa SATET
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qE AT| 3 BF < o SR 9@1 B fSRede & oy U a_Is $U¢ d& Y faadn
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P dh Y AT & 3R 10 PRIs BUU W HW b AHS Bl g9 Nl T National
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3Ty &9 AT 9 Consumer Protection Authority S8 &, ST <9 TISi @l < it | AT
e & U, AMH BRIEH & 99 3R AME WXIeT & 919 98 dF1 el o
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BRI RIREIR]
CCPA &1 H¥e 8l, 918 a8 product liability ®T AT 8l, A8 I8 service &I HEAA
g, 37 9 S & foy 9 W A 9gd AEAd 9)d 39 ¢ fd @ g9 ¥

# R A A wel W gEl Bl wedl §, 89 e a9 H 4 AEl Hel
2 f& A R & S fl geia B, 9 8H 91 9ad g1 S W sRieHed S
for € S9a fou wieel Wt o5 9wl | g 919 @ ¥ I8 SN 9ed 99
gU €, I9E S 93 gU € IR ff &3 vew €, R 7 wiEel Sfowi R wEl
g1 S o AN e 'R0, ' SRR B f ST B wed-ore # < | ondt S
Il 9 €, S g 39H wTHe ) far B S AN 91 | g9, 39 il @t
WY, AT el A Iadid BRb, 89 S9H Siied B B B | S G9g T8l 81,
I 7 B9 SMUd] Hfvaq A1, <Ifehd S AWd BT, D] §H Hod-Y el H SToY
SRl & 9 & a7 9o wda=fa &, e Ufaeifie o & w0 4 o 811 I8
ST "The Consumer Protection Bill, 2019’ %\r WWQ’%?TWW%W‘#?W?
AHT MY | 81 W] & AT § U a1 FHE HRal & | AU o1 dle] Dl AT
41, 39¢ oY e 9gd-9gd g=arg |

MR. CHAIRMAN: There are two Amendments by Shri Derek O’Brien and Shri
K. K. Ragesh for reference of the Consumer Protection Bill, 2019, as passed by Lok
Sabha, to a Select Committee of the Rajya Sabha. Shri Derek O’Brien, are you moving
the Amendment?

SHRI DEREK O’BRIEN (West Bengal): Sir, | move:

"That the Bill to provide for protection of the interests of consumers and for the
said purpose, to establish authorities for timely and effective administration and
settlement of consumers’ disputes and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be referred to a Select Committee of the Rajya
Sabha, consisting of the following Members:-

1. Shri Tiruchi Siva

2. Shri Javed Ali Khan

3. Shri Sukhendu Sekhar Ray
4. Shri Manish Gupta

5. Shri Manas Ranjan Bhunia

6. Ms. Dola Sen



Government [6 August, 2019] Bills 27

7. Shri Ahamed Hassan
8. Shri Md. Nadimul Haque

9. Shri Santanu Sen
10. Shri Abir Ranjan Biswas

with instructions to report by the last day of the first week of the next Session of the
Rajya Sabha."

MR. CHAIRMAN: Shri K. K. Ragesh, are you moving the Amendment?
SHRI K. K. RAGESH (Kerala): Sir, | move:

That the Bill to provide for protection of the interests of consumers and for the
said purpose, to establish authorities for timely and effective administration and
settlement of consumers’ disputes and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be referred to a Select Committee of the Rajya
Sabha, consisting of the following Members:-

1. Shri Ripun Bora

2. Shrimati Vandana Chavan
3. Shri B. K. Hariprasad

4. Prof. Manoj Kumar Jha

5. Shri Elamaram Kareem

6. Shri K. K. Ragesh

7. Shri Sanjay Singh

8. Shri Tiruchi Siva

9. Shri M. P. Veerendra Kumar
10. Shri Binoy Viswam

with instructions to report by the last day of the first week of the next Session of the
Rajya Sabha."

The questions were proposed.

MR. CHAIRMAN: The motion for consideration of the Consumer Protection Bill,
2019, as passed by the Lok Sabha, and the Amendments moved thereon are now open

for discussion.
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[Mr. Chairman]

Before | take up the names, | have to make one small request and also another
suggestion. Today, we have two Bills. Earlier, in the Business Advisory Committee, we
had agreed on the National Institute of Design (Amendment) Bill, 2019, which is a very
simple Bill. If you approve that Bill, degrees can be given, which have been held up.
It was agreed upon by all the parties that day. That will not take even half-an-hour. That
can be brought in. That was the agreement. So, | have suggested to them to bring that
Bill also as Supplementary Agenda, after we complete this Business. So, keep that in
mind. We will take up that Bill today only. Tomorrow, the House is there. As of now,

as per the schedule, tomorrow is the last day. Keep that in mind.

Hon. Members, there is one personal request from my side. We plan to have a
lunch tomorrow at one o’clock at my residence. As the Chairman of the Rajya Sabha,
I request you all to join the lunch. It will be better if you clap after eating the lunch.
...(Interruptions)... 1 am talking about lunch at one o’clock. There is no bill for lunch.
It is free. ...(Interruptions)...

So, today, after this discussion, we will take up the other Bill and then the NID
Bill. Supplementary Agenda will come. Now, the discussion starts. Shri K.C. Ramamurthy.
Please, keep the time limit in mind.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | thank you for giving me this
opportunity to speak on this Bill, which is very important and has far-reaching
consequences. This Bill aims to replace the existing Consumer Protection Act, 1986.

(MR. DEPUTY CHAIRMAN in the Chair)

This Bill has travelled for more than five years from the draft stage to the present
stage, and the delayed journey is not in the interest of the consumers. The hon. Minister
had also introduced the Bill in the last Lok Sabha, but it lapsed. This lapse gave an
opportunity to the hon. Minister to tweak some of the provisions to make good by way
of changes.

The first point | want to make relates to Chapter-V which deals with setting up of
mediation cells and related provisions. And, Clause 37 provides parties to give their
consent for mediation. My point is; this Bill does not address the fundamental problem
of protracted and complicated litigation, which is the bane of the consumer forums under
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1986 Act. When the Bill was being prepared, the hon. Minister had assured that he
would provide alternative system of consumer justice to resolve disputes with
manufacturers and service providers in a simple and quick manner, that too without the
help of lawyers. Now, he is prescribing something else. So, | request hon. Minister to
kindly look into this.

My second point relates to unfair trade practices. The Bill defines, under Clause
2(6)(i), what constitutes “unfair contract’ or ‘unfair trade practice’ or ‘restrictive trade
practice’. And, it also prescribes punitive action by sending guilty to prison for two to
five years, if there is misleading advertisement. But, the point | wish to make here is that
unfair trade practices and restrictive trade practices are being dealt by the Competition
Commission of India. So, does it not conflict with that? The hon. Minister may kindly
explain this.

Sir, the third point is that if you look at Clause 10, in Chapter 11l and Clause 42
in Chapter 1V, which deal with the appointment of Commissioners at the National-level
and State-level, the Bill is silent on the composition of the Commissions. It simply says
that the Government of India in the case of Central Consumer Protection Authority and
the concerned State Government in the case of State Commissions. Sir, if you look at
the 1986 Act, it clearly mentions that a person to be qualified as a Judge be made as
head and also prescribes qualification, experience, expertise, etc. | request the hon.
Minister to mention details of qualification, experience, etc., in the Bill itself.

Sir, my fourth point is that the Food Safety and Standards Authority of India has
recently launched ‘Eat Right Movement’, the objective of which is to eat healthy and
eat safe. Sir, the problem is that Government agencies laid down regulations for industry
to push healthier food options through Eat Right Movement or Jago Grahak Jago. But,
there is lack of awareness among consumers. | am saying this because consumers are
complaining of not getting healthy food when they eat out or buy packaged food. But,
when it comes to manufacturers, they say that they produce products which are to the
liking of the consumers. So, | would like to know from the hon. Minister as to what is
their plan to break the ‘conflict” between consumers and the manufacturers through ‘Eat
Right Movement’.

The next point is that we are getting huge quantities of imported food consignments.
When our food consignments go out to the western countries and even the United
States, they reject them citing that there is more pesticide residue in the food items. But,
when we import food items, even though, there may be pesticide residues more than the



30  Government [RAJYA SABHA] Bills

[Shri K. C. Ramamurthy]

permissible levels, we are not able to test them, because FSSAI do not have the required
infrastructure and manpower to test all important food consignments for maximum
pesticide residue levels. Sir, if you just look at how many pesticide molecules the FSSAI
can test, it is just 280 molecules, when it is compared to 500 molecules in the European
Union and nearly 1,000 molecules in the US.

Secondly, the problem is that FSSAI is also not able to test these 280 pesticide
molecules, and, taking advantage of this, the European Union, the United States and
China are flooding with food items with more and more pesticides. So, | would like to
know from the hon. Minister as to what his Ministry is doing to ensure that FSSAI,
at least, will have necessary infrastructure and paraphernalia to test 500 pesticide

molecules.

Sir, I come back to Clause 2 again. Clause 2 (7) and (42) which define the word
‘consumer’ and ‘service’ respectively. Here you are saying that ‘service’ is ‘no service’,
if there is no consideration in the form of money. As a result of this, an aggrieved
consumer cannot go to consumer forum or mediation cell, if he has not paid anything
for his service in terms of money. Does it mean that if | go to a Government hospital
and if 1 do not get proper treatment, then | cannot go to consumer forum and claim
compensation? Does it mean that? If you do that, do you think that the services
provided by Government hospitals or civic bodies are of any quality? When you give
them elbowroom, people will not even get what they are getting now. So, | feel that
monetary consideration alone should not be a condition precedent for any service, even
in Government hospitals or Government agencies. So, | request the hon. Minister to
kindly look into this aspect.

Sir, I now come to Clause 89 of the Bill, which provides for penal provisions for
false and misleading advertisements. Sir, it is good that the Bill is imposing penalties and
jail terms for false and misleading advertisements. We welcome that. But, the Bill is silent
on the promoters of such misleading advertisements. Sir, there are very many celebrities
who promote various products. But, if such advertisement is misleading, such promoters
are not liable for punishment under this Chapter. Sir, majority of the children and young
men are influenced by advertisements, particularly, promoted by celebrities. So, | would
like to know from the hon. Minister the reasons for exempting promoters and celebrities
from punitive action. Sir, my suggestion is to please consider including them in case of
promoting false products.
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Sir, there is lack of clarity or vagueness of certain terms like ‘false' with regard to
advertisements, and, it has led to confusion. This vagueness can always lead to misuse
of power and infringement of Fundamental Rights enshrined in Part 111 of the Constitution
of India. Clause 18(d) of the Bill provides that no person takes part in the publication
of any advertisement which is 'false' or 'misleading’. The vagueness of the term 'false'
and 'misleading' could definitely lead to misuse of power by the people at the helm of

affairs.

Another term 'prejudicial to public interest', which has been mentioned in Clause
19(1), requires clear definition. Vague phrases can be misused by those in power to exert

censorship based on subjective notions of morals and values.

Sir, one of the main aims of the new Bill, | presume, is to introduce regulation over
e-commerce in India for the protection of consumers online, as this was not a feature
of the 1986 Act. However, even in addressing the domain of e-commerce in India, this
Bill has certain loopholes with regard to the same. The e-commerce industry is booming
as NASSCOM's latest estimates revealed that India's e-commerce market is estimated to
be 33 billion US dollars in the financial year 2017. The Government's increasing regulation
over this domain may hamper its growth as business houses and manufacturers will
need to update their process to conform to the new law. The Bill does not provide for
the mechanism by which such possible harm to businesses engaged in e-commerce can
be remedied. The Bill has completely failed to address the sale of fake goods onling,

despite the same being a major problem in the e-commerce sector.

Sir, let me mention my final point. | agree that it is not an amendment to the 1986
Act; it is a new Consumer Protection legislation. | only wish that we make this legislation
dynamic, which should keep pace with changing times and needs. Otherwise, this will
become a mere piece of paper in the statute book, for which, hon. Law Minister, after
some time, may come to the House for repealing. With these few observations and

suggestions, | support the Bill. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Ramamurthyji. Now, Shri Vijay Goel.

it faor e (RToReI) - STHT ARGy, e Uge # 3% Ui R

BRI ATEAT § [ AT ol ST AReTT f4eep, 2019 UR el @l HihT T | ure e
Bl AR AF ABR <7 F U 9 26 ) 59 [ BT 3791 daa1 S &7 § |
I Al I8 WRPR BT PR B! § | Hel 899 70 Al R GRT 370 I FAE PR
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I T8 B, Rd SR Ued & HId 8 A1Y MMl 98 °91dd @1 91, dl S9d oy
fl IE action o WhAT ¥ Yg el SUHIG BT HEARAT Aol & W Siredr ®1 S«
o5 orft A HY s I graE Sft g1 X8 9 {5 g9 98 aed & court @t
TRE case dol, dfcd SUP 3GY mediation BT W formula BFT AMRT| I faol e-
commerce ®I @B W BT BT UG HRal &1 I8 el online Rrpradl @1 A a1
Al T

IYFHMRT Sfl, 39 [ & 3fey AN P gemd W1 21 onfl 39 9t & sy 9
T agencies SR At & U 8, Central Consumer Protection Authority, TRTaI
investigation B BT 3MTHR BN | IR Jg I MTGR BN 6 PR 98 Fal fopedt
e s @1 St & a1 fod) uisae &7 Tad 9Hsel ®, Al 98 S9d Rgah
suo motu action ¥l o W | AT unfair trade practices B Y I 3R misleading
advertisement ®1 TR W1 BN | S9HT I8 power ¥ BRI 6 ST WR1E AT &, STD!
T AT HRAT A, ST o MU @1 BRT o AU & Uil SISt & gl el
P oy forar T el

IUFHIIRT ST, ST AT system F9IAT AT &, 98 Consumer Dispute Redressal
System %\rl I TUdh National Commission EIﬁTIT, 9 Central Government EFI'IQTTT
rd 3feR 10 BRIE AT SUH SIIET & A 3T Fdhil, Safdh T8l Ig haal 1 BRI
g1 SN AfH b Al b AU €l ATl gERI, U State Commission BT, O 1
PRIE AT I ATGT & A M Adh, Tdfh T8l 398 N 20 g & 1 RIS
qH & A & ST Fhd A S District Commission €, I8 Ul $hael 20 oG qH
& TSl BT B @ BRAT AT, b 3G SHH 1 BRIS ddb P AHAT BT FUe &
IR s I ! 91 I§ ® fb SAdT time-bound manner & 3ex R W
HB |

#R, § #A1 St B gPp a1 A8l §1 SR TP ART body S8 8, I
AT Central Consumer Protection Council ®, STdfdy body @I HMH Central Consumer
Protection Authority &1 I &Ml T4 &lﬂﬁ-ﬂ?ﬁ g1 S Central Consumer Protection
Council &, SH®I &M advise AT 7, RTE Chairman W@ 31 81 €1 R MY
SHHT AW Central Consumer Advisory Council ®X &, I Y HIHI A9 UG |
SUHIITT Sfl, T8 Sl a1d © fb g q@ldl B gy @l T § 3R H AHsr §
o...(THT Bt °SY)... IuHIf Sff, g1 ot TSl SiR 99y @1y | A% urel &1 |Hy
CKINCICINY

A gl ol q S WY @A §, 99 NR € § @E El gl
it fasr e : g9 10 e SR =nfEyl
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[ fasra e

o o & 9w 9 misleading advertisements I o YTHRI e | ey B
a1 & 3fex g del AT & & Ul IR MR $H= W manufacturer or endorser
W 10 ARG U BT SMEIAT BT SR O IR R HRA TR I R 50 A 0
dP B SAMT BRI AT Igd Jel-ae! HUFAT R A1 10 ARG J9I BT JAAT B
IR BICT SO W AT & FAENT B, O AT AT BEAl § F AMUB T Ik
capital, STH! assets AR AP turnover A TT HRAT AMMRY |..(FHT B €Ny...

SR : -1 fasrg el S, Uiel =1 SMUdT I9g 2] 96/ &, SAfeTy 3T
TH BN |

it faor e - H il e ARa g

SuaHfd Sft, § TS 91d gE Pedl dredl g (& U <@ g1, Wil ael-ast
celebrities &, I ¥ advertisements &l & | 31T Th Ortho Tl BT advertisement 3TTRIT
o], e IR # e Remd 9 2 1..(F9T 3 |6y

#f STUUTURT : I Sfl, 3@ MY GH DI |
2 fos/T Maet : § 3@ WA PR IET | YE W ARE Wise gl

SuRuf Sff, § g§ Hel AE § b gD e MRP $ IR H PO 8!
HE T &1 MRP. 3% & 3fER ¢ &I F94 T8 b5 99 &l ¢l sy vsae
U Maximum Retail Price print = Y Minimum Retail Price print BT ﬂT%QI e
medical field %T e cement ET e building material ﬁ, ST W ST prices e
ST E E, 9 300 A1 el fe@ril o @ €, S|Ef #ATEd BT Ud advertisement
T 7, B w9 fogd € f& ema MRP. & wameT T 7 ifvg, e 9 I
forad € % oM MR.P. T bargaining ¥t @I |...(a0T &t &)... § 73 S B HE=l
ATEAT §...(TET)...

SUFUTART : TI¥e Sfl, MY conclude HINTY| # WX WWHR &I AT § |

2N foroT et : # #3 Sit @l e Aredl g 6 vhaRdL & e Al 3ud e
$ a1 SV | H gerg <1 aredl § (6 TR 59§ I AP AT © ... (Faem)...

sfY SUUTURT : 3T conclude HINTT | AF-IT it <X 3Ngrsd | fasra e o,
conclude BT |

it faor e : 39 9 @l id) ST &Rt germa B, oFTell IR S SThiURe
B, gad U § gerarg aRar gl
st SUUURT : A9 RSB NST"T o |
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SHRI DEREK O'BRIEN (West Bengal): Sir, | know you have a big heart. So, before
I speak on the Consumer Protection Bill, give me only 20 seconds to mention actually
the protection of the people of Kashmir.

MR. DEPUTY CHAIRMAN: Derekji, | think...

SHRI DEREK O'BRIEN: | will just say two lines. Sir, democratic institutions in
Kashmir should work democratically there. Omar Abdullah and Mehbooba Mufti have
been arrested...

MR. DEPUTY CHAIRMAN: Derekji, come to the subject.

SHRI DEREK O'BRIEN: Yes, Sir. And, the last line, Sir, is that we are with the people
of Kashmir in these difficult times.

MR. DEPUTY CHAIRMAN: Derekji, come to the subject.

SHRI DEREK O'BRIEN: Sir, there are two issues being discussed today. One is the
Select Committee; my Motion to send this to a Select Committee, and, simultaneously,
we are discussing the Bill. Sir, give me permission to first talk on the first part, which
is why we want this to go to a Select Committee, and then in the last three, four or five
minutes, | will come to the Bill.

Sir, to do this, not only for MPs here because MPs may be familiar, but | will take
a minute to mention a beginner's guide for passing good legislation. So, there are five
little steps. First is, Cabinet and the Bill. The Cabinet approves the Bill and then it goes
to the Law Ministry and then, comes back to the Cabinet for the Cabinet approval. That
is step one. Step two is, after that, it comes in for circulation. Step three is, the Bill is
introduced in Lok Sabha or Rajya Sabha and it becomes the property of the House. After
this, for further discussions, deliberations and for more opinions, it can be sent either
to a Standing Committee or it can go to a Select Committee. This is beginner's guide.
Why is it called a Standing Committee? It is because it stands for one year. It is
permanent. Why is it called a Select Committee? It is because it is selected from
Members; 20 Members from Lok Sabha and 10 Members from Rajya Sabha. So, these
two Committees from 1993 have been empowered to do this legislation.

Then, step four is, it can be passed by one of the two Houses. After that step four,
one of the two Houses can decide by moving a motion to send it to a Select Committee.
Normally, Sir, what happens there is even though individual Members move it--you see

all the precedents--it is the Government in the spirit of parliamentary democracy who
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understands that and then the Government brings a motion to send it to a Select
Committee. Then, of course, the Bill will get passed, after that, it will go for the
Presidential assent.

Now, Sir, the second point is that we have been hearing that we cannot send all
these Bills to a Standing Committee or a Select Committee. Why? It is because the
Standing Committees have not been constituted. | don't want to go back many years.
I will only go back to 16th Lok Sabha and I will go back to 13th Lok Sabha.

Sir, my point is that in the 16th Lok Sabha, without the Standing Committees being
constituted, 10 Bills were referred to the Standing Committees. The list of 10 Bills is here.
So, there is no precedent to suggest that what we are doing now is correct.

Sir, I am making this speech on behalf of the Trinamool and for the first part is
to try and share with you; through the others, and through the nation, at large, is that
our job here is to protect parliamentary integrity. It is not said in a negative way or in
an aggressive way; | think we are all responsible for this. In the 16th Lok Sabha, 10 Bills
were referred to the Standing Committees even when they were not constituted. Now,
you say that 'No', | gave you facts about 16th Lok Sabha but that was an NDA
Government and they would have sent it. That is good. Now, we come to the 13th Lok
Sabha. Nine Bills were referred to the Standing Committees, two to Joint Committsee
and one to the Select Committee of Rajya Sabha. That is the list of Bills. Nine and three
to the Joint Committees. Again, Standing Committees were not constituted. | have also
been told that in Rajya Sabha, our track record is good because in the last two years,
since we have had this Rajya Sabha Chairman here, out of ten Bills introduced here,
eight have gone to Standing or Select Committees. That is not my point. | am talking
about apple and we are comparing it to pineapple. | am not talking about how many Bills
were introduced here, how many Bills were introduced there. My limited point is: How
are we doing on legislation? This time, before we understand how we are doing on
legislation, it is important to know what parliamentary precedent have we broken this
time. Let us look at the number of sittings, the number of days. This is the history. In
the 13th, 14th, 15th and 16th Lok Sabha, four Lok Sabhas, Parliament in the first Session
after Lok Sabha has sat only for seven days. If you add up the first and second Sessions
together, it comes to 26 days, 31 days or 33 days. Now, we have sat for 37 days in the
first Session. This is unprecedented. So if you want to pat yourselves on the back,
saying how many days or how many hours of sitting we have had, Sir, you cannot
legislate with just 17 per cent of the Bills scrutinised by both the Houses. This is bad
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legislation. We have to scrutinise it. The earlier numbers, we have said, used to be 60
per cent, 70 per cent and even last time it was 26 per cent. And when the Opposition,
in a constructive way, makes these suggestions, then don't say, "Opposition is being
negative." No! The Opposition's role is to protect the integrity of Parliament. It is for
bringing all these to your notice, we are moving a motion to send this Bill to a Select
Committee. A quick point on what happened yesterday because this is a procedural
lapse which happened and | hope nobody challenges it in court. The Minster, at
11.08 a.m.

MR. DEPUTY CHAIRMAN: Derekji, we are discussing the Consumer Protection
Bill...(Interruptions)... not the procedure. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we are discussing the integrity of the Parliament.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not the integrity of Parliament. ...(Interruptions)... We
are discussing this subject, the Consumer Protection Bill. ...(Interruptions)... Please
come to this point. ...(Interruptions)... You come to this Consumer Protection Bill.
...(Interruptions)...

SHRI DEREK O'BRIEN: | am not a television channel in Kashmir which can be
blacklisted. ...(Interruptions)... | am a Member of Parliament. ...(Interruptions)... | will
speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... 3Tq= 37el {HI ST GRISR
gaeT o, 98 dar faar ¥ You have said that Consumer Protection Bill T 3mg

et |...(FEr)...

2 IRP AAST : AR, TE BH decide PR QIOMT |...(RFEM)... BARI oM UET
& 12 fiee €. (aem)...

MR. DEPUTY CHAIRMAN: The Consumer Protection Bill; come to this subject.
...(Interruptions)... Please come to this subject. ...(Interruptions)...

SHRI DEREK O'BRIEN: If these are not about consumers and their protection, then
who are we protecting? | had made this point yesterday. I am not fighting. 1 am only
bringing this to your notice. At 11.08, you move a Resolution; at 11.18, the List of
Business comes. This is not important, Sir! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | think @el IdRIT T17 o foh...(@raerm)...aget W Ui
Il feat IR 81 gal T 1. (aur)...
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it P NS : I, IATIL....(TGETH)...

MR. DEPUTY CHAIRMAN: It has been already explained f& past # e i
Ul g$ €1 Please come to this subject. ...(Interruptions)...

3t B AFEA : W, P T8I g © |...(FIUF). . HH TS g8 T .(FaET)...
MR. DEPUTY CHAIRMAN: Please speak on this subject. ...(Interruptions)...
SHRI DEREK O'BRIEN: Let me make a point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on this subject. ...(Interruptions)...

SHRI DEREK O'BRIEN: No, no. Since you said, &4 &l g% &, | owe you an
explanation. What was said yesterday is that a Bill is brought in the morning, | can give
you thirty examples. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Derekji, we are not discussing yesterday's
things...(Interruptions)...

SHRI DEREK O'BRIEN: No, you made a comment on me. ...(Interruptions)...

it SURTHURY : 3= T, O H7 FHe fHar .. (@aem)... Please come to this point.

...(Interruptions)...
it faoTT e - W), Wrse Sif% Sifex...(aem)...

MR. DEPUTY CHAIRMAN: There is no point of order. ...(Interruptions)... No.
e Sfl, 37y qiferg |

SHRI DEREK O'BRIEN: You made a point on me saying, &4 &l g% | I8 &l
I81 gs ¢ |.(@aem).. S Resolution move f&dl...(@@em). ik SHd g9 fide

915 (IET)...

MR. DEPUTY CHAIRMAN: Please come to the subject, the Consumer Protection
Bill. ...(Interruptions)...

3t QX IMAET : W, MU diefl (.. (@aems)... & 21 gs...(aem).. T8l df
THRT remarks expunge &< ST ... (STaer)...

it SuHTafy : 3T Consumer Protection Bill T 31T |...(Ier)...
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SHRI DEREK O'BRIEN: This is the point. | have to remind you, Sir, and through
you, the House, at moments like these, what was said in September, 1953. "Our people
must not forget that there is a majority and there is a minority", here in Parliament, "and
they simply cannot ignore the minority voice by saying, Oh, no, to recognise you is to

harm democracy.” ...(Interruptions)... Dr. Ambedkar said this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We are discussing the Consumer Protection Bill.

...(Interruptions)...
2Nt faorr TRrer : AR, § Yo Aredl & (). .. b SHdT a1 Hae gaT?...(SaET)...

MR. DEPUTY CHAIRMAN : We are discussing the Consumer Protection Bill. 3f1a
e T |....(craer)...

it faoTr MRreT : R, RE ATEd EHT...(FQYT).. @igT 31 3ifex Sord € |...(Ham)...

it IuFHTfY : oSl TRIR...(aen)... Please take your seats. ...(Interruptions)...
ATeRS! TR =2 9l Y& ® P subject o TR Tel |...(@aem™)... wirw, omg §ig # 9
qief |...(eaer)...Let him speak on the subject...(ar@em)...Please ...(Interruptions)...
ANE oY, MY QifeTy |....(aae)...Come to the subject...(Interruptions)... Please come to
the subject. ...(Interruptions)... <& SN, 391 & 8T R 919 BT MY A i
% SIM®R €1 3Mus parliamentary procedure T GI-&l forard fordt €, come to the

subject. ...(Interruptions)...

31, e @, WewIge (FERTY) © AN QU Sl (aeT)...

it SUTHURY : 3T S8HR 7 QAT |...(@FenH)...3T 3= Consumer Protection Bill
W Al < ..(@aEH). H R ST U PR e E |...(FGE)...

31 fa99 4. WewAgs : I§ consumer protection &I 8, ¥ S political
protection ¥ |...(SaeI)...

off Suqufa : X S, ©ig 8T diforv |

SHRI DEREK O' BRIEN: Sir, a Member is quoting Dr. Ambedkar on the integrity

of Parliament.

MR. DEPUTY CHAIRMAN: We are discussing the Consumer Protection Bill,
Derekji.
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SHRI DEREK O' BRIEN: Why did | say all these? Why did the Trinamool and a
few other parties move a Resolution? Firstly, we gave you the reasons with all the facts,
all percentages, all numbers well researched. So, we appeal you to look at this and the
integrity. | gave you the second reason. If they are uncomfortable, let them be, but none
will ever write off or blackout a speech of the All India Trinamool Congress. We will

come here and speak our mind.

Sir, now let us come to the content of the Bill. The Minister is very experienced.
He is well suited for the protection of consumer rights. R it 2, 3, 4 points & 3K
AT S 7 98d el W ¥ ®El ©, we appreciate that if he likes some of these
suggestions, these can be put in the rules. Now, he will not include them because the
majority numbers will prevail. But, please consider putting these in the rules. This is a
Bill which has gone twice to a Committee. That is why, many of the consumer issues
have been handled. Our issue is a little different. We have suggestions to do with the
snatching away of States' rights. That is what | want to dwell on. There are these crucial
three points and four other points. There is a crucial departure from the earlier Act. %3t
Si, < 2, departure from the earlier Act. 1986 Tae oI 3fR 2015 &1 Sl Tae o, 98
S specify judicial member &, S9H U@ #Afgel & fofv Y R<rd o1 | Trinamool @t TR%
A IR Ragwe € & S Afeen & fofg St Rded on, 99 RoEvE &1 Y wiis
o H ogU| Sir, we are here to do serious Parliamentary debate. Allow us to speak
and explain. ¥R, ¥R GART S G ©...(TFEH)...

off IuQUMfY : Nd O, ©i 3T Sifrv |

SHRI DEREK O' BRIEN: The second suggestion; just like there are specified
judicial women members, so, if you say 'High Court judge’, that also can be put in. That
was our first suggestion which was there in the original Act. 1986 3fk 2015 & Tac #
second difference g, Selection Committee to appoint members on these Commissions.
IRIRT, 3 S S g7 diee™ © 3fR e T regional party ¥ 31T ¥, you are based
out of Bihar. | am sure, you will understand our pain. Actually, so is the Prime Minister
and the Home Minister. They are all children of federalism in that sense because they

have all come out of the States.

Sir, here, the separation of power, which is the basic structure of our Constitution,
we would like the States to be involved. | have four very quick but direct suggestions.
=R direct suggestions & | #3171, M7 g2 GA <1 | All the executive powers are
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being retained by the Centre but the financial burden, according to this Bill, is going
to the States. UTaR 31T IW Centre H 3R el H R 1 & W W? W, IR points
21 The Centre makes rules for qualification, appointment as Members to the districts
as well as the State Commissions. Three more points and | will finish. Secondly, the
States have to bear the cost of setting up these Commissions. T=RT, IR ST T &t
BheXd UfdR ¥, that is being taken away because of this Bill or certain clauses in the
Bill. Fourthly, the States have not been consulted at all. As per Article 283, the State
to pay out of consolidated funds for creating bodies that would essentially be controlled
by the Executive at the Centre. They have a problem with this. Sir, these are the
problems. We are trying from the first day of this Session and now | am told two Bills
from here and two Bills from Lok Sabha will go to Select Committees. When you are
hungry, they will throw some crumbs. And | will tell you that constitution of Select
Committee and Standing Committee is not a delaying tactic by a constructive Opposition.
It is not. It is for better quality of the Bills. Like this is a good Bill, but the federal part
is bad. I would request this Government, through you, to bring a resolution at the end
of this debate.

it TR : 3T W HRT| You have already taken three minutes more. S+t
A el & fg # I8 garr =g o Rules of Procedure and Conduct of Business
eRell 8 moment TR &I d)d & | | would like to quote Rule No. 110. "Scope of
debate - The discussion on a motion that the Bill be passed shall be confined to the
submission of arguments either in support of the Bill or for the rejection of the Bill. In
making his speech, a Member shall not refer to the details of the Bill further than is
necessary for the purpose of his arguments which shall be of a general character.”" I8

vl IR & forg #R_T e €1 31U dierd W 9T &I 3% | Shri R. Vaithilingam.

SHRI R. VAITHILINGAM (Tamil Nadu): Mr. Deputy Chairman, Sir, the Consumer
Protection Bill, 2019 replaces the Consumer Protection Act, 1986 and, according to this,
a consumer is defined as a person who buys any goods and avails a service for
consideration. But it does not include a person who obtains goods for resale or goods

or service for commercial purpose.

The Consumer Protection Bill, 2019 defines the consumer rights as the right to be
protected against marketing of goods and services that are hazardous to life and
property. The consumer has a right to be informed of the quality, quantity, potency,
purity, standard and price of goods or services. They have the right to be assured of
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access to a variety of goods or services at competitive prices and also provide the
consumer the right to seek redressal against unfair or restrictive trade practices. But the
motto behind enacting this Bill should be the protection of interest of consumers and
not to protect the interest of the competitors or certain companies.

The Consumer Protection Bill, 2019 envisages the setting up of a Central Consumer
Protection Authority (CCPA) to promote, protect and enforce the rights of consumers.
CCPA will regulate matters related to violation of consumer rights, unfair trade practices
and misleading advertisements. The CCPA will have an investigation wing, headed by
a Director-General, which may conduct inquiry or investigation into such violations.

The functions of CCPA include (i) Inquiring into violations of consumer rights,
investigating and launching prosecution at the appropriate forum. (ii) Passing orders
to recall goods or withdraw services that are hazardous, reimbursement of the price paid,
and discontinuation of unfair trade practices. (iii) Issuing directions to the concerned
trader/manufacturer/endorser/advertiser/publisher to either discontinue a false or
misleading advertisement, or modify it. (iv) Imposing penalties. And, (v) Issuing safety
notices to consumers against unsafe goods and services.

The Consumer Protection Bill, 2019, empowers the CCPA to impose a penalty on
a manufacturer or an endorser up to ¥ 10 lakhs and imprisonment for up to two years
for a false or misleading advertisement. In case of a subsequent offence, the fine may
extend to ¥ 50 lakhs and imprisonment up to five years. The CCPA can also prohibit
the endorser of a misleading advertisement from endorsing that particular product or
service for a period of up to one year. For every subsequent offence, the period of
prohibition may extend to three years. However, there are certain exceptions when an
endorser will not be held liable for such a penalty.

The Consumer Protection Bill, 2019, advocates product liability of product
manufacturer, service provider or seller to compensate a consumer for any harm or injury
caused by defective goods or deficient service. To claim compensation, a consumer has
to prove any one of the conditions for defect or deficiency.

In Tamil Nadu, our beloved leader, Puratchi Thalaivi Amma, did a lot to protect
consumers’ interest. Our hon. Chief Minister and hon. Deputy Chief Minister of Tamil
Nadu have been following the good path of Puratchi Thalaivi Amma in doing services
to consumers and consumer protection.

Thank you.



Government [6 August, 2019] Bills 45

1.00 p.m.

st AT yerer gAT (SR US¥) : SUGHMRT HEIGY, MU {Y The Consumer
Protection Bill, 2019 UR &Il T |1 AT €, H $Hdb 7Y AMUDT AHRT § | I8 b
T e 7, S 8% Afd & Siiad A Aded IEdl g1 89 9 Al g g | Si-
S %@?\_ﬂ—*{ Udh consumption-driven economy ¢+ X&l %\r I consumption 9 9%
& 7, dfed S aid 9§ FErd o ol €1 S U@ 919 89 @ dR TR HEdl
ared € 9% 9% ¥ f5 ve vEn qw, o'l W 130 @RI An € S dogAd € g8l
SN @1 S dhogaR fdefdar &, srifq dogdRsd, a8 Ufded <el €1 sue! gleeg
HOGARSH & BN ST BT @MY A1 fb aredt 6l tiede &I @iigd & oy
ST T @ e YET ¥, S9! Uagerd 9 w1 ¥, S99 foy Sl @ ¥, 9w
IAPI AGH BFT ST <l FIT 83N &7 A Ig & (b g gim § 9 syl
S GYAR A d1aT BRAT & B 3R MU B/ Blg A W]Idl, Il 89 g8 dral B
g fr SO eual Ursfaefad geift ok R &1 sowm, a 89 S9 fdggr &) o,
MU UHe o™ & <1, olfT ael dufrar, a8l fegea™ & ofex wifhicT o &
g, “TA TART AT WRIGH] a1 o], TSIl ST A7 | Neighbours envy, owner's pride
%@??ﬂ—"{ H consumption P g ol philosophy \’ﬂTsL E_QL %\r IE qIEY | STIS; % PRSI
B T2 T IR AP HY X FEIC BT SN BT Tl W, 9 9 9d W Th A8
Teg el o fd fegeam d a8 MM wR Ufded Hogarksd &1 @M &l SRd © |
S HgER PiIA 99 81 8, Rl Ag 741 S g8 Sl | 9 fog St ey
T fF 98 Al dR W S 89IR AN &, S9% consumer behavior ®I GHI iR fHd
TP A negligence & AER, M IFGRT & HER...

#ft SuwHRT : (T S, U 991 1§, U &1 e 9 g% ©, Iy 7 fEe
3y f &g & 91 continue @ | The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at three minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

it Suumfey : 3fa yerer quf S, o | Ugel 3MU i X 9, 31 IMY v |
3T 919 continue Eﬁ%ﬂ;’l

#Y T yeprer gt : O J, W1 W MU b Wi €, dfS 9= H ge1 AfawA
B TR o, ST JERT G IO A1 Fed Bl AR & S

off STl : 21, T8I, THT BT YT 7 IR TP U hdd B e BT I9d
a1 Tl
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o} I gprer qEl - WX, W THI B AST AT g1 T

= Syt : 7S, TS T T8 91T S Tdhdl §, ifh S 9 Ugdl A
IR ATEd 9 Pl AT fh 39 91 & aremar @1 ey sk ot &1

it fT gepTer AT : W, oATST AT MARGDd B Y|

it ol - 8l 1 9o iR €, gaforg St Wy 99 fea T g, S &
AR 39 died |

o} <fq yepTer 99T : WX, H consumer behavior @1 919 HE &1 AT, Ed sfaid
PO FAEAYUl 3PS AN & | TP consumer B & AR BHRI Sl &g &, S behavior

2, 98 fohar dqfad §, 81 Wisdae & IR H, RIReH & N H, consumer rights &
R H Bl Aol & 3R b B9 G BISlelT &R Fdhd ©, I 98d I 39 ¢ |

WR, § U a1 SR HEl Al g1 3 db al glal I8 AT b g g gald
Qo1 TSl A1 3R 3/ 3MMU HE e & b WUy ga Al complaint file B Hebdl
gl qﬁ? consumer behavior dgd vide subject %—, public interest dT subject %, ar &
QW &l 8 |Addr f EF@(? %’Q WhatsApp ST aﬁ-\;f Ud user friendly application design
frar SN S Hﬁ—sﬂsﬂ TUX download ﬁ S | Eﬂ@ EERSIE easily accessible ﬁ b
IR S o1 oft complaint HIAT % Ig IFH B FH | U system WYIQT transparent
Ng ur |

W, g3l V& 91 AR Heil &1 b 3MoThel online marketing 1 B1H TIel T
T 3R 3T @ RUIE g gart € fb T online marketing BTe €, S 24 | 25 Ufoerd
Al H IS BIAT &, AMM $B HEK & AR FHadl 8 AR g1 I8 S JeleH
Rived €, fegea o I8 U T O 9 ol 7, a1 {31 T © f5 Sl e Ter
¥ 7 wmge Weiei @ & 1 S @R JTGCT 9 I €, S AR Sifersd At
99 e ©, 9 d [bd 99 2 €, PUS 99 L © I gAY Ueded 99 ¢ &, dl
Sd! STargee! Ml AT SRR Q! del kil &, Al S9H U Sidgavd Udec!
B UMY IRIQ, FR AR B8R, O S I R Wl 81 SRR | 9 IS
F R 81 9R {6 R ) disde & a8 AThicT & YET ¥, S9d fav ag
SAEGE! B 3R SAD! o & g foedt et @ SHd ®1E onfde Jear g
T I BIE SR JHAN B Ol 8, A SUS oY SWdl SaecE! g ARy ar v
ISP AEX UgS H PIE IAMET @AMy

TR, SIS AThICT al §F9 <l | U & Udh ATHGICT Bl 8- UIgUelsd &l
AT | R, Sfoibel 98 Rived ool Y81 € b '80 & doyr SRk &9 & fasbdrl
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T 3 €, Yoic S9Id €, MUBT U1 ST BRI § IR SWd 99 I8 hEd © b
USqeigoie ®f BRe ol | 918X &I Udh-a1 AMRO SINil ARITT ®1H B &l & | STDI
ToHel A & Y o9 39 <9 H W 9gd ANy wordia @l g Wi €, S ursuerse
P ATDICT BRI &1 IS0 hfsfaferdt &1 8, ®is Ul Aei| 9 S 7 99 I &,
59 &l & 09 ST B ST Y@, S Ul dI /T BT ®, redressal 81T ® AT
B BT B, SABT BIE Ul eI T UF T {6 FT e A oM ¥ R, H
39 910 BT AMUE BT b S SfFaTsd AR UISUATSH ATGICIT ard Idh ad &l
T, 39 dI9 @I MU IR ¥ <Rayl

W, Sl HogwR fRBfR 8 S9F IR 7 el e 7 Bl e I8 U
ggd B T 3R AUH [q9 8 3R 9 919 ¥ 98d $B B Usdl & (b VP ANRS
B ® AT A0 IR S A el RE1 ®, Sl Rvewi ge v €, 9 foy gw
fepa Haeeiiet €, @ i RISy AeR €, SUH Ueh 38T HogaR a1 Ud SRSl
Bl @1EQ| 31 oWl © b BRIR Hhsyl & dd” W, S Ybsyl ofdel $I Uhe
BT 8, 3R 3MMU b HRPe d dogar [TBfaaR, $ogaRsa ok wrdbe, $9¢ aN
H IR TR <1 BT YA P, A IEY BAR AN AN SIR $B e Hogasi
GUESESEY

I, TP dgd del Y g3l g, Sl & malpractices in the market consumption
system. @&l adulteration B Y8 &, ®8l "cdlel 8 Y8l & 3R ®al false [ &
advertisements B Y8 &1 3T IRIT SRIIR ST WRT Y&dT &1 BISC 9o & (d=imu+
AT B R RS B2 T IRT B BT Wl A= oar €1 39 &Rl & $uR U
ST SO a1 YT &1, ST IR N7 T 3ATeT o9 8T o7 f IR 9 &7 e @R,
dl privileged 81 SIRAT | H3I TS dcb I8 qFsl A el Ml & [l bogeR &1 o

! FHSIIAT ST ¥HAT § and anything can be sold. 30 fedl & e & gw Mt W
< Tl 98 Ul ATl WRIG oM | H usel A Siisp fhan o f gt gitrr | agl et
TE qIET R & & R MU TART WSde o, a1 §F MMTH! IWHIHA I, a1
egl B 3R TGN & e I gl & Hm &1 ug fomr g1 S9d
ST basic complexes & & TRT BFT SR 8, Fax &M SIO%I ©, ol BFT S]]
g, aUel B SN 7, Sart el W v SNl ®, S oW oY d o9 e
& fagmos <<t €, 39 fom & fagmus omd €1 W), w1 I8 Aend 27 U9 fagmHi
BT suo motu TS folIT SIHT AR | O &7 false marketing ®% &I &, ﬂ’ﬁ 3 dh
Tg TS H TEl AT IS # JR I W W TET A, FHES! BT Y ARG 9,
qg W Wl BR ARG B TN HA & | Afdeq B SR Werd  qorg g9 [
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[ Ifq gerer gHi)

SR BT AR @1 oAl o B AT 81 SR | g S ab JE Ul wHe H el
JMAT| S TIZY P Sl AThICT & &I 8, SHBT dl ARBR Dl suo motu S T
Y| ST BRI MY T S k2 8, @] U ga g X3, Al AUh HUR
S eRT & f& Q¥ &g H U consumer-friendly eco system develop &% | Sif
Siffea-fasierar Arerer fafear €, oMy ST WERT of | g9RT S <t 7, Wifear €, oy
SBT FERT o | A BT fedt |t consumption & foTT & S8 WX, U@ reasonable
3R TP rational decision T¥ UgE @8y R g foofg o g, @ ffdYed wu @

T AN @B ReET g |

W, TP 9gd 991 33 g Il AW 8| Ig IR-GR b8l ol I8l & P 59 <%
# o1 gy Uer B €, S9d uiE A el gy 3R S dreded fded €1 a8
PE1 MM 87 IR, BAN TSI FSSAl 8, BARI laboratory &1 JI 1Al & b F8i
ggd ¥l spurious Tl fd® BT 1 WIS spurious & BT €, IaTRAT spurious @
el €, q¥ spurious 9% 8T & 3R 8% [ &1 919 H Meae available &1 &1 TR
DI Y I available € | 3T TR Udh &1 i€ oF1@T AT and you can sell of anything.
IS dfS, O UieY gl @ AS HMI W HH F FHH 2,200 TU¢ H e g,
T TS Peurd WX 250 JUY Bl S SMEH- I§ HH BT 27 AN U el gie
P Dol B BT RISH RIT 82 R S9N Bl & BIs NFHERT € A1 9817 ...(99T
B 9., I T I SR FwE ¥ fo S authority 3T g9 ST I® €, ..(TGET)...
| am just closing, Sir. AEIY, ggd %ﬁf{(ﬁ HeT T ...(TTeI)...

it Su=pTafer ; 39 S, eueT WY WHE 81 gal 21 31 conclude Y |

it 3 yeprer @t : S 99 U fie @ ARITI S EERY AeReEl 2, e SiRkie
S authority §1TS, STof AT @ o331, 91 & 89N S | BRI M o 99
A disposal & forg S €, Soig 81 €1 W A el § #5889k gdHeH afEd
g1 YpaHdl BT ARG I8, ITPI disposal T BMT AR DI RUNET T BFT - B8
SToe @ RUfET g9 arfey aife o st o9 S & foa wme @ Shaen
JmT | g9 Hrfar W Geraft 3R consumer W GERAT | ST RIUT #Rd €, U1 <law
AR H B ¥l BU Id ©, 98 W d 81 @IV

MR. DEPUTY CHAIRMAN : Please conclude.

it F werer gt : H 59 [ BT wwT wRar g1 MiEd wu 9§ o gga areer
g ...(FEE)... g3 db S P! GHAT T . (JGUM)... BF IS T £ BH JbA §
5 g9 consumer &I =TT AT |...(<aerm ). .
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2 SUFUTART : A R, H ARy Fded R g fb ORT A SR
T SMUBI already IATAT T, 3 {9l & TeAm@l &1 3R I listed B 1 31l 39 fdd w®
el dTel 12 gadT 39 &1 39 9T & U 89 & 9 g8 ol oo iR iy &+ B
AT BT MU ® fb 97 98y § B MY (Ul 919 Pl 12.00 99 A 59 9o
W g8 YH b Al 3R 3.00 91 dF W conclude PHRAT ¥

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I am on a point of order.
MR. DEPUTY CHAIRMAN: Under which rule?

SHRI TIRUCHI SIVA: Sir, it is under Rule 258. This morning, | gave notice for Zero
Hour. It was given day-before-yesterday and it was renewed for today, but it was not
accepted because the same issue has been raised by another Member.

MR. DEPUTY CHAIRMAN: This was when the Chairman was in the Chair, is it

not?
SHRI TIRUCHI SIVA: Sir, please let me complete.
MR. DEPUTY CHAIRMAN: | have got your point.

SHRI TIRUCHI SIVA: Sir, | have something else to say. It is a point of order. Kindly
listen to me. So, | agreed to that. They said that the same issue had been raised during
the Session by another Member. The sensitivity or the merit of the issue is a different
matter. Today, during Zero Hour...

MR. DEPUTY CHAIRMAN: Please, the Chairman has already explained that. | am
not allowing it. | have heard you. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, two issues have been taken up today itself. How was
that done? ...(Interruptions)... Sir, it is a point of order. The Chairman may have said it.
But how is it that today the same issue has been raised by two Members?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. The Chairman has explained the things.
SHRI TIRUCHI SIVA: Sir, we need a ruling.
MR. DEPUTY CHAIRMAN: I would look into it and give a ruling. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, let me explain. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: | would give you a ruling later on. ...(Interruptions)...
Mr. Tiruchi Siva, | would give a ruling later on. ...(Interruptions)... Now, Shri Amar

Patnaik. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, listen to my point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. | got your point. ...(Interruptions)... You are
a senior Member. ...(Interruptions)... Shri Amar Patnaik; please speak. It would go on

record. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Sir, please let him speak. It is a point of

order. Please listen to him. ...(Interruptions)...
KUMARI SELJA (Haryana): Sir, it is a point of order. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: | have already told you that | would give my ruling

later on. ...(Interruptions)... Shri Amar Patnaik. ...(Interruptions)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, please protect us. Please listen to him.

...(Interruptions)... Please allow him to explain. ...(Interruptions)...
KUMARI SELJA: Sir, the Chair has the power to give a ruling. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chair has the power to give a ruling later.

...(Interruptions)... Shri Amar Patnaik. ...(Interruptions)....

SHRI AMAR PATNAIK (Odisha): Sir, please bring the House in order.

...(Interruptions)...

st STl ;- PIE 99 Reie w® T8 W1 BT Tl(@aE).. s R
TSI |...(HGEH)...

SHRI AMAR PATNAIK : Sir, there are several provisions in the Bill which are really
praiseworthy. Incidentally, in 2004-05, when | used to be the Principal Accountant
General of Odisha, we had done a performance evaluation of the Consumer Protection
Act, 1986 at the national level across States, and several deficiencies were pointed out,
particularly, relating to delay in the dispensation of disposal of cases, mainly due to
infrastructure issues. Secondly, there was another issue relating to the punitive powers

of the Commission. There were hardly any punitive powers in the Commission and it



Government [6 August, 2019] Bills 51

was largely a case of compensation dispensation under the Law of Torts. What is good
about the new Bill is that it includes several criminal aspects into the Bill to give more
teeth to the National Consumer Forum, the State Consumer Forums and the District
Consumer Forums. It also opens a separate channel of mediation as a method of disposal
of cases to hasten the cases probably. What it brings in is a new element of product
liability, which is a very welcome development. There will be several new benefits to the
consumers in terms of product liability provision. | would now go clause-by-clause to
say that there are certain things which probably need reconsideration. One is the
definition of 'consumer'. The definition of ‘consumer' does not include a person who
obtains goods for resale or goods for commercial purpose. That is basically a person
who is buying goods from somebody to sell them to somebody else. He is not covered
under the definition of ‘consumer’. | fail to understand why he is not included. The
person who is buying from another may be a manufacturer to resell it to somebody else.
Ultimately, he is going to be a consumer. So, if you really want to develop the eco-
system of product quality or product manufacturing quality everywhere, then everyone
is a consumer and the definition should be much more broadened so that the system
improves. There is another aspect about the General Provident Fund. For example, you
don't pay any fees for the General Provident Fund or the Public Provident Fund. Strictly
speaking, it will not be covered under the Consumer Protection Act. But several High
Courts over a period of time and, I think, the Supreme Court also, have held that the
Accountant General Offices are responsible for giving the General Provident Fund on
time and correctly. So, | don't know whether this aspect has been looked into or not.
Then there is a provision of the rights of consumers. It seeks redressal against unfair
or restrictive trade practices. It also ensures that the consumer gets good services at
competitive prices. | really do not know how it will overlap or conciliate with the
Competition Commission or, in case of food items, with the Food Safety and Standards
Authority. | believe there could be overlap. Maybe, this overlap could be at cross-
purposes. There is another provision which | would like to mention here. It is relating
to the timeline that has been set. What we had seen in the previous Consumer Protection
Act is that if you want to check food items and send it to a laboratory, the number of
laboratories is not adequate enough to give you a report within 40 days or 20 days or
24 hours. If you give your report after 48 hours or after 48 days, sometimes it is really

not of any use. What kind of safeguard has been kept against that? It is something
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which one has to look into. | didn't find anything in the Act on this. There was also,
I think, one miss in terms of health products and health services, which | don't know
if it is deliberate. There is a second aspect relating to inadequacy or deficiency in
dispensation of education in private schools. You are taking a fee, but are you giving
a quality service? For that, the indicators also have to be mentioned very clearly. Is it
going to come into the Rules or is going to be left to the States to formulate the Rules?
It is something that has to be looked into. Similarly, there is deficiency in telecom
services. In the end, | would like to say that the 'class action' which has been introduced
in the Bill, particularly for home buyers, is very welcome. But the problem is the way
the class action has to be executed because this kind of jurisprudence is new in India.
Whether it can actually be effective has to be seen. I know for certain that the Supreme
Court recently in a case has said that the contract which is one-sided and unfair cannot
be sacrosanct. It is pronounced in the case of Pioneer Urban Land and Infrastructure
Ltd. Vs. Govindan Raghavan. Now, this particular aspect is very essential in a consumer
dispute. But this is not included in the Bill. This is the latest pronouncement of the
Supreme Court. As Ravi Vermaji was saying, this keeps changing; Amendments also
keep coming. But do we have provision of Protection Councils, which are advisory in
nature, to promote consumer awareness, which would be looking into this or another
authority which would be looking into this? This is something that the Bill is not talking

about.

St dEwel WA (RER) : STVl #eicy, 9e¥ Ugd § 9 9 &1 awedq
ol g1 fbell W @R $ fov fqvay qgd o<l diS gt g1 =it ff @R @l
AHerdl 96 fIear W fedl gt €1 1a: 89 I8 $he 9dhd ¢ o et ft faom«a
& oy favar S¥al goll 8Ril €1 39 a0 & Aegd | Ay §3 "9e8ed | 9ga
3res] B fbar 8, fTad SuWeRTs HI qRT AR&T0r el R8T & SR Sl v &1 Refe
off, 98 =X @ Rafd ¥ @ & &) ®1 3= AV fI9ud #§ "By SUHIdT REv]
UIRIROT @1 AT & 5, RTadr qeey faeetl § Rl g8 fqael &1 foed &
T e TR 9 AR 9T 3R ST WR 9 iR I R dd AN BT TS
fopar T/ & 1 UgS AT forum EIT BRAT AT, AT 3G g SN & M & ST S |
# MUl g ATE! g b g9 1986 H I BT & 2, b AT $9 B A dealell
D AIH TSI gol8 Jol I ol § [P BH [SRIed B IRE o W% &, $fied 9ra
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& d8d, 39 dgd g9 Sirel T 7| <1 Y Rreraasdal €, 9 e Rrerad e
ITH GAdrs fafsal HIRRET & gRT 8RN IR $9H UG del iRl Ridrd &)
Thd €1 gH AN SR 9 &1 wifae W fear e 2 39d it uraR o
TS ¥ fF R e # gars grft, @ ue aRis UV q% B AT o Had B |
MR ST FAdls RAT §, A U RIS I TF PRIS DUV dd b1 AN B8N | T
PRIE BUY A A BT JAMT IET KR UR BN 39S id Aelfacia ol W andt
HET 7§ 398 99 99 919 Ig © [P IR T Ulede 9 fHAl @I WAt
BT A BT ¥, o 9Bl wRU$ N B et g9 e iR A el § f
S qPeH B aidl i) PRa B

# A H#A Sl BT A€ g Arscl § b Aol gX Al Siierngd el el
2 3R T YT AHY g P fAU STeIgT AIBIcdT BYd §, 99 W SR & | 3TSThdl
AT & 7 o B @ ¢ % SiFensy #ar g8 Il # iR S I 9o 7 fae
el €, ST & H Wb BT & | AN @I I8 gRON 99 T8 © & 8H S 9% 3ffAetrgd
WA §, IFBI AT BH Bl 7 IR Wifde # 9vg B dIFd SATET B 71 @l
7 9% 99 g, dfed il 0 Biar ® fF Aifde § S aRg &1 T &H BT g
FH-H AR DI AT WRITRT I Tod drel W el Sl € 3R SHd! diad ot
SITET B & 1§ SUe! Ueb a1 JarT drsdl § (b ielgd AT HEH H H 9 vh
IR G gal gl W EWS Pl SRREN g1 H Adl R U TS <9, US 9@ b
ag §9 SRES #F g1 WA | # U "EN @l a1 Hars iR I 91 B S/
o1 | 99 Ta1 9 ST 1 BIIGT 83W, FT JHAM AT, SADT bl 84 Al T8

PR U | R &9 ARl F BEer a1 {6 89 59 qa1 @l ga]l Jadl JE 8§, WAl
I BUA dTel 3 STIECIS HI qdT 9 B (Bl I F9 Bl qd1 & & AR P8l
5 99, gA®H TRHTA TR o | H $El & q31 39P! SToxd el ©, I § & SwHa
B 3R R THAT BH? oAfbT dad P HH & HRU H Iu9adT BRY § $HF
eI far| § MUl g8 gAfy gar ¥E1 g, [l Aie 7 ugel W I U Sowl o
H A HAT ST BT AT g B g9 1986 H W1 consumer protection @ AT Tae
g4 9, oifde @Rl Bl Sd! STFGRT T21 ot 3R ITdI 9 a9 2] Sol urg | § 3!
A Al § [ S BRIe @rll @l Riprd el ®R A daR IS WR d6 o
off, AfeT “SIF I SN &1 oW RI% &1 9 O wRAe T 81 of 79l # 9y
HA S /A el Agil b A8 B dgd IO 8, MY dgd AWl [ A €, A
9 f9a & dHaE 9t ERf, 519 AT $9aT BrIel Soi | J8! ded gY 4 39 fad
BT FHIT BRAT g |
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DR. K. KESHAVA RAO (Andhra Pradesh): Sir, first of all, | congratulate the
Minister for bringing out some kind of a comprehensive Bill, this is so-called
comprehensive Bill which they have tried very much. | was a part of the Standing
Committee in 2016. But, | would not say that the Bill is made really perfect and fool-proof.
There are a lot of drawbacks in this, and any Bill, of this nature, which really pertains
to the common man, could undergo a lot of changes. The Minister has very rightly said
that andy changes that we suggest now are always welcome. In that right spirit, | would
suggest some points. First, as Kahkashan Perweenji just now said, she faced problem
when she purchased a particular medicine, but could not lodge a complaint. This is the
bane of the consumer movement as such. 1 &Il & U awareness el & | marketing
ggd dynamic I 8Icl &, olfdb 39H 84 protection & o rights iRT 717 € & &F
I FIP! YA el P U 2 & | AR UK AT Al TIgH el © AT §H 99 & gl ALl
g, i B IS dd I vibrant movement develop &l &I &1 $HH a4l $©
81 & 91§ I, as far as the Bill is concerned, I8d-¥1 3<S! el 1 AT €1 MU+
?{\"Iﬁ Ugal forum I %ﬁw council &I I &I %\r g ¥ authority EARCIG| EF%,
commission @1 91 @I | 39 AId ¥ 3T AH PV changes oY &, cfdb MY Sl
g PE X8 U & BHT lawyers DI HBT DI BF Hb U s A Bl [qHRad bl
2, dIfdh consumer 3T ®Is W FHAT mediation & SIRT & FoAs Fh, olfdh e
# g1 9E1 €1 The Bill still has scope for the lawyers. 3¢ 3T ?@K’ S f e
ey AEd 1 9a/T § iR WX UM Sl Sffds §, Sd TR 3l four-and-a-half

lakh pending cases 2 and four-and-a-half lakh pending cases are for one reason, oA
JET 90 per cent disposal rate gl éﬁﬂ;’ paradox Jg g fr disposal dgd correct
g, ofe processing S delays g, 9 Us At d&b Bl average 7 eSS delays El
cut FA & AT & law Bl dgd simplify XTI US| Consumers Protection Act @1
Aded & I€ BT ¥ % 98 yahed fawue 81, dfed a8 Yae W91 ® fF even what
is consumer right, I8 3+ detail § foRAT g3 &, IE SN complicated fol@l g3 &
f& 3T Clause 9 # TRV, we have something like ten points. i DT Gl & IR
H €l 9q1 JBT §, $HH BIS ekl A8l §dl 8T §, ollbd | am telling, this is how
EH over enthusiasm ¥ add &I HI BIRE HA & and it becomes a litle more
complicated for an ordinary consumer to reach out for such thing. RENECSIIGIS
g 5 WIS S 7 U U™ i 11 @igcd Wol 9, IP! MU accept el (53T |
&% B, 3MUd reasons BN, WfdhT &9 reasons & A1 IE Il of 6 I =i g
Y] b &, Iqh IR A BH AW (R B =P B |
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TR, 3@ B P dynamic 91| TH T A, oIdr gt deg 7 W 5w fean
2, 98 online 3R pipeline & IR ¥ &1 § USUAEd & IR H ST &l ST g,
IfT SIS & digital BT ST issue A M R8T €, S I8 41 RT ARE A address
&l BT T Twenty-four per cent of the frauds are online. Jg latest report ISP U
2 iR 31y M ¥E 91d 32 ¥ fb I 30 WC AT PO IR | 3T MY HH DA
B2 o fh et wEde St ga1 & off fF 89 $adl advertisement SE®HR ATH
Har ofd €1 # ST good points §AT Y& §, 9 Al AW © B, olfhd 3@ H WP bad
points & AR ¥ Wl AT §| Y3 HETHT M SN &I T 91 IS AWM & | I8 PBEl

T, “Consumer is the most important visitor in your place. He does not depend on you;

you depend upon him.” 3R BART TE principle BIAT 3R &F @NT S9TH! A1 &1 goold
d I5d, A I8 QX1 $¥Y 99 & dicd 8 il

AR, G § TSI 3D defects B a1 PRAT g, o] MFER 8T ATST cover
BT 3R DT ST | Fa 91 I I8 ¥ {5 IE federalism I challenge & | Ta-¥e
ﬁwwwwﬂé%ﬁ?maﬁﬂmﬁmﬁﬁwaﬂpommﬁéﬁ
ST I8 € 3R 8% A centralise B Tefl S Y81 €1 3@ even District Lavel Committee
0 Jool Tg-He appoint BY Iel B, State Level Committee ¥ Jgel TA-HE appoint
P B! T MU explanation IE AT fF I WMol IS T &, 89 9T N, 84 fbdl
T felt e B A HA | (AHT B ). A, I e T 2l 97 v g 39
g, FT®! 89 AR Bl <@ IS, HRifd &9 federalism & UK committed & | G
A IS 91 AT ¥ f U S UES, 1985 W @b} 2011 # IR@Y, 2014 H IRy,
2015 ¥ IRAU, 3MUd 9 UES judicial member T, AfdT 3@ MU U BIg judicial
member &1 &I &1 Now, everything is Executive. I8 Tl BHI g & &1 T SABT
c{ﬁsN, iy T SHD] =T ot people's mediation forum dAIEY, 3‘\“!1? QﬁET a law
BT 91RY, ATS! legaliies BIFI TMEY, RIifdh SAH separation of powers &7 issue
3 ST &, 3FRY U court S9THR $H judicial points &l 23| & 3mue! 9 points
qdrdr _é\'l 3T 51§ AT contract TT BN, SN arbitration 7T ST |....(Time-bell rings)..arbitration
M & S BRA & M &, S mediation HI B &, 98 AR @ o<l 1 So, you

must see that in any contract between the consumer and the manufacturer, there is no
arbitration clause. Every company, limited liability @iercil €1 39 3 limited liability @
Al et 7Y, % limited liability & 3fTd &...(@€Em)...81 ST & 1 9%, 931 Ud
gl Wise el €1 89 free services @ A1 @Rd §, § Rdlc TEl $R1 @R g,
Hifs AT AEI T education F TN H TG ATS! a1 Hel| TAY, BARN IAMS &
ﬁj%l?qﬂgﬁﬁ%\;ﬁ?adveﬂisementﬁa@?ﬂfﬁﬁw?ﬁ%ﬁ?aﬁjﬂwﬂﬂﬁw
JET &, IRT ¥ BT YT 8, ¥4 B &1 €| Education is very important. 8% ®ielol Udh
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Ui &Y BT § that you will get first-class or whatever it is. Please, See o PY
parameters 81 ATeT | fST9dT 31T 3 Tde H terms and conditions 91T X8 &, d terms
and conditions education WX & TRE W I B €, 8% 98 A @Y terms and
conditions T ATMEY, ST &1 el HX H AU A AHIG BRal § | Thank you very

much.

SHRI K.K. RAGESH (Kerala): Thank you hon. Deputy Chairman, Sir, for giving me
this opportunity. Sir, during the last few weeks, we are witnessing unprecedented attack
on our Constitution. We are witnessing Killing of democracy. We are witnessing
sabotaging of the federal principle enshrined in our Constitution and we are witnessing
centralisation of powers by the Centre. The Bill which is brought here is yet another
example of assault on federalism that the Government is doing. Sir, through various
provisions of this Bill, the powers of the States are being snatched away. The Government
is again centralising powers in determining the commission, in determining the redressal
commissions, etc. Sir, the Bill seeks to set up the Central Consumer Protection Authority.
Sir, I want to clarify here as to why | have raised the question of centralization of powers,
etc. | want to know from the hon. Minister whether States are being represented in this
Central Consumer Protection Authority. As far as | know, this Authority is going to be
filled up with the Central Government bureaucrats and States are not being represented.

Secondly, the Bill also seeks to set up at various levels; national-level, State-level
and District-level consumer dispute redressal commissions. How is it being set up? Sir,
if you look at the 1986 Act, there was a clear selection mechanism provisioned in the
Act. Sir, as per the 1986 Act, the head of the national forum was selected after consultation
with the Chief Justice of India, and the head of the State forum was selected after
consultation with the Chief Justice of the concerned High Court. Now, the Central
Government is snatching away those rights. The Government is directly appointing the
heads of all these commissions. What does that mean? There is no selection procedure,
there is no consultation. Hence, unfortunately, you are making these important forums,
a quasi-judicial body, as mere Government departments. Under the 1986 Act, the States
are allowed to make rules for State forums and also the District forums. Now, you are
snatching away that right. The Central Government is going to make rules and the States
have no role in this. Yes, you have been so benevolent in giving the State Governments
the right to pay salaries. The States have to pay salaries and you are making the



Government [6 August, 2019] Bills 59

procedure for selection. What does it mean? Why are you snatching away the powers
of the State Governments, which is absolutely against the federal principles enshrined
in the Constitution? It is part of the basic structure of the Constitution and you are
snatching away the powers of States. ...(Time-bell rings)... Just one minute, Sir.

Sir, this Commission is proposed to be an adjudicating authority for consumer
complaints. It is going to be a quasi-judicial body and the status of the National
Commission will be equal to that of the High Court. | want to know from the hon.
Minister whether any Judicial Member is being provisioned in the Commission. No, Sir.
The Central Government can make appointments. What does it mean? It is against the
principle of separation of powers. You are snatching away the rights of the judiciary
also. What are you doing? It is a quasi-judicial body. ...(Time-bell)... So, | am requesting
the Government to consider these serious concerns. My request to the Government is

to send this Bill to a Select Committee for further legislative scrutiny. Thank you.

1. 99T $AR 3T (MER)  Su9YUl #8led, $ol drell e agd |or e o,
Ig el TR 9t & | AR SU[Hf Heled, | 31U J1e ¥ A 3l HEley
PI ATYATE < ASAT G| IS g 7S] DI §g ©, Al AT IR A & g
A g, O 9 g & T9RY ¥ U Sed, «ifeT S99 g U ©IST 91d, Sl $s
arferl = wer ®, James Madison in the Federalist Papers says, and, | will paraphrase,

I will not quote, the accumulation of all powers in a few hands should be pronounced
as tyranny. Sir, in this Session of Rajya Sabha, | have seen Bills, which subsequently
became Act, and, in each Bill, there was a pattern, and the pattern is that that the State
and their position should be reduced. I do not know why. | have heard the BJP being
very, very concerned about federal principles. | do not know where those concerns have

suddenly evaporated. That is my first concern.

TR, AN ¥ MBI AT facell | UesT & oI 9 gdhed &, df SaRI IR 3Mad]
TSI N o BT frelil| 9 WA {5l g ded &, fedl 9 St &, 9™
TIRAT & o el & IR H 8A| H 39 e § JHIRAT T AW T8l of ahdl
g1 WX, 98 1 BT &, BH T8 WA &, olfb BH politicians T ST g ferar &
EEBSIcI

W, # Wi &1 v ysacisade w@ic daT | "W dEdl © {6 98 o Jid @l
disqege €1 d1d &l @ ve 7GR IARTPHRI €, S I8l 9o ®8 (&41 & fb b
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arSd WM M R $ RER g1 39§ AYd deliie WM Hel W 37 el g, d
&l ST, fepT I8 i Il R8T 8§ 3R X S Bl penalise T8l fhar AT 1 WX,
Financial Instrumentsaﬁ?l\/lutual Fundﬂ%advertisementéﬁﬁlﬁﬁ, ?ﬁﬁaﬂnﬂa@m
F&I fb S o R I gAY, srEHE S eRed) gt e R 2, 9, 9, 9, 9,
B ST B 1 U1 Tl © 5 30 oIRied & Rafs 1 90 STRUGH W STaf faar
g1 o W gAY § & onar ¥ AN HA AEIGd, I S By fF Arm-Ars
dicl, dIfes @R @1 e & a1d W FHST | 3N Wd |

Now, let me give a couple of suggestions. ¥X, 3TN UH-3TY ffre 9¢ I, a1
BT BN AT ST 999 ax U B

ot Sraumfer : 39 RS IHI-FHT & IR H explain fhar ¥
W. ST AR S : S &, Af1 St 999 S9) Y E
it SuguTUfey : 21, 98 W99 TE § 1 MU WHIA-{HT & efex dlef |

T, 94T $AR o7 : IR, S1d 2| The proposed authority will have parallel powers
and it might overlap with judiciary. Hon. Minister Sahib, just keep that in mind. Sir,
mediation process will further delay things and people have concern about it. Ninety
days could go further. Sir, Clause 99 of the Bill directs the CCPA to act according to the
directions of the Central Government. | am just cautioning you, Sir. If it could be diluted
and States could be brought in, that would be important. On misleading advertisement,
one straightjacket for different classes of endorsers. BAR e W IS 1gHd endorsers
g, U BIP] Pl YdR 9] F P& 9K & AR PO el 8Id1| UH-d d 6 HioTe
A A PTG € B TP PIeT DIl H BME B AT |...(FGEH). .

oY SuuTafer : SS9 H 919 T PR, S dlod <

PROF. MANOJ KUMAR JHA : The composition is left completely to the discretion
of the Central Government. SIX, XaReT [ATY FifTd ®©U I IS BT TS 81 9P 95
Ofcrerd U IUHIGT JHITId BT | |R, CCPA 31 g grfl &FIdT &, 7R 39 3aH
retired JATUBINAT P GG BI AT TR M B Jed | TR, § AU 910 g9 I
Ab=s § GH PR | Py AN & 90 &7 & FoIg 20-20 Al F B <l 8, STb
T w1 Ued) 8, 39l BIs Tdi 59 Ao # T8l ¥ W), R Suwiear Gl ar
984 91 INEM BT 7, 39 9 & 999 &R Fg+ #, s 9 'R # ToR o
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%IW-W@‘#Q@?, JopTep, aﬁﬁ%’ﬁﬁﬁmiﬁexpiry date @q g1 Sl
g, SF®d!I manufacturing 3R expiry dates G X, S© IS8T & AT ST ® 1 SHAD!
manufacturing date G@- ¥ 4T &l e €, expiry date G@- ¥ ¥ &I ferl &1 W,
g ofiel foerR BT @Ry | oiRax #, U Y &7 €, S Sra-faei dc-drd Star)
Ul B A T 2 g1 H AFear € P S9 W of dfew o aifegl 59 aEas
d 9gd A AN Bl SEr TS Bl g 8, Yehan, WX oY B

SHRI TIRUCHI SIVA : Sir, one more Bill is in the process of usurping the States'
powers in a federal structure. We are sorry, Sir. Moreover, in all the Bills we have
participated and expressed our reservations and, unavoidably, we are also a party to
these legislations. The Constitution was framed in such a manner that the country
became the largest democracy in the world and has been establishing itself all these
years. But what is the reason for taking away the powers of the States indirectly in every
Bill? That is a big question. That is my first concern.

Sir, the Consumer Protection Act, 1986 was enacted to provide protection to the
interest of consumers and also to provide for establishment of Consumer Protection
Councils. They performed well. At the same time, there was delay in the disposal of
cases. It took 12 months on an average to resolve a consumer case. The Act does not
address consumer contracts between a consumer and a manufacturer that contain unfair
terms. In this context, the Law Commission of India had recommended that a separate
law be enacted and presented a draft Bill in relation to unfair contractors. Moreover, the
increase in international trade and e-commerce did provide a large number of options
and opportunities to the consumers. At the same time, it also made them vulnerable to
unfair trade practices and unethical business. So, | think that this Bill is a must at this
juncture. But in this process, again, | say that it takes away all the powers.

Sir, confining to my time, the Supreme Court in various cases has held that when
a Commission is authorized to perform judicial functions, it is a quasi judicial body. The
Commission is vested with civil as well as penal powers. In this case, the Commissioner
must be a person possessing requisite qualifications and experience in the field of law
or other specified fields. In the Consumer Protection Bill, 2019 when it comes to the point
of Commission, the Commissions are established at the district, State as well as national
level and are given adjudicatory functions. When the composition only requires a
President and members, the numbers of which are to be presented by the Central
Government, but no one will be from the judicial side. How can you call it a quasi judicial
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body? It will be pseudo judicial. It cannot be. At least, it should be explicit in the Bill
that at least a Chairperson or one of the Members should be a person representing the
judicial side. Otherwise, we cannot call it a quasi judicial body. Sir, this is a very
important concern. Clause 6(2) says that the State Council shall be an advisory council
and consist of the following members. Sub-clause (c) says, "Such number of other
official or non-official members, not exceeding ten, as may be nominated by the Central
Government." It is a State Council but the members are nominated by the Central
Government. Again, we can call it ridiculous or something insane. How could that be?
It is a council at the State level but the members are appointed by the Central Government.
Then, | come to District Consumer Disputes Redressal Commissions. In this, Clause
28(2) says, "Each District Commission shall consist of a President; and not less than
two and not more than such number of members as may be prescribed, in consultation
with the Central Government."” Again it says the same. Then, in the State Consumer
Disputes Redressal Commission, the members will be appointed by consulting the
Central Government. So, what is left for the federal structure and what is left for the
States? It is all in the Concurrent List. So, | think, the powers of the States are totally
usurped and everybody is appointed by the Central Government. Even while such
persons are appointed by the Central Government, they are not persons with requisite
qualifications. Those are our concerns. They say that it is a quasi-judicial body, but it
does not reflect what is being said. So also, it takes away the powers of States. So, |
would suggest that this Bill has to be referred to a Select Committee. Then only, it would
justify. Thank you, Sir.

DR. NARENDRA JADHAV (Nominated ): Mr. Deputy Chairman, Sir, | rise to
support the Consumer Protection Bill, 2019. The consumer protection rights are absolutely
essential to maintain the equilibrium of the market place and to ensure that the bargaining
powers are properly balanced between the buyers and the sellers. The Consumer
Protection Bill, 2019 seeks to replace the Consumer Protection Act of 1986. This is a
necessary step because the nature of goods and services has undergone a drastic
transformation and e-commerce has been increasing very rapidly. Moreover, a host of
services like banking, investments, payments, streaming of entertainment services, etc.

are also available online. The influence of advertisements has also increased enormously
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over the last two decades and they play a major role in consumers' decision-making
towards purchasing of products and availing of services.

[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

Sir, the 2019 Bill comprehensively addresses these new concerns, which have
arisen over time, and provides for consumer rights to mitigate these contemporary

challenges while reforming the redressal mechanism for consumer complaints.

Sir, 1 would like to highlight three strong points of the Bill and voice three concerns
about this Bill. First of all, the Bill introduces the concept of Central Consumer Protection
Authority so as to regulate matters relating to violation of rights of consumers, unfair
trade practices and false or misleading advertisements which are prejudicial to the
interests of public and consumers, and to promote, protect and enforce the rights of
consumers as a class. The CCPA will have powers to initiate class action including
enforcing recall, refund and return of products. It will reduce the burden on the courts
and make the manufacturers of goods and service providers more accountable.

The second strong point of the Bill is that the Consumer Forums have been
replaced by Consumer Disputes Redressal Commissions and pecuniary limits of CDRCs
have been kept at a higher level. It certainly is very desirable. The third strong point
is that CDRCs are authorised to entertain product liability claims, that is, harm caused
to a consumer by such defective product manufactured or sold or by deficiency in
service for the purpose of getting compensation.

Now, | would turn to the three concerns which | want to highlight. The first one
is that the Bill does not provide for judicial members in the composition of the Commissions
although they exercise judicial functions. The second concern is that Clause 12 of the
Bill provides that acts of the Central Authority will be valid even if there are vacancies
or defects in the constitution of the Authority. This is a potentially dangerous provision
as it permits a powerful Authority to proceed with defects, and could be harmful to the

interests of the consumers.

Finally, I would like to ask the hon. Minister, ...(Time-bell rings)... | just need
thirty seconds, Sir. A lot of people have talked about misleading advertisements. | would
like to ask the hon. Minister, what is being done to prevent blatant advertisements of
wines and liquors pretending to be the advertisements for glasses or pack of playing
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cards. This is an insult to our collective intelligence. The Government should not allow
these companies to get away with these kinds of advertisements. Perhaps, heavy taxes
on the advertisements of wine or liquor may be considered.

With this, | strongly support this Bill and advocate its passage. Thank you very
much.

SHRI ANIL DESAI (Maharashtra): Sir, I rise in support of the Consumer Protection
Bill, 2019. The Consumer Protection Act, 1986 was a very wholesome Act meant for the
protection of the consumers. Over a period of time, the things have changed. Rise of
international trade, rise in global supply chains and, mainly, the way things have
changed with marketing of e-commerce that has taken place, new delivery forms of
goods and services has emerged. This, naturally, gives more options to the consumers
also. With the emergence of these developments, at the same time, consumer also has
become vulnerable to unfair trade practices in the field. That has made it necessary for
enacting a new law, that is, new enactment in the form of the Consumer Protection Bill,
2019 has emerged. This Bill provides for the establishment of an executive agency,
Central Consumer Protection Authority, to promote, protect and enforce the rights of
consumers, make intervention, when necessary, to prevent consumer detriments arising
from unfair trade practices and to initiate class action including enforcing recall, refund
and return of products.

Sir, CCPA will have an investigation wing which will be headed by Director-General.
It can conduct inquiry and investigations.

This Bill also provides for establishing a Consumer Disputes Redressal Commission
at the district, State and national level. This enactment will enhance the pecuniary
jurisdiction at the district level to ¥ 1 crore, at State level up to ¥ 10 crores and at the
national level exceeding ¥ 10 crores.

This Bill introduces Consumer Mediation Cell also as an alternative dispute
resolution mechanism. Consumer Mediation Cell will be attached to Redressal Commission
at the district, State and national level.

Sir, consumer protection is basically needed for things which are arising out of
misleading advertisements in the market. There are enough stringent and stricter provisions
which have been made in this enactment, in this legislation, which will work as a
detriment to the people or the manufacturers or unscrupulous elements to keep away
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from making frivolous or defective goods and offering defective goods and services. It
also provides for the prosecution against celebrities who endorse these kinds of
misleading advertisements. | think this provision will go a long way in protecting the

consumer's rights and consumer's interests.

Adulteration of product is another dangerous thing as it has been cited. A few
examples relating to milk were given by Ravi Prakashji. | think it is very alarming. The
Government should take some bold steps and initiate certain things. It will be helpful
for the consumers to protect them from this vulnerability. Regarding product liability
also, the manufacturers show something and define something and ultimately the product,
which comes out, is defective. The manufacturers and the concerned businessmen
should be taken to task. The provisions, which are made in the Act, should be applied
accordingly and very stringently. Sir, some speakers have made mention about MRP,
that is, Maximum Retail Price. | think consumers are extracted to the maximum extent;
they are fleeced and they are cheated on this ground. If one happens to go to airport
or even to the cinema theatre, he has no alternative but to pay much more than the MRP
for products which are available there. It is because he is not there in the market or where
the goods are easily available from different competitors. So, this needs to be checked.

I have moved a few amendments to this Bill. And, since in the morning, | spoke
to Shri Ramvilas Paswan, the hon. Minister about my doubts, apprehensions and
suggestions, | will be withdrawing my amendments in due course of time. But, the
mention of healthcare, which is not there in this enactment, in this legislation, needs to
be explained by the Minister because there is a fear in the minds of the people that
healthcare is excluded out of the purview of this Bill, which will tremendously hurt the
sentiment; tremendously hurt the interest of the consumers.

“SIIIT IMED I, the awareness programme, which is initiated by the Government,
I think, should be on a very broad level because, ultimately, the stronger the consumer
movement is, naturally, the checks and balances will be working out to the benefit of
the people. ...(Time Bell rings)... So, these are the things which | want to bring to the
notice of the hon. Minister. With these few words, | support the Bill. Thank you.

it Ix Rig (SR w_en) - welgy, § Suviedr WRev f989d, 2019 W) dle &
1T el gaM § | UMl WRE TAfTaH, 1986 & oY &I & d1g Al 3R HarAl
& Y IUHIET IRl H 9RT UREc R & | JYFd AR aTeiR | 77 3R Aarsii
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el firerae 81 JE B 1 Uh-Us fod § fpdei-feas enfeai gkt € ofik 8= wnfeat &
a1 918, ST UHR available B SIIAT & | ST UHIR SMRIX P8l I 31T Y&T 82 AT
# 3ot 99 fyemadt TR on T'T ¥ Big ft axg U e 7, R fieae T8 8

H Jr HA S A T I [ d g9 3R S < SR $9d (Y B Bl
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Now, Shri P. L. Punia.

it 0. gt g (STR USET) - SUHHIEde Heled, 319l ¥ 23 Al Usd ‘Consumer
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831 T, I9H healthcare &1 UTGETT oI, offd 34 3MMU- IU BT {1 8, i I8l
sl A e A S$ SR JMURT STdrs o |, (Saae)...

SUHIGT A1, @rel AR A= fawor w34t (3t IFfaemsT aryam) : ol aew
&1, |umf St 9 $ET ol (ae). .

st 9. ve. g § e g (6 I 9gd awds © | SiRae gud dIe o
1995 ¥ W ®U A I8 Hel A {6 I A& Sfaex & U Ol 8, B odl g,
SIS BRIAT &, 98 HogAR dI A0 H AT & 3R D! Hogar Ureawr e =1fey |
vl fuwel oAl S ¥ Sias &1 knee implant &1, hip implant &1, Sd&
replacement @1 Y31 g H STTE-STTE WR compensation A1 @, <ifhd fegRarT 4
AN XX B SN @l ¥R €, et § Raw B Sl @r W § 7w U o
Feaqul fawy 2, S dogeR USRI & Sfild 3fa%d Hax BT aIey, ¥RT I§ AR
g |

Ol 91, AT & H AEHR DI AeIDhdl Bkl & | {6l Bl Y & g«
Aifd el & oy, gerwist & foy, SfeT 79 & fU 98 I arEer ager
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& PR T IR B g1 U0 P gRIG gAR G I € fF Pl a0 dRA &
qIaS[E, Y ABR o Hol A6 [HAT, A ISP araoqe Al (A AcHAsr Bl
21 98 39y, fF AEeR B RE A IGH Idred Bl 7, Hifd @ A oH-aT
2, 399 W 98 $eXR Il g I s9dl Al TR AR W BgER WA & i
HIR HRAT AT MRP &AM H 89 q@d & & MRP d QT @iy a¥el el
B |

BTeifs AT 98 ff ad €, SUS AR dNid &1 AR TS areft a1 I8
J fo Al § Ples fg &1 I wuTeT form omar €1 99 @ S¥dl I 20 $UY
g, e Il # Sd 22 S o w9 gBT 6 2 Y sfaRed few forg o
al S wel fb WH d gl g€ w1 & foIv 2 vu SifafRed €1 a1 0O JEall
# frw dRE 9 & 99d 8Ff? SEd Irelmdl, S product &I cost 7, IS¢ AfaRed
fpaT 9g? BH U @ diadt 15 U H ferdl §, ofd SHd! BAd 3-4 UY F,
AW T 8l 2, Al S9d Hu W gH 1 EF0 W, S¥aT 1 fair price B9,
& <@ TN 1 BY A Bl fair price 11 AT | bogax ®l dl =ard gt fyerm,
@ BY AN @1 fair price 8 3R IAA D agell A B |...(HGEM)...

HeIed, § PDS & IR ¥ dedl | Sl W) e fair price shop W ST g,
IEPT BT T & T8 IqP! IRH FeAdr g1 AT S 1ig &1 qoigR ©, S 5¢

o< W $HM AT g, Sl AR S &1 B AT 2, DA W&H H B Bl
2, B PRA-IIA IS B B VWG, IS P @Y 1 oy S g1 o & va
qCid, TP IERV §| IRED H J 9gd A @Ml 1 bel b gHAR S B Y@
forr Y € @R B o/ 9 T8l ferar 1 @ s9d forw WY ore & dIg tfaRa

o o
IIRAT 3q7Y PRl M=V |

TAR IR 9 $9d 9R | Haldl Sol f fhw aRE & A9 executive agency
% WU H Central Consumer Protection Authority @1 oo+ & 8, fSIa8 consumer &
rights @I protect, promote and enforce &= @I TRt <&t Y 8, feT gad -
w1 National Consumer Grievance Redressal Commission @1 ¥} S0 89 @l g1 Qi
# overlapping B & F¥7aT ¥, deadlock B @1 ¥TEAT €1 T quasi judicial courts
€, 9% A jurisdiction &1 HaTet el €1 AE T 9 & 91g Sl @ Rafa g6
g W g RE A W T8 21 B ul). b AWAR B RE A Central
Consumer Protection Authority &I fE3T S5 &1 IIGR B 98 werar & a1 &9
BT B Fhdl 8, IR S bg IRGR & T1EgH F 8HI? dl SAT ST =A1T BT 37Ul
REdl 8, 98 78l o
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[ @ et gfeam
R, H aMudT ggd MUl § & MU e e @1 wHy oA e qwy qu
B T B, SOfey H Ul a1d 9| dRal g SR 39 fad b1 dHeld wRar g

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | rise to support this Bill.
I want to raise some of the concerns of the consumers and about the existing system.
I want to raise a few more points which pertain to the new Bill. I, specially, bring to the
knowledge of the Minister, a very experienced Minister, one of the very great
Parliamentarians, about the provision that the districts courts where the hearings of
these cases are to be held, a minimum of 500 cases in one year have to be taken up.
If this criterion is not fulfilled by any district court, then that district court has to be
closed. If Tirunelveli has got a district court for the redressal of the consumers, and if
500 cases have not come in a year, then that district court will be closed and the
consumer has to go to the nearby district for redressal. That means, the consumer will
have no intention to appear before the court which is very far and have their grievances
redressed. So, through this, | wanted to bring to the knowledge of the Minister that there
should not be any ceiling on any court because so much of consumer awareness is
needed. The consumers have to be given more awareness so that they can approach
a legal forum and get their things done. If they wanted to have any legal remedy, then,
they have to approach the court. What are the rights of the consumers? Many of them
don't know it. So, until they get an awareness, there will only be fewer cases in the
district courts. Now, | want the Minister to curb the ceiling. There should not be any
ceiling. They can take up any number of cases yearly. The second point is, the existing
system, the Central Authority, i.e. the Central Disputes Redressel Commission has been
brought out now. The existing clauses say that there will be a retired district judge in
every district court who will be the President and one will be a lady who is 35 years
or more and they should have a minimum qualification of, at least, a degree. That is all
fine. But now you are changing from a retired judge to a regular district judge. You
already know that a regular district judge has got numerous cases. So, how will they
take up the cases under Consumer Protection Act also? That can also be entrusted to
a district judge. That should not be there. It can be entrusted to a retired judge. Another
Member will be of a Deputy Secretary rank. He will be a Member. It is an official rank.
As rightly pointed out by my Vice-Chairman itself, officials and bureaucrats are involved

in this. So, a woman and a bureaucrat under a regular district judge should not be there.
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Officials should not be there. Those who are really in the field of consumer protection,
who know about that field, can be members of this forum. Also, the existing system is
very good. So, let the existing system prevail under a district judge. One member or
another member maybe a woman, and that should prevail. In Tamil Nadu, if you have
500 ceiling, then only five courts can exist, one in Tirunelveli, one in Madurai, one in
Coimbatore and two in Chennai. Even Trichy cannot become a court. So, there is no
court at Trichy. We can have only five courts, if you have the ceiling of 500. So, there
is no court in Trichy. Sir, now, the real danger comes to the consumers. So, the
provisions relating to consumer awareness contained in the existing 1986 Act should be
retained here. | support the Bill. But, as far as provisions relating to consumer awareness
are concerned, | suggest for consideration of the hon. Minister to retain the existing
provisions of 1986 Act. ...(Time-bell rings)...Sir, | will take only one more minute. Now,
the hon. Minister has brought a provision relating to misleading advertisements. It is
very good. In 2016, a Hollywood actor, Pierce Brosnan, known to be playing the
character of James Bond, kicked up a controversy when he endorsed to promote a pan
masala brand. It is a chewing mixture which is said to increase the risk of oral cancer.
Sir, pan masala advertisement is banned in India, because it has got health concerns.
And, any celebrity who endorses such products can be prohibited by the Central

Authority. So, | welcome this from that point of view. ...(Time-bell-rings)...

Finally, Sir, the CDRC will entertain where value of goods and services does not
exceed T 1 crore. It means, from T 20 lakhs to ¥ 1 crore, the cases will go before the

District Commission.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You conclude now.

SHRIMATI VIJILA SATHYANANTH: Sir, | will take only one minute. And, from
T 1 crore to ¥ 10 crores, they will have to go to the State Commission. And, if it is more
than T 10 crores, the cases will have to go to the National Commission. But, if it is more
than ¥ 10 crores, our people have to come to the National Commission in Delhi. So, my
request, through you, Sir, to the hon. Minister is to set up four circuit benches —

one in Kolkata, one in Mumbai and one in Chennai. So, four circuit benches can be set

up.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you Vijilaji.
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SHRIMATI VIJILA SATHYANANTH: So, if the case is more than T 10 crores, they

can come to the circuit bench. They need not travel from Tirunelveli to Chennai.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, yes. You can have court at
Tirunelveli, but not at Trichy. Please sit down.

SHRIMATI VIJILA SATHYANANTH: Sir, one minute.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, enough. Please, sit down. You
have already taken two minutes more.

SHRIMATI VIJILA SATHYANANTH: Sir, for redressing larger cases of consumers,
we should have four circuit benches — one will be in Mumbai, one will be in Kolkata
and one will be in Chennai, along with the National Commission in Delhi. This is my
request.

I thank you for giving me this opportunity. Thank you

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Vice-
Chairman, Sir, I thank you for giving me this opportunity to participate in the discussion.
| support the Bill.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): One minute. Hon. Finance Minister
wants to say something.

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, she has already proposed one in Chennai,
one in Kolkata and one in Mumbai. Our hon. Ministers are wondering whether the fourth
one can go to Amreli, it will be helpful.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): She has also mentioned about
courts. She said that Tirunelveli and Madurai will have and Trichy will not have any
court!

SHRIMATI VIJILA SATHYANANTH: Sir, | said that Trichy is left
out...(Interruptions)...I was saying that there was no redressal forum there. That is what
I was saying.

In view of the change in the situation of trading, e-commerce, online business, etc.,

I welcome this Bill which is proposed to repeal the old Act.

If you look at the composition, several authorities have been constituted under the
Bill. The first and foremost is the establishment of the Central Consumer Authority under
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Clause 10 of the Bill. Under this Clause, a general supervisory power has been given
to the authority. | don’t know whether this authority will be only at Delhi/national level,
not either at State or district level. But, it will supervise the National Commission, State

Commission and District Commission.

Coming to Clause 18, a general power has been given to the authority. Clause
18(2)(c) says, ‘intervene in any proceedings before the District Commissoin or the State
Commission or the National Commission, as the case may be, in respect of any allegation
of violation of consumer rights or unfair trade practices'. It is nothing, but the intervening
powers of the District Commission, the State Commission and the National Commission.
It is contrary to that. Now, | come to the other aspect, that is, Clause 24, it says, "A
person aggrieved by any order passed by the Central Authority under Sections 20 and
21 may file an appeal to the National Commission within a period of thirty days from
the date of receipt of such order."

[MR. DEPUTY CHAIRMAN in the Chair]

Sir, the two clauses, that is, Clause 18(2)(c) and Clause 24 are contradicting each
other. In Clause 24, the power of appellate authority is given to the National Commission.
And, in Clause 18, the same power of intervening in any proceedings before the District
Commission or State Commission or National Commission has been given to the Central
Authority. The composition of the Consumer Protection Authority has also not been
specified. It is not clear whether the States have been given equal representation or not.
It is also not clear as to what are the qualifications for appointment as a member of the
Consumer Protection Authority. All these things have to be taken care of.

As far as the jurisdictions of the Commissions are concerned, appeal to the
National Commission is also same. Then, Clause 88, which deals with the penalty for
non-compliance of direction of Central Authority. But, what about the non-compliance
of the orders passed by the National Commission or the State Commission? There is no
clarity on that count. Only the Central Consumer Protection Authority has got the
Investigating Wing. Powers have also to be given to the District Commission, the State
Commission, and also the National Commission. Implementation power of the State
Monitoring Authority has to be given. But the entire power has been taken away by
the Central Consumer Protection Authority. It affects the cooperative federalism. Apart
from that, the orders passed by the respective Commissions have to be implemented in
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[Shrimati Vijila Sathyananth]

a strict manner. For that purpose, judicial officers are required to be recruited at all levels.
This provision was earlier there in the 1986 Act. But, that provision has been removed
in this Bill. The retired judicial officers should be taken into consideration for appointment

at all these levels.
Thank you, Sir.

SHRI BINOY VISWAM (Kerala): Sir, in a general way, this Bill is a welcome Bill.
There is no doubt that the consumer is the king, as Gandhiji said it. But, nowadays,
when Gandbhiji is forgotten and Godses are worshipped, the importance that Gandhiji

gave to consumers has also been forgotten.

In a market-controlled society, when there is a big attack on consumers for the sake
of profits and profits alone, the protection of consumers needs to be intensified and
strengthened. And, what about the rights of States in this Bill? That is a serious
question. In this Bill, the Central Consumer Protection Authority has become very
strong. And, there are apprehensions expressed by various States that the powers of
the States may be curtailed. The Central Consumer Protection Authority is the supreme
body that will decide everything. Its scope is really good and great. It can intervene to
prevent misleading advertisements. It can prevent endorsement by the celebrities. It can
prevent unfair trade practices. They can do all these things. But, there is a real doubt
that many of the provisions in the Bill may, sometimes, clash with the authority of the
Competition Commission of India. That is also a matter to be clarified when the Minister
replies to this debate. The Competition Commission of India is a very strong body
existing in the country. It is a question mark whether they implement their duty in a
proper way or not! But, one can expect that the authority of the Government, which it
has attained through this Bill, should not be in clash with another agency of the
Government itself, which is called the Competition Commission of India. That is also
important. The Acts are becoming a big enemy of the people, the consumers everywhere.
Take the example of iodised salt. A big hype is there in the form of propaganda. It has
been proved now. Many of the celebrated brands of iodised salt are the cause of cancer
among the people. It is a serious health hazard. How can we prevent this? It needs
proper action and proper check up at the ground level itself. A supreme body, standing

somewhere in Delhi, dictating everything and controlling everything, may not be effective.



Government [6 August, 2019] Bills 75

In many States, including my State of Kerala, there are very powerful agencies to protect
the consumers’ rights. The State Commissions, District Commissions and lower-level
authorities are all doing their level best to protect the consumers’ rights. The rights of
the lower level agencies, including that of the State level Commissions, District level
Commissions should be protected in a proper way. There is no question of the Central
authority coming in the way and preventing them from doing their rightful and legal task.
This is the point which I would like to place here.

The big builders are now playing havoc in the country, with great propaganda. If
you open a newspaper, everyday, we see on the front page very, very attractive
advertisements. Many people, unknowingly, fall prey to it. After joining and paying the
installments, many times, they are befooled. In the State of Kerala, violating the coastal
regulations, builders built up high rises and the poor people, out of innocence, join these
big high-rise schemes. Now, the Supreme Court came, rightly it came on the scene, and
told them that this cannot be allowed. Who are the losers? The losers are the people
who paid their money to have a flat in those attractive houses. On such issues, this is
the real issue, that no builder, no money maker has a right to violate laws of the country
and cheat the consumers. So, this Bill should seek to protect the consumers, and check
builders not to violate the rules. There should not be violation of rules on the part of
the builders. In many places, builders, all over the country, violate so many of the laws
and this cannot be allowed to continue. It should be prevented. With these words, |
conclude.

MR. DEPUTY CHAIRMAN: Thank you, Binoy Viswamji. Now, Kumari Selja.

KUMARI SELJA : Sir, | welcome this Bill. Of course, it goes without saying, so
many of my colleagues have already pointed it out that the first Bill, which became an
Act, came in 1986. Rajivji brought in so many revolutionary Bills, which have benefited
the people in many ways. This is something which is evolving, because markets are
evolving, the system is evolving, new kind of technology is coming in, etc. So, I
welcome this Bill. You have brought in many clauses. The two points are the foundation
of this Consumer Protection Bill, one is that every consumer should get a fair deal in
goods and services. Number two, if he has any cause for complaint, he should get
speedy redressal. And the Bill should protect these rights of the consumer. Sir, 1 won't
go into the points which have already been raised by my esteemed colleagues regarding
the federal structure, over-centralisation, etc. But, Sir, | will come to two-three other
points.
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[Kumari Selja]

Sir, the Standing Committee had given many recommendations. | shall just mention
two recommendations which have not been factored in by this Bill. Number one is that
the Standing Committee had recommended that well-equipped laboratory should be
established in the country to deal with the issue of adulteration in products such as
food, fertilizers, etc. Now, the Bill does not take this into account and you have not really
shown the way for establishment of more laboratories in the Government sector. So, we
don't know what the private sector will do. You can't leave it all to the mercies of the

private sector.

Number two, you have defined 'person’ and you have taken various organisations,
other things into account. But you have excluded local authorities. As per the
recommendation of the Standing Committee, you should have included local authorities.
But you have not taken that also into account because services are rendered by local
authorities. Y%, 3R authorities IT Government, standards set-up & &, I private

sector T follow HRAM? TaHHS BT eSS, Aldhd FRMRET FT e Fad Hal gl
=1feq | Unfortunately, today we expect & R a=iic &1 $© &, authority & $©
g, @ 9 substandard & BRI 8 $9 URUM &I g afey and you must factor
in local authorities which are giving services to the consumer. 3FR Id®I a8l dd A
affrsr =&f el it a1 where will the consumer go?

Sir, misleading advertisements @I 9gd a1 % ©, WddT AUAI-UAT experience
2l 8 <@d € f& SFE-SFE W 8 dRE @l 91 'l €1 For example, RO &1
advertisement &1 Y87 ¥1 S AR celebrities ¥ € AR colleagues ¥ &, &Y &
% AN €, Sl RO @I YHIC &R T &, ol S JdR consumer 1 IJg 8! HAIGH
f5 ®F-1 technology afean &, ®F-dl dfear 21 8, S9H a1 fancy o fawmht
Sl €1 849 W & gR H P el Al [ consumer B RN oA AT, T
TEI o AR ... (TaEm)...

#t STTITURT : FUT 98 BN diF H T dlef |

U dieoTl : S A €1 81 g1 S fancy dINl f&me] celebrities Swep!
T ®Rd &, d 9 follow ®X od & & o= 919 &8 I B8N W, 39h IR H
AT S |

I, TH 919 R & & 519 celebrities SH&! UAIC &_d &, aI S celebrities
a1 gax endorsers €| 399 I8 fo@r & 5 “No endorser will be liable to pay penalty
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if the person has done due diligence regarding the product.” Sir, what is this due
diligence? Kindly define that. a8 @11 due dilligence & 31X I9a®T due diligence &
BT T system &2 Liability a1 81 SITU, <ifhT @& due diligence & &R, 3T SHG
IR H 9 TN educate BT f5 T8 HA BN

Sir, herbal products 1 &1 & | 3TST BT 1 AT ®I Bt dleT < € | IR Ursde
d Ud gordl ERft O $E 6 gdd 2 9 S R g, S9P R H Y ARl
AT | H AU JFgHa I A B U IR W o o, gde, a1 H9 99 o fornm
3R =T far, and my scalp was on fire. IH®T AT SITQT reaction gall, AHST gl
&1 3, fY ugr a1 I9H small print § ®&l forar o, “‘detergent-base’, 39 dr foran
o, ot foh=fl-fopxlt & a1 forar ot €1 €1aT| 319 98 8del Y B detergent-base
T W, 39 e o A B @ E, 9 R 39 a9 & o7 g2 HEl consumer forum
# ST UST? 39 ANl BT &A@ arfev | enft 9t S 3 @l fh ga e W)
suo motu &9 YE | fHeft Urede W form <d & f% I® vegan ¥1 What is vegan?
What is vegan and organic? S¥&% dR H, DI T8 H, SEd! TS H consumer &¥
SE? ¥R, H &1 e SR ol 99 aR # WY a9 A1 df manufacturer 1 educate
PG, wifH consumer ®1 HA TAT Tl IT R 98 A W WY, ¢ W d 949
PO 37 Sl - B B R A 6 a1 IAel @ g, 91 Tod 2?7 8 R b
Ursaed endorse 81 I8 &, dls sex determination &Y VBT ¥, SHP IR H IMU R
Ve o7 gt dXg 9 fake goods 1 3@ 31T 3iHelsa WSy w&l Omega watches
e <& € O Bl SIS, IR-9R §9R # Montblanc watches el <81 €1 R, 1w
T B TET 22 A Sl AT dioi frefcdt 8, 39 R W 3fud] 98d Hel R @+
geifl, af ®is consumer IE 7 de fb H9 &1 goIRk # form, wm forn, fovmrse
TR forar| @9 ga9 SFrel # Ue 3R redressal & folT STQIT| HUT 39 g9 @Al
W R G AT

AR, S multi-national companies 3T TS €, I R H W H I BTG | HA
Ue SIIS! S [T I consumers @1 a1 & 3R # as a consumer &8 I8! &l H
T SIS Sfd SR U A SR il g8 defective Mebell 3R Sfd # S amqd g
W AR T8, Al IS8 I3 el & &9 39F aN H $© T8l B Fdd ©, 89 hdd
99 32§ A ST6 B dl liability 8RR, S 99 991 €1 SN g9 @' fF e
Gu @I faRay, 7 HRY, drede dgf W ARIY, a1 redressal R 1 These are unfair
practices. Consumer @I fair deal fiert @Tfay|

AR, H YT IRE WIST H BEHA P dR H bl dedl| IS b &7 farmers
PI spurious seeds e €, Bicagor # fiarae 8, Tod Aol el R8T €1 R 99T
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EEININEEL

BBl SME? R g8 redressal & T ST SHE AT HA EAG AP WX, IS
IMRaY Wrge &1 Udh TN 3MeH!, S vendor ¥ & @R ST consumer Wt &1 89 aHI
# ooy # 31y favary S UeT HRA? Vendor B SR Al BART WETHT | 98 SR
Asfhd W BIELBICT Al WP} 99 8T & I AGH T8l & b IqDbl a1 a1
FET? IW &I, TAAd 1 A 7, 98 99 el gdr| SHH! AT ISR FAF E
I9A Ht TG consumer &, S WG H ¥ AT Algedd H 7, Wl IUA 98 dA WG
Tl 8, S9! W A el § 5 98 w1 wde @ 22 W, 99l Al 9% A2y
g1 |

=t Iyl : g=rare oo Sl 2 o (g

2t dor fiE RIS o e faeell) - SUMHIlT Heled, U 39 Hecayul
e IR gl YU AT Bl B IAAER AT AP (Y H 3MUP] gyde Bl g | W,
39 9 & 3fexy @3 wrag V9 €, S SuHiaaisil & foy 9gd orew €1 suw ffEd
®Y I SUHTGTRT BT GRE0 81 UG | @i dR 9 by U A ot ot €, R
SUHIGT AU TIPS §3T HEYH PRAT & | 3@ qaredl & A9l H 3R 8H AN
<%, dl U g1 AR @l qd1 Side} Sggl B} Ul bulial o forad €, fH Sl
RITET HHIE fFerdr €1 HHIeE 31 aoig 9 98 Hu=l S9d d¢ Bl iRgforar § ugl
Bl 8, el TAALY, SRR $xar Y81 g1 HHEE & HRY 98 qd1 fordl St
T 3R IHGI WIHATAT SYHGIT B Y ISl © | PR AT & Amel o, Iami
& AR H UEH Sl FaRT Bl WY P R I8 dHRT 2, A1 8% HUl Bl 34l gM
TR, 39 <dT DI 991 TS| 3T I(H-3TT T IGHY, T HUl BT SI&T TR
Bh, Sfacd P HHH RgedR a8 qa1 Alfde § w1 94, I8 fAepd S 78
gl

AR, QORI R AU Ugde BIRYSS H IUAGS Bl Bled o - § T4
TET 9T ATEN, Bl Bl Yeb "ol 8, foad aR o, # JAUd! qqr Aredl g U a9
giRUed § dH-aR aXid &1 Sfid BT 9491 U SuHiaer & of form ran, it S -1g
gS ¥, SUBI I16 IR foram T A B SEd IR A o f T udr 7, SS9
T il @ ff T8 e § {5 ag o et 7, a1 for € st gar fordt g,
P AT o g, I8 9 g8 Wt 2, A1 T8l g8 21 IHh 40,000 TUT F XEH
®I g 81 g8 & IR 39! fAfen & | 39 ¥ ¥ 81 I8 2| S A 376l
Urae= #31 off 7 399 [haT 8, oR AU+l & SIRT Tad SHaRT SHhx 370 M
BI JO BT BM [HAT ST BT &, Al &4 ARG BT JAMT AR I ATl DI FAT BT a6
2 3R STRd USH UX 3MUS I ATl B Sl Dl UTGYTE T ®, S9d fo1g § Ul
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BSA W 9YIS <1 ATEdl g1 MU A€ 9gd € 37wl YAy X9l §, H©ifd gH <l
FAU9 9 UO-UH UAR Q@ 71 I ©, o UGkl @l & PRAT § ARBaE, U
I BT BIR TS dacll 99 B 9l B Rl BT Al IR Plen frax BahT AR
T, 39 Td & S IS TR B €, 39 W AREd wU ¥ AF o ARy | wife
Tl AT 20 TUY &1 3fdhdl fawd Wi | 39 fhdd fosd a9 # $i-a1 fagm &
BT B, o &1 98 sidd fow e @Ry a1 981 9w @nfege ifes e So™
% UPR Sl qc 8l I8 8, HEMs d IP! ofd A 41 o BT 8, Hife der forean
8T & fh 3idal ey =nfev| ot i ¥ T 5™ & 89 @ o o1 fob aum difdm
dSed & TR B ¥ A T S, U S 9% S @} MY E, IS S
P! AR | AT HRAT &, a1 3y FRRed wU ¥ UE 9 9 BT GRS B qdhdd
21 3T BN HHA-U-HH Fe! THGRT SHY YT AN 9T, O ST 2| M SuHIaRIaif
P S BT B Ad DI TaRN WX, BNTced R 3R 9ME TaR WX, 39 oF
gl UR R A BT AT HE B, VAT H g WA SR BRar g1 sl B A
H 39 91 &1 9T HRar g, 9gd-9gd, gIdIs |

DR. AMEE YAJNIK (Gujarat): Sir, thank you for giving me this opportunity to
speak on this Bill. First and foremost, | would definitely thank the hon. Minister for
bringing a very comprehensive Bill, but | would like to make a few suggestions. The Bill
has come with two very important components which were missing in the earlier Bill.
We brought the Bill in 1986 and that was the time when consumer protection was very
much required. There was a starting point of trans-border trade and the markets were
flooded with goods, service providers, and it has grown multi-fold now. Obviously, with
online sales, telemarketing, and all kinds of other services that are being provided today
in the market, consumerism has also gone up. But the fact remains f&& € Tae
consumers & foTg €911 €, S9®! A4 f&Am AT 8- Consumer Protection Act. #H- &1
Ta¥ 3R 37 B colleagues HI AT I§ a1 ST HR dEl Achdl & [ a8 &A
BRA § WY, 9% 98 [$Rgae BRA 81, W BRHA 8 I Ed BIRA 8T | Pecuniary
jurisdiction @g1 f&am =T 8, from ¥ 1 crore ¥ 10 crore and above ¥ 10 crore. I8
consumer &1 UdT F81 ¥ o S@ St feWfded uieae fear a1 &, S99 folv St
BB SMT &1 AR, 399 PI%! haed €1 S &l =i H Ugel aa1 gl g, AU Sl vae
THY AT 7, 9 I {17 9gd important &, 98 CCPA ¥ | ST Central Authority 3Tas
constitute ! &, I regulatory mechanism ! 9gd &1 STexd i, 98 gofl © | 89 ol
9 gae Pl revisit HIAT A8 &, A I8 Y g8 ST mechanism @Y € | AR, IqH
T 94 oTEH ol ¥, ol 9t Wiied | 9drar € % em9 consumer @1 U S
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81, consumer &1 YT WId 8IdT @ & SAd AT cheating 8 &, d why should only
a consumer feel and worry about his right? 39 Tde # ST authority €, S9 3FR 31
strengthen &<d €, S UIT committees §91d & f& 39 product liability, ST =T
UIEE W] A, Sl Usel & Ude H el oA, IS dgd S8l ©, Al I8 product
liability ST manufactures €, S9 WX & BRI €1 3FR ¥€ @l product liability R
3R TIede & S ®iEd €, S9 W study @RcT €, A consumer &I damages & foIg
ST 2T TS 3R Bl & Heg o e ot gt foet et o sarm 5 lawyers
B Fdrel faar T 8, W gH I§ el Yo @iy b 89 U@ litigious country Bt
qd HR T2 T, lawyers ¥ HEI BT S Hhd, ITHI SHd Tsdl g1 8, al 9 M
& g e feel off form # oM €1 ST@T WS & foT g Al €, application
fog & U gear usdr &, lawyers A1 @8l Ted| AR, consumers ®I IR 3T
foolproof & WIsdex <d &I, d a8 product liability &' definition ® &1 3 SITdT ¥,
dl g9 3T UH Authority & U, Udh HHS! &I UG8 ST < b d & 981 9 ga-
stringent §97 <, 1 consumers &1 50 URAC HM B Ol 1 9 TSI H 3MU Ig
0 of Fdd g, ST T 79 St 7 garn @R U o= e 1 g {5 S+ minute
forar g1 € f& W96 & Wt megnifying glass @1 SToRd Ted! g1 SS9 UG &

21 urd €, what are the components, constituents, manufacturing date, expiry date. So,

I think the onus should be put on the manufacturers. I& 391, the quality control,
that is another part which this Committee should take. | would request hon. Minister
to see that these things are put by way of a mechanism with the authority. a ga¥
¥MIE product liability 9= gd discipline 37 STE | Sir, one more thing, 3TA~ FdTT
f5 @g IR suo motu class action ¥ initiate = el Tl WX, § JEI W TH
conflict <= €T €, class action suo motu can be initiated under 220 writ jurisdiction
of the court structure. ¥<, I8 TX I suo motu & oiR1? 37X class action and litigation
A B? WX, SUd IR H IMUB! Udh delRfhded <=1 arfey| | would request you
o 3mmg H SRT 91 IRTE B class action suo motu H of FHI? IR, TRIRT WlEe

2, that this authority has got its regulatory mechanism and also has got a Director-
General for investigation. 75 I fraud F&l BT 87 AR, § TP example <A1 @Ted! §
f 1986 Ve UBel BogmR WICHR BT AT B el # Ul Sarexv o Vel gl w9
friend 7 V& =YOUWR ¥ TP USqCISOHC <@l ¢ AR AR &I H9 150 ¥9d H
Herll, a8 YoR YAUR H AT AT, oAb g8 el I AMT AT - 89 young ¥,
B U Arhe ot ot e oY, @ S AN | o9 w9 b1 uRier o SR SW
Grel, a1 S9d 3fex A T geR fdel| Sl BT 3T THIRl 3R #Awex "X S|
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W, B9 sHH SUX UdH AT dd 89d 38, A9P] gad el I8 fSoell B -1
HHEAT 87 B R Usdeigolie IR RN {ha1? 319 ST Thedl Hu?...(@der).. 7
friend < F8T f& <19 AT lawyer g9 T8I, A1 sH@T U remedy Gel| IR, I A

ST gedeige™ed dl derdl 3 I8! & | 3/ I9HT complexion change 81 1T T |
YT AT AFATST B T 2| AU IAFATST HI PO 81 MR Febeld1 $8 IR 1 T,
frauds & foTg ST Director-General @1 o+ Tifaw fsar €, 98 9gd €1 38T ¢
MY I TSI U grgd & ARG b I96 o U HHST B, S Ugel | S
PN & 24 AT ST frauds B 32 8, 9 Pl W AR fHE 8 W) B W §, o™
g9 loopholes &1 3T plug & & | Sir, this is with the authority. Secondly, 3ma=
feRgae daa W), We g WX iR T9Hd ofd’k IR HIeRiel 9913 &1 That wil give
advice. Sir generally, advice to whom! Because, the Minister is in charge. ¥R, 310 3!
oITeT oS B AT modify Fxdp T foaRau f& advisory capacity also for the consumers
ar overall Advisory Committee 81 ST 3R I X YAN3IT &I TSI empowerment
8 S| 9 1 TAIRGRT B 8, S bogad Bl 9Hed § | W, $ogAd U 3T
T |H €1 %G9l U gasT draw back o 8T ¥ ¥R, AR @iEE qII M
g Pel & fd I I fraudulent advertisements - misleading advertisements & g,
a1 AfASET deRFe S B €, Al tsRiFe H dd @1 4 UsaciseHe a7l &
5 emuer wifq fier Sl adE gelt SO, 9T oid 81 S| er celebrity WX
Tt fear & & they should go for due diligence. 3nft due diligence T onus
T o Sfhee & A | g8t ar 9 f¥the #RA & fay X Lawyer @G| W,
IE S due diligence &, 3T misleading advertisement & forg Afefadis &1 & ST,
IE Farel Bl AR Aew 7 raise fBa €1 9 @1 €T SR, 9 manufacturer ¥
T 5 g g9 S ORGSR @A % folT @ I2 B, B omu gareh fv # wm
TSI R 8T § A1 A1 IR I8l g1 W, g9 A7 AUPI Teb 3R BHST g1 TS |
W), gsf A I foolproof BT & A HoYAR & U IeHicd SM & v ve =™
B UiHAT =1, B ST 81 WX, € AT U SR |olvM & | g9db are, and then | will
stop. WX, & redressal system @ d1d &R &, Al I I(d UHRI qEI SN D G IS
am g f& can anything be sold? a1 € ST concept &, IE UH ollgd & S @M=y
f& anything cannot be sold like that. $8%1 Ursaed ¥ §gd discipline 3T SITQN | 3R
ursacd # discipline 3ATdT €, A1 BogAR Bl ddbellt HH Bl & | W, R e d S
Wied @I d91d Il 7, 98 W FHH B WG| And, the last point, Sir, I8 a9 Wl ¥
f& over-centralisation of power B 7T ¥, WX ultimately S-S 98 Tde Tadl &,
d9 uar goar & fo 3o g9H District Collector &1 9t S feam &, w&fe a8
administrative S ¥ PRAd & T8I Ul | 8A9 8% @i A District Collector &7
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o fear 21 5@ S9a! iRyt ga+t 9 ol € {6 a8 919 59 9 Bl Sifewrs
TEl B Ul 21 q3I AP P 91 I8 dar o fr T ou 39 W SRIT AR A
dl g8 Yae TP dgd #olgd vae el Then, final word is about consumer justice.
I ultimately STREH S5 & [0 & 3R dogAR SIRCH H 3R I8 $HogaR RIReH
% U Ugd B T8l UKl ©, 9@ reach & T8I Bl 8, Al IWdHI awareness BT
1 9gad ST 21 39 awareness programmes TR T there should be some kind of a

proper fund, some kind of a proper method and some kind of a proper way, =1 a7
HYAR B U Tel, i, the last line, 89 @1e fobam AT &8, <ifdsT I seller BIa
8, a8 HogAR Pl weaker section €1 WHSII €1 98 WHSAl © b F€ buyer IR g,
el €, § I W 9, 9% SS9 UR WM SMY, this concept has to change now, if
we are bringing a new Bill. With these words, | make my suggestions and | request the
hon. Minister to take these practical suggestions into consideration. If you are not
sending this Bill to a Select Committee, then please incorporate these changes. Thank
you, Sir.

it I Uee (FET USEN) : A SUNHIONT Sf, I8 UM ARE0T fIgd
9gd & #eayqUl faggd 8 SR I8 Uh 9gd 991 gHkdl 0 g1 BEl T B ude Al
IUHIET & 3R Sl SAES v, 98 W Sudiadr 8, ifea St 9ad 3ifde saqd Rrar
B T €, 7 um, e, feam, et | €1 o 9w & ue uee & A |
I SAFGRT & 18 ot f& adam Refa § 50 @@, 89 &9IR, 368 AW SRR fHT Y
I, RN W 86 oG, 34 8GR TM B FRIGRT fhar a1 g1 sqd q-ay § I8
A gqrT =Edr § 6 g8 W aRdfdedr § fb S § SIMSRT T 8 B BRU Al
F dEE H W fFEE R U9 TRIG dRT €, S wNu & ReR gU € iR Sl
AR BRE & U dd el T U8 &, oad! ao8 9 fide! & SIHaRT 9 T8l
fe ug 2

AR UL ST, THOTRYT & ATegs A o U1 a9l Sl €1 91 3R Bl
I T IW Bl g, AN IADI DA 99 30 aYA DI AR B [IH W Plg A
& BT 1 Ui U B AT A B SN < W o 94 & ot g1 =f ®E
A fpam, S Ud SuHaT € &R Saed W €, 98 999 e o @1 Rer
BT &1 fde & te T 99 8, I SAed & 2R W oI o1 €1 Ud Bied
I BIdt O, Naer e g 8, S9el sea ot m@ifere FaiRa axar & fo 39
W AR ol Ara ol 8, fhaar @ oM 81 |9d IgAM o & 918 8 IHD!
oHd EiRT o ordt §1 foar € ge U faae Sk 999 @ §, S Ul e
H PEa A FEiRT T8 SR U g1 99 S SARd b g w0 d e foram S
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g, A1 98 SuHe 9 g9 T8l U €| # Fded e’ asdn g 6 e & Swred
B DI A Sl aRE A FEiRT g ARy, O dNd god b STuR WR WD
BT T B, difd fea &1 ft SR oW T Gd SR 98 S99 99 9|

AR SUFTTfer Sft, # S YSrd <1 A1sdl § | A w3 A8 e B! resT
a1 @mT € 3R SN SuHieel & WRev & fav wor pa fey € fed § s
U fdeT B e § b Hou FRiE0 $ dIis Ue e g a1y, Sl &Y A
B AN P AER W SABT oI FEIRT B [F 599 AE a6 9t g
H aga el B e |

AR GERT A1, S Y& BT ARBR &, ISP aR H & | WHR Hecll © - AT
faearT | 3R 9% favard & aRE Aad oredl 81 grft, fawary F&1 favar o, ofeT
& fab=ieor T2 fHar S, a W g9 U ded % el ugd Uil H ag
Ged <1 AR g S I &R e W) @) At € Se1 IR 9 ARER]
Bl e =Ry St f7ell W) @ awen g, # AW A3 Aeied | e e
el § (o 3 3R &l WR db -1 WY, A1 SHH G =1 Fe A SuHTaRiia|
P ARV BN W Giaer 8RN | 9T $Hdl @i WX dd fhar S|

HelqY, SUHIRIRN Bl SITHd BT & ?1(: AT H TWRIU A a??r SMAR A hdl

| SITeGdl BT BE AHING IY R AHINTe BRibdl B) Ahd &1 § JF-

HAT wEET | T BRAT ARl § b AMINTG AT 3R BRIGAIS Pl $H ARE
I oRifda fea Sy, R S9@ IR SHaRT I8, d1fd S9d YR WX d TRIE!
H, fpae # 3R WAl & AN H ST ddT UGl Y Fd R I8 Sdl qErdl &l
SRA B, 4 39D 9 WM & of 1 b, ITh TEdl $R A, AGE IR A |
AN SR Seal =T e

T SUFITIRT #EIed, 3t Sff &l 39¢ (¢ Y Bl e o)1 a1y fo
T TR 3R IS8 Gew WIS &7 9ueT fawn &) Sl SFar & faear a1 o
2 3R P 91§ SaT BT RN Il 8, $9d forg ff Bl =rawen g1 9y | TRia
BT 49T S 1 SY, S [4%ard Bl el 7 MY, 317 39 fa=m § A wyawen & |

A SUHEafa Jeled, H oUd AW W WRSGR W SIS BRI Aedl g (b
FRed ®U ¥ S ofed 99 T8 © &b sfids] & AAH ¥, WG] & AgH  I§ AT
& YA fHar Siar 2 {6 S 8 IReR &8 B! 7, Sl AR R @ 7, S
A FW Io B A AR T S F FAE (Y &, 99 W ABR 3/ I,
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d Ig Mded A1 Al § | AT SUFHIIT HEled, 39 a1 ¢ A1 § U a1

THIE BRAT aredl g fd

“JFBRI BIsdl H G, TR P A9 JAdl T,
TR Y ffes S AR Ig q@T fhamEl g,
TR G & B H ol i ®el I@rE g1

RIS |
it STRAHTARY : g=rare | AR HE S L (ae)..
A ST 9= R, Uh e

St SuRTHTUfY - ST ST, A WA B AT oF ST L (IR, ST Sn, 3
9gd 9R Wied T ... (aem)...

At ST 9= ; WX, § R U issue R 9T Bl |
it STRHTUfY - AT FAY ST @ Stare < Y| AR A3 S 1L ().
SHRIMATI JAYA BACHCHAN : Sir, he is yielding.

MR. DEPUTY CHAIRMAN : No, he is not yielding. 3iX {9 =19 3T &1 3FR
H 3MUP! BT <l §, A GBI U8 P al Al bl 0 gl HIBT <A1 g

St ST g - R, H 9o 2T < e g, # clarification < ¥E! €1 1 am saying
just give me opportunity for one second. | want to clarify something. In this House, &&=
%El & celebrities wrong andorsements &<l €, public &I I[ARTE &Rl & | I ITold
gRYT & | H & Peql arsdl § &b o9 celebrities ®Ig @S endorse HRAT €, Al DI
QEHY, A X Il 8, I 98d W AN R 9gd 9 manufacturers T €, ST
spurious goods ®I 3T& goods ®I copy HXd spuriously STHI market # ¥9d &,
@l goig ¥ celebrities & HUX Fgd pressure TS 7, through lawyers 3%
celebrities @1 unnecessary harassment &1 ATHAT %<1 Gedl & | | am just clearing the

point which Amee ji, Sanjay ji and Selja ji have brought.
it SuuTafy : AR A S

SUHIT A, WieT AR AdSi~e faavor w3 (3 IFfaem™T araar) - STt
HEIed, § AUP] 3R [ A AR Pl Igd-9gd g=gare o1 aredl g | H R
I&l JoT gl § SR &X& Wise &l Alc dRal o &l g, Ry W) #war 381 g dld
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4.00 pP.Mm.

|/ H W SR 'l W R A e 39 W dldl §, 4 e A 2 FEl § b
15 fa77 & e} 39 9l A SR Bl d7 S IR T g 9oy d1g, wod
I & UBel B9 TP IR 9l AFAR WERAl Bl A W gATg SR 3ad S W)
suggestions €, S WX discussion &I | SN A W 2| IHH S ANl Tdg
B8R, 89 qRd Uadl dRd dol oG iR i §wWd Tl BN, 98 oMY RN & A
IR H AN ST | e, dfew 1977 W, 99 9§ WAl 99 H MY, I T EHI
consumers protection @& WaTel @I S Bl HM [HAT &1 AR, 2017 H, SE &4

#3199 &, 9 B9 Ud International Conference 1 gefarg off, forre1 IgaTed A
ygEET St fas w99 | fdHar o) 98 Conference $dfey gars s off, drfer &4
9 A9 31 78 < b | g1 I9H NGOs ®I g, Hif$AT arell b1 g 3iiR qral
| AN B W gAIT| I9 Conference W 91 & WiEe Bl dRID! A @ B
B fHa1 3R TP aIg Ig [ g1 gH S € 6 99 8 B & drave Al
Fel T Hel @Il a1 Edl € €| dfdT 8% e gH1 I8 BIR @l ® 6 ' 9
WE I P B, dlld [GAl TRE ST WMHAT Bl GO AT S A |

39 a1 W oM $© dla 9 Ugd, Rt W 9 dewi | g8t o faEr
Y €, H 99 9l @l gegdre o1 Arsan g1 A B EH St | fHefae | oete)
3T Al IR aTel IS & g H Td 9HS YR AMfe & Hde H 98d 0
WI$e SQ | 211 A M St 7 "SI A8 s ST & dede | 37U 9 T | avd
IMETET S o1 HeT b gget gaat Select Committee former judges & gRT headed o,
WifeT a1g o S @ERen B gel A | GO S HEl {6 HACT # Afgen waw
Pl 21 3@ TA7| I=iF Consumer Protection Council & IR # i MR o fo
$HPT IT WRBR Ud 5 IRGR & 99 centralize X a1 1 B

ISP 95 Y R, Jufer™ S e, ot T ydsrer gut S 9| SR dEl b
Tad fasmua 29 ardl & Raolie F$ A Bl dRars g aifev| 2 3R ueHrad
STt AT HEdh WA St 7 Al SIT-STU gt IEH | 1. %, $Hed [ S TS BT
FHAS & At A B gArH] 39 AT W) fS¥HIH WX | 39 Wey § g a9 )
ST 9 oft @ oft |

P 91 BT, W5 oEd Sl 7 (e faaR g | &Y IifTe TS S 9 8eddhaR
& ¥eu § pell 2 IR R o 3 waRiewd, SidRl iR wfeersti & ufdatiiee &
& # HeTl S ULud. giern Areq o UHeIRYT 3R IRM ®Ts & dae H H8l| IH
BIS & Gey H fawd I8 gl € 5 ovR fa% dgd TaHe 39 ®M B BRdl T,
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Al I WX IR T & AR AT 89 W e & A1 O 7, 1 399 $B RIGRd
ff B8Rl E1 § 3mu wee =g f Food Security Act 9RT a1 83T el §, 98
I YUY & FHY H IR AT AT S A8 Y GIN AT, 9 A ANl Bl g8 I o,
g Aed T $9H 90 TRIIT |iedS] ol g1 B9 &l BuY fhal g SR A U
foell araer < €, Safe 89 WA g 20 ¥ fdell SR AEae 30 ¥ el Bl &%
W WIEd €1 B oY ARPR Bl I§ YIId <A1 o1 b Sid 89 39 W ga-l Afeas!
d €, I g9 S streamline M1 9, olfdh I WRBR 7 AN G B T8l A1
ST BH ST $90h foTY o IR @) ¥ &, a4 41 I8 ¥ ave Sl &l & un
g, Safes g9RT fSU online ¥ 3R yweileng #f W9 SR g9 gar gl AfeT we
F STef el AW, 98l W 3l fderar € 3R beneficiaries T Ugadr €, &9
A gef 96 HRe 99 Al B T8l <@ Adhd © | BTedifh 9 end to end computerized
ax fear mr & dfed fw ff s fRawd 81t €1

S d1g, AT A fafSter aeed S A weT f S8 500 B4 €, S @I
feRgae *R w gl faar Sran &, oifhd Sigl 34 &9 7181 &, S9d! a8 qoll Tal
fear A g1 § snuepl gaqr Agw fb ¥E died gHART e 8, YUH B T ‘Model
Rules, 2018’ # = approve f&ar o, offs fiw ft &9 S99 WX faaR &1 &4
consumers & benefit 1 <w@d €1 BARI ST National Consumer Helpline €, <19 &9
MY ¥, d9 ITd! A= 14 oY, oifdh AT BAN IAD! AT Bl ITHY 60 HR AT
2, W g Regional level T, &: S8 ¥ 10-10 &I &1 § @R | IR 984
I A1l 7 weT f S Central Consumer Protection Authority (CCPA) §9RIT TTT &,
IHB! Central # &1 R @A €2 3BT 3R ft 3 9™ BT ¥ ST | 98 & Hex
8, Wfd Sl e ST &, D! ADR & 6 98 Uil gusl S8l uR 37Ul ey
G ol &1 S A3Fed HHITE 7, SHDI g0 Pl § b iR Tl ) W Srax
AP TG BT B BN |

AT St A Hex-¥ee &1 AWl Sordl | J4I6 AR 311 Sit &1 i 981 a6 o1l
foredl Rrar S, Wis $AR &R QA fawes St 7 1 ool a1 del | PART et
St 9 adulteration & Hdg # BB PO A Hell IBIN Py AR HEAYU @EH
W 9 del &1 F B9 99 W M| G Sl Worm e 9 misleading
advertisement & e § ®ET| 37T Ifid St 7 w1 {6 RIRS & N fder &1
IeH el fh BB Rl d S forgr 9aT €, s W &1 $RAS 8l Ihdl 8,
SIPT SW | 3P d1 IS0 TSl St 3R ST dea= il 7t Sl | 3mexReir S
Fead Sl 7 ARE H AAGET & HdY H el § 39 A9 | U HeAd g TH
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# S9 Ig f9dt U gar o iR TS HHST | AT 3N AT, Al ST HHS T AID
o S @ IO @ Rt R 9 A e e 3l dEl gdl Y §, S
ST B Tl B 91 el o {6 Sie @t GOl 811 897 G AT B & | g
& el 9 oo A wfetfads &1 WiRaw uferic <9 &1 ygE 81 or | a1 #9 @
personally intervene a1 3R &4+ <19 categories 9T | b, B Hel b I WISYAR
g, S A S €, 3RTelt Nuifiafaferdt Suat B afe 98 Tod A g9 8, STl
A 91T ©, A1 S9d fIT SToiidd SRTE d b fa+t W) o1 < 9119, &9 S9d
wer H €| gERT, ATl Sl AT 4l €, D! g B a8 (ST DI g B adl
g, 9% 98 soldgiie Hifsar &1 a1 fiic Mifsar 81, S|er 98 Avar 7, ar ffsar &
TR A B PIS I HeH el (o1 T AT g1 & B8l fb manufacturer 3ach!
S fofg &% <A1 §, S &l MU advertise fHIT HX | 3R 3MY IAG 3rAE@l T
A W Sied, ar enY REaR g

I aF A celebrities w1 W 2 & celebrities &1 S forg a2 fean <y, S
B T BE| O, BIR 9gd W AR 7 FEl fF gE W ol d Ugea 99 SR,
g @ ol a1 Tg B SN | 9gd W Wi 7 ber f saer wr W ¥ I8 N
Udl =l fa5 I€ misleading advertisement 21 980 @Nl WIG-A1® fe@E Sl © |
vl BN ARl H 9 fHdl 9 H'T 6 89 AN ¢ W 3Md Y8d © A1 O I8d g,
@ SR & $W I8 9 i for@r vEar g & g96 7 wal 9 e i, a8 )
AT, g8 B NRIT| o S 96 €1 96T a1 'l & SUR TSGR o, ST
ufgl arell e B ¥ 1 S ¥ sty # 9g forr ferm i i T # e At
eI of, dIF HEH H U TS 9@ of | 31 R WU, B 9@ AT |7 N2 I AR
9 M BT SRRd A8l &1 Tg ST misleading advertisement @1 \dTet ¥, $¥IfT
celebrities & HUR 3R g7 oW & FUX - U4 Sl el fb ¥ dRg & ol &
&1 9gd 9 celebrities T BId ¥, S weodl A A o) WrdTery onfs AT @Y
AR Al @ G I9d €1 $od advertisements # ST BIAT ® % celebrities dterd
21 S 3 @l f Coca Cola & a1 Campa 8, $H®! odx &g gdi #iTa 4 Ha
e §, Y% § SR Pa I © SR gl A I ded g6 I8l 21 A W’ DI ARY
Aot BIdt &1 STg 89 T wodd g9 SS9, a1 S fb s SR @ fohar Syl ife
B, I8 a1 SR} & fo Sl celebrities B &, S STERVT PR ATl I8 A AN
B0 €1 519 B9 AT 9999 A Ued ¥, O '9 owd O fF faeT § fosft fom il
S 9iRE BIs HUS Ugd B ool ST I, A ST BT Abe g6 ST AT | 4Tfde
T f5 519 BIE celebrity el ¥ faTs ¢, WRIHR 1 Taex &I €, politician IX S
& el [T S, elfhd gaeR SR Uded Pl IRV ggd @l BRd & | Gl ATed
T, 99U & fo § #9 <@ f6 qEw Sft Ue W9 R WIeT § j® 9, 91§ # feelm
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PR S A1 g8l Y| I9F oM B ARI Wi 8% Sil Pl AU FAd-Gdl, I IR
S R | FEw S 9 U SR wEd ol omud A ifEar o g €| A
B Sd UfT w@Ifde attraction I8AT €1 S # Ugdr o1 A 541 St & fhed <@
AT AT T Y S WY B e I @ €| 'R 9 S fedwd €, S
IEIR® @9l €, S &9 [da # @ @ dIker o 2l

Il B AT AR 7 MRP & Ade § $BT| 89 99 © b MRP & Hdy
# S 9T legal methodology €, SH& G8d @I &1 gV & b MRP ¥ SIT&l ®lg
el o el | wifdh arfdes MRP R 8Ia &, bl &1 Aief 781 1 b @1 3ifererR
TEl & 5 98 o1 IUIE & SW I B A, olfdb ot manufacturers €, 9 310
products & TH e TF PR ¢ | fHFAM gRT UG Y o[l &l dFa Ifs S8 A1
g6 Y A IRI AR S B Wl & & HEMS 96 TS, Wy 96 x| ARl
TG PR Bl BIFd g ATel 4 AT 8 Y, AS(Pel-o[d bl A 96 ST I Hel
BIE ARl Tl BIdT| 3@ ¥arel © f& MRP & @& &_dl & - Sl 9 ST 2,
TE T HRAT €| §F F a8 AN | SAIET I WR A dOdl § - I8 Ggd FaRATD
21 #9390 personally take up fam &1 amg fB=ft @1 ¥ restaurant # el SMST | HIdT-
Bl T AN (BT YT & q18” Abe H O <M §, restaurant el SE- AR IAT
ST YT ¥ €1 99 §A9 S9d RIe® action oF1 Iw fHar d@F 7 &FT B # =@l
M| BIE 9 I W AH N &l AR Pel & I AT a1 o &1 afs 9 dar <d &
dl A F geol T ft T FRA €1 R ' wfdw T woae e g |
FE! A dr6l el § | S9 gA A9 a5l b RIS action o1 IH fHAT, A1 IHB
Rael® @ BIC | =el Y| 99 del & 39 voluntary HIRTT, mandatory i &=
I, Hife 9 A Afdd aret ofd 81 a9 SH RN B A B2 SH JA [ Ulhe
H IEd Bl 9 ad € P @ Sw § wN @ R_a|l fead Bkt 27 el sy
gled ¥ Tl eV | U SMSHT &1 WHT ol al Ui 3Mefdl &7 o | 39 98 &l
5 29 @ Ue &) Q1| g del f6 JH S9F portion 1 &1 f5 wa portion H
fpae @ I=- @R for@ |1 f& TS portion A9 WET <91, SR 4 ST 2,
AN items BT fHT portion REM- SifehsT AT BIg 8| (ORI | Wlell fofg < - =T |
g9 S8l 9gd & Il $RA1 91ed €, 8Y WNHR dIedl 8, ofdd g9R AR legislature
M g judiciary ¥t & 3R executive Y T FH-a I executive & MY ofg-T Tedl
AT T 9 feat aR o AfEREl W el € fF AN e Uede WS
BIel-Blel forg <d &, S9H 7 forar 811 8, S 999 9 W &3 T8l Ue Ul Ud
IR § Wi & 377 &7 ATl 98t wad! ur e, R g gen @ foram wfeT we faceh
9 hostess B ATdHR daT fdh sHD! date expire &1 gdH! &1 I9 expired date & T+
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B g9 g9 AT foram | fR &9 @iord-@iord udT o Tman {6 w8t expiry date fordt €1
9 S I, 2015 # eew faAm f5 W | @H date of manufacturing, date of expiry,
DI Iq@T AT g, et IHD! complaint @ SIGN - I ARY SHGRY, ST consumer
¥ interest B ¥, I g9y ERI H o Wyl H 91 fewr 5 60 wRie &R
40 TRHT HH A HF fAR @I, Afh nft ad I e & U €1 g9 gaer &
fo sadT B W HH 40 e IRGU, Afbd s dd dg FEl 8 U g g9 N
¢ folg ofl gY €1 919 89 wod 914, o S9H ¥ 9T diSl gRf| StEt 9@ cost
of production &1 |aTel &, J€ 1 fbell Bl A1qH &1 el § 1 Sl GHIRYY BIaT &, S|l
T8 TF BRAT 81 P NS St 7 B8l b g ITRBR e B B fha=l TerId
T B2 B AN W BT &I A a9 & T o 9 axTe vUY <d €, Sd]
10 computers 3R T& fiiex W <0 €, fren & Wt 9a1 R vUY <d & AR A
computers <d & | S IRE A SN AEH S & AGe § HET M1, 8 o0 IRPR
A R A B 5T AR T FH B I WHR Th B df TJg Y &
SIFReehdl el & H H g8 SUET | A& &M < | §URl, 89 98 WHR ¥ I8
3MUE BNl [ S e 3fex 8- Hfd AU centralize & &1 @I, centralize $© 8!
T, 89 wod § 99 Sl 99| 89 A % TS guideline 99T €, S99 UM procedure
BT difds Wex 8iR e H dal  conflict €1 &1, <fés &9 gFm, @ qualification
BN, foha 81, Al s8R a1 T8l 81, YW 811 A1 &1 81T, ¥ WRT $B I BRI,
S I AR & O 7, 98 I WAR & N 27T iR S v WAR &
S § 98 o AR & O B 3398 Pl ol 919 T8 © fb gw =,
T B BRIGT BT AT B BN | 39 AfaRed AfSde arem St A €, S99 3
|9 AN e & fofg oy o, fUeell IR J8f W ¥ 81 81 f&ar T & g R
Bl HI @7 TP HRU &4 dld A1 H S TST| @b G491 H |qa ANl 7 $g
faar 5 1995 # UM BIC 7 HET A1 [ gOH WRF 3R B HIR Bl |l SITST 1Y
3R 3MU 2019 # SHHI 8l R [GA? AT HBl b 3AP BRI I THT H ART
o oy &1 81 WHl| 39 WR S=IH Hel b AN UH R bR &, I8l Al g 8l
el 87 ol WY W B 2 A b BiRued # FW e dodl 21 9gd 9 AN FEd
g 5 giea § M U oMeH & Ui f&7 & 3@ ofiam ¥ &R 9 #iexy 9grd I&d
T 1...(aum). B g AfReR &1 9 gamar o1, g9 & {6 ey & 9 e} a9
TR AT BART el fEATT 21 8, SUH 3MUdl U WiEe &, SHdl g 1Rl
J forar &1 a1 BT AT, O R IR R & g¢ B, dl Siaex 3MUd! Th ol
T <@ g, crocin tablet & &, ®I3 3R tablet < <, <ifT W19 9 Helthcare &1 da1
H @ S A1 A€ PET S B gdel GRS Rarg S| g_ S ufshar
consumer UNRIE Bl S| 89 I8 B8l dIEd © 1 U BIC BT SIoFiEC §, gD
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BRI RIREIR]

HY § R BIS AGH HH Tl T, Al Y GUH PIC $HBT seriously & Febar
gl

HqEIGY, 98 ¥ ARl ° ®al {6 9w SIRed &I regerd H§ AciaRd HHST Fcl
off, IAPHT 3MUA BT fSAT| I§ S BRHA &1 A1, SABI consumer court I & &
T | g8 BRH AT, TADT G I consumer BT FEISId <1 AT | 59 3rern district
magistrate €, 3R 1 ifHE™ €, S JEIRT BT M IR ©..I9H Pel Uldey T8l
T & judicial &1 wx FET Y8 ddar g1 et W @1 7, 3y IRAY, 5T RAR
Y AT I WHR W |

S TRE W SiEl a9 U, g9, SNERet &1 AW ®, 919 §9 Hod aM o,
Tg ZABT <W@T S| &9 ST category ¥ 3MTd &, UO™T, TS, MR, #g4Rel,
I & foy oed W 2, 91 B9 AN SUBI B BIST — B AN IGBT BIS el
[ & | S Wb W PRIC BBl gol 8NN, Db [0 41 we’d o §Y & | H AUl
AT ATEdl § 6 dreic [$Rgae § &R Wahd €, e § PR qdhd ©, I odd
W FR G&Hd &, dHl oFTEl W &R Fahd & | el 7 Fer {65 9 g9 dreic T8
B Ahd &, Al Ig SfdeX ATEd gqelydl, d TARIUSH & head Ht €1 Ud TRIT oM
g 5 Sfaex o $HIE o) U+ gdrs forad & 3R S9!l Aol WRE 8ial §
PRI ST S $8 el o {6 9 9 g9t p-Al ga1 © &, e w1 R e
RET 399 4 99 I €1 9 & IR | €1 J 99 @iEed | 1 3o/ 7, AR
Igd IR WiEed g, T 99 B Alc &% forar €1 89 ! ga favars fRemd €
... (caaer)...

it IuWHTURY : HUAT T I (@), FUAT T ... (TFEH). .

st IMRAT R ; U IR &9 99 Al Bed 99 9 Ugd 59 HelY § 937,
B9 Ul AN B gATGH | 89 A18d & b I8 el o 81 3R S Vae 9, g8 historical
Bl IR o &1 9k, fdd & o1fdd consumers & ge¥e H Bl EA 100 TR¥C
dl el B' Wb © b IS consumers o Bl U H BN, lfcpel T W maximum
§HU B W, U ARG A 89 QI HIRI X fd consumers o interest & gfeeepior
A & 39 9 & U AN | §21 Teal & Wi § Gl A e Bl 9gd-9gd gdre
ol § SR ome aRal g & o w39 fdd B U oW | (@aE)...

SHRI DEREK O’BRIEN: Sir, | have a point of order.

SHRI MADHUSUDAN MISTRY (Gujarat) : Sir, | have a point of order.
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it IUFHIIRT : FEET T HH] O BEAl d1ed & .. (FFE).. Fqad g HA1
PO Pl d8d o |..(EaEH)...

it IAFAART UTHaT: <X SN Sil...(FE).. #)1 91 G ... (@aem)... H 37!
gl 91 P8 el §l...(aEmr)...

2 N AT : § YA ST T8I PR BT g ...(FIEH)...

2} IARIATH U : YD U @Ise G AT AT |, (FEH)... $7P] U WIse e
TN A7 1. (... By AFAR FER A HET {6 g Aolde ST # 99 ATl #
R a1 €1 Pl Aedl § b I8 al aR ST Bl H T, R WIS HEeT
3 smar| “Justice Delayed is Justice Denied” Uiferamie &1 eM e a1, gafey 3@
37 99 " B Blg T 3R 3 U B ST SHe 9 S W BEl B,
IS YT B SN | $9S g1 MY S Al ded 8, did el |

MR. DEPUTY CHAIRMAN: One Minute, Derekji, SR I5g H#AT DY Dl
EIEN

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, we have distributed a Supplementary List of Business.
The basic purpose is that in today's List of Business, the National Institute of Design
(Amendment) Bill was not listed. Since that has been listed now, and as the Chairman
had, in the morning announced,; so, after this Bill, regarding the Public Premises (Eviction
of Unauthorised Occupants) Amendment Bill, 2019, | would request that the National
Institute of Design (Amendment) Bill also may be taken up and passed today. Regarding
tomorrow, since tomorrow is the last day of the Session, and the Government has got
many Bills which have been already passed by the Lok Sabha, and are pending before
the Rajya Sabha, my request is that, if tomorrow, we decide not to have Zero Hour, from
11'0 clock onwards, we can take up the Legislative Business, if the House and the
Chairman agrees. This is my request. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my point of order.
SHRI MADHUSUDAN MISTRY: Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Yes, Derekji.

SHRI DEREK O'BRIEN: Sir, under Rule 29, two Bills were listed in the morning. One
is, Shri Ramvilas Paswan, Mantriji's Consumer Protection Bill and the Public Premises
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(Eviction of Unauthorised Occupants) Amendment Bill. There were two Bills. Informally,
we agreed that a third Bill would be listed. We all agreed that this is one-hour Bill. This
is the National Institute of Design (Amendment) Bill, so the students can get their
certificates. There were three Bills. Now, Sir, we need your protection. At 4.30 p.m., they
are listing again another two Bills. Why are they doing this? Is it to provoke us or is

it casual? |1 am saying this with all honesty. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Do you want to take Parliament for granted? We are here
trying to work for the integrity of Parliament. You cannot take Parliament for granted.
At 4.30 p.m., you have announced two more Bills. Either they are typographical errors,
in which case, I will sit down, or, this is, you know, Parliament is running and it is
Tuesday afternoon, 9Tex aTReT & & &, Tl &l fdat 3R o <RI Let us know
it.

SHRI MADHUSUDAN MISTRY: Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Are you on the same point of order?
SHRI MADHUSUDAN MISTRY: It is regarding arrangement of Business.

it SUTITUfY : AT SXF St A ST $El, AR T3 O 7 SffeRe! Sud ddy
A7 Refa we &= &t 2 1...(cam)...

SHRI MADHUSUDAN MISTRY: Regarding the Business of the day, | can
understand that you are putting some more Bills. In the listed Business, in the morning,
there was another Bill of Shri Hardeep Singh Puri which was put off, the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2019. Now, that Bill has just gone
and some new Bills are coming. This kind of a thing | have been observing in the House.
I was the Chief Whip in the Lok Sabha for...(Interruptions)...Let me speak.
..(Interruptions)...This kind of a thing has been happening day in and day out. Every
day something is happening. Every day, the Government seems to have a habit that you
just take this Bill and pass it. ...(Interruptions)... Don't take it as a matter of right, for

heaven's sake. ...(Interruptions)... We need your protection. ...(Interruptions)...
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it SURHTART : AR AGRAT0], A 99RAT 9189 - gag & I8 9arr o7 &
fo1 <1 fdal @1 o1 g1 A @3 S oA already Rerfa W a7 & €1 9l It
Bl BEM, ST SR gardT ¥ . (Saae)...

SHRI V. MURALEEDHARAN : We would like the Opposition also to cooperate.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I shall first put the Amendment moved by Shri Derek
O'Brien for reference of the Consumer Protection Bill, 2019, as passed by Lok Sabha, to
a Select Committee of the Rajya Sabha to vote. The question is:

"That the Bill to provide for protection of the interests of consumers and for the
said purpose, to establish authorities for timely and effective administration and
settlement of consumers’ disputes and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be referred to a Select Committee of the Rajya
Sabha, consisting of the following Members:-

1. Shri Tiruchi Siva

2. Shri Javed Ali Khan

3. Shri Sukhendu Sekhar Ray
4. Shri Manish Gupta

5. Shri Manas Ranjan Bhunia
6. Ms. Dola Sen

7. Shri Ahamed Hassan

8. Shri Md. Nadimul Haque
9. Dr. Santanu Sen

10. Shri Abir Ranjan Biswas

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha."

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Shri K.K.
Ragesh for reference of the Consumer Protection Bill, 2019, as passed by Lok Sabha,
to a Select Committee of the Rajya Sabha to vote.
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"That the Bill to provide for protection of the interests of consumers and for the
said purpose, to establish authorities for timely and effective administration and
settlement of consumers’ disputes and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be referred to a Select Committee of the Rajya
Sabha, consisting of the following Members:-

1. Shri Ripun Bora

2. Shrimati Vandana Chavan
3. Shri B .K. Hariprasad

4. Prof. Manoj Kumar Jha

5. Shri Elamaram Kareem

6. Shri K.K. Ragesh

7. Shri Sanjay Singh

8. Shri Tiruchi Siva

9. Shri M.P. Veerendra Kumar

10. Shri Binoy Viswam

with instructions to report by the last day of the first week of the next Session
of the Rajya Sabha".

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by the hon.
Minister, Shri Ramvilas Paswan, regarding the Consumer Protection Bill, 2019, to vote.

The question is:

"That the Bill to provide for protection of the interests of consumers and for the
said purpose, to establish authorities for timely and effective administration and
settlement of consumers' disputes and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are three Amendments (Nos. 1 to 3) by Dr. T. Subbarami

Reddy. Are you moving your Amendments?
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DR. T. SUBBARAMI REDDY: | would like to say one important thing. | have given
three Amendments in Clause 2. In this, | would like to clarify and bring to the notice
of the hon. Minister that advertisement should mean apart from the visual publicity, even

'gesture’ pronounced by a person.
MR. DEPUTY CHAIRMAN: Are you moving your Amendments?

DR. T. SUBBARAMI REDDY: The guidelines can be issued either by the Central
Government or the State Government. That is my second Amendment. My third

Amendment is this; that ‘complaint’ means, any deficiency or delay in service.
MR. DEPUTY CHAIRMAN: Are you moving your Amendments?
DR. T. SUBBARAMI REDDY: No, Sir. | am not moving my Amendments.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No.4) by

Dr. T. Subbarami Reddy. Are you moving your Amendment?

DR. T. SUBBARAMI REDDY: | would like to suggest that the Central Council
should have, at least, two meetings every year. | would like to draw the attention of the

hon. Minister to this point.
MR. DEPUTY CHAIRMAN: Are you moving your Amendment?
DR. T. SUBBARAMI REDDY: No, Sir. | am not moving my Amendment.

Clause 4 was added to the Bill.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there are two Amendments; Amendment
(No.5) by Dr. T. Subbarami Reddy and Amendment (No0.12) by Shri Derek O'Brien.

Dr. T. Subbarami Reddy, are you moving your Amendment?
DR. T. SUBBARAMI REDDY: No, Sir. | am not moving my Amendment.

MR. DEPUTY CHAIRMAN: Shri Derek O'Brien, are you moving your

Amendment?



96  Government [RAJYA SABHA] Bills

CLAUSE 6 - STATE CONSUMER PROTECTION COUNCILS

SHRI DEREK O'BRIEN (West Bengal): One sentence; all we are asking for here is
the word 'Central Government' to be replaced by the word 'State Government'. Sir, | move:

(No.12) That at page 11, line 11, for the words "Central Government, the words
"State Government™" be substituted.

The question was put and the motion was negatived.

Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No.6) by
Dr. T. Subbarami Reddy. Dr. Reddy, are you moving your Amendment?

DR. T. SUBBARAMI REDDY: Sir, | am not moving.

Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No.25) by
Shri Ripun Bora. Mr. Bora, are you moving your Amendment?

SHRI RIPUN BORA: Sir, | am satisfied with the reply of the hon. Minister. So, |
am not moving.

Clause 10 was added to the Bill.

Clauses 11 to 27 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 28, there is one Amendment (N0.26) by
Shri Ripun Bora. Mr. Bora, are you moving your Amendment?

SHRI RIPUN BORA: Sir, | would highlight one point to the Minister. This is
regarding District Consumer Disputes Redressal Commission. Here, one member should
be woman. | am not moving.

Clause 28 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 29, there are three Amendments; Amendment
(No.13) by Shri Derek O' Brien, Amendment (No.15) by Shri K.K. Ragesh and Amendment
(No.27) by Shri Ripun Bora. Shri Derek O' Brien, are you moving your Amendment?
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CLAUSE 29 - QUALIFICATIONS, ETC., OF PRESIDENT AND MEMBERS OF
DISTRICT COMMISSION

SHRI DEREK O' BRIEN: Sir, | move:

(No.13) That at page 17, line 1, for the words "Central Government", the words
"State Government" be substituted.

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Shri K.K. Ragesh, are you moving your Amendment?
SHRI K.K. RAGESH: Sir, | move:

(No.15) That at page 17, line 1, for the words "Central Government", the words
"State Government" be substituted.

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Mr. Ripun Bora, are you moving your Amendment?
SHRI RIPUN BORA: Sir, | move:
(No.27) That at page 16, after line 44, the following be inserted, namely:-

"Provided that the President shall be a person qualified to be a District Judge or
an officer not below the rank of District Magistrate in the State or equivalent.”

The question was put and the motion was negatived.
Clause 29 was added to the Bill.

MR. DEPUTY CHAIRMAN: There is a motion to insert Clause 29A. There is one
Amendment (No.16) by Shri K.K. Ragesh. Mr. Ragesh, are you moving your Amendment?

INSERTION OF NEW CLAUSE 29A - APPOINTMENT OF THE PRESIDENT AND
MEMBERS OF DISTRICT COMMISSION

SHRI K.K. RAGESH: Sir, | move:
(No.16) That at page 17, after line 3, the following new clause be inserted, namely:-

"29A. Without prejudice to the generality of the provision in section 29, the
appointment of the President and Members of the District Commission shall be
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done by a selection committee, headed by a High Court judge and comprising two
State Government officials and head of the District Commission shall be appointed
in consultation with Chief Justice of High Court."

The question was put and the motion was negatived.
Clauses 30 to 33 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 34, there is one Amendment (No.22) by
Shri Anil Desai. Mr. Desai, are you moving your Amendment?

SHRI ANIL DESAI: Sir, I am not moving.

Clauses 34 was added to the Bill.
Clauses 35 to 38 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 39, there is one Amendment (No.7) by
Dr. T. Subbarami Reddy. Dr. Reddy, are you moving your Amendment?

DR. T. SUBBARAMI REDDY: Sir, | have a small suggestion. Compensation should
be given to the customer in case of loss. It should not be less than 30 per cent. | am
not moving the Amendment.

Clause 39 was added to the Bill.
Clauses 40 and 41 were added to the Bill.

MR. DEPUTY CHAIRMAN : In Clause 42, there is one Amendment (No. 28) by
Shri Ripun Bora. Shri Ripun Bora, are you moving your Amendment?

SHRI RIPUN BORA: Sir, in case of National Consumer Disputes Redressal
Commission, the Minister has communicated that one woman Member should be there.
So, here also, this is about State Consumer Disputes Redressal Commission. Here also
one member should be a woman.

MR. DEPUTY CHAIRMAN: Are you moving it?
SHRI RIPUN BORA: | am not moving, Sir.
Clause 42 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 43, there are four Amendments. Amendments
(Nos. 11 and 17) by Shri K. K. Ragesh, Amendment (No. 14) by Shri Derek O'Brien,
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Amendment (No. 29) by Shri Ripun Bora. Shri K. K. Ragesh, are you moving your
Amendments?

CLAUSE 43 - QUALIFICATION, ETC. OF PRESIDENT AND MEMBERS
OF STATE COMMISSION

SHRI K. K. RAGESH : Sir, this is again the same question of federalism. | move
the Amendments. Sir, | move:

(No.11) That at page 23, line 1, for the words "Central Government", the words
"State Government" be substituted.

(No. 17) That at page 23, line 2, the words "procedure of appointment” be deleted.
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Shri Derek O'Brien, are you moving your Amendment?

SHRI DEREK O'BRIEN: Sir, it is a question of federalism. I am moving. Sir, | move:

(No.14) That at page 23, line 1, for the words "Central Government"”, the words
"State Government" be substituted.

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Shri Ripun Bora, are you moving your Amendment?

SHRI RIPUN BORA: Sir, it is a very important matter. In the State Commissions
also, the President should be equivalent to the High Court judge and only then,
appointment should be made. That is why | am moving. Sir, | move:

(No. 29) That at page 23, after line 3, the following be inserted, namely:-

"Provided that the President shall be a person qualified to be a Judge of the High
Court and that no appointment shall be made except after consultation with the
Chief Justice of the High Court."

The question was put and the motion was negatived.
Clause 43 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, insertion of Clause 43A. There is one Amendment
(No. 18) for insertion of new Clause 43A by Shri K. K. Ragesh. Shri K. K. Ragesh, are

you moving it?
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INSERTION OF NEW CLAUSE 43A APPOINTMENT OF THE PRESIDENT AND
MEMBERS OF THE STATE COMMISSION

SHRI K. K. RAGESH: Sir, | move:
(No. 18) That at page 23, after line 3, the following new clause be inserted, namely:-

"43A. Without prejudice to the generality of the provision in section 43, the
appointment of the President and Members of the State Commission will be done
by a selection committee, headed by a High Court Judge and comprising two State
Government officials and head of the State Commission shall be appointed in
consultation with Chief Justice of High Court".

The question was put and the motion was negatived.
Clauses 44 to 46 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 47, there is one Amendment (No. 23) by
Shri Anil Desai. Shri Desai, are you moving your Amendment?

SHRI ANIL DESAI: Sir, I am not moving.

Clause 47 was added to the Bill.
Clauses 48 to 50 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 51, there are two Amendments (No.8 and
9) by Dr. T. Subbarami Reddy. Are you moving your Amendments?

DR. T. SUBBARAMI REDDY: Here | would like to suggest that the aggrieved party
can file an appeal against the order of National Commission within a period of 45 days.
This is my suggestion. I am not moving.

Clause 51 was added to the Bill.
Clauses 52 and 53 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 54, there is one Amendment (No. 30) by
Shri Ripun Bora. Shri Ripun Bora, are you moving your Amendment?

SHRI RIPUN BORA: In the National Commission, at least one member should be

a woman. Since the Minister has assured it, I am not moving.

Clause 54 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 55, there are three Amendments; Amendments
(Nos. 19 and 20) by Shri K. K. Ragesh and Amendment (No. 31) by Shri Ripun Bora.
Shri K. K. Ragesh, are you moving your Amendment?

CLAUSE 55 - QUALIFICATIONS, ETC., OF PRESIDENT AND
MEMBERS OF NATIONAL COMMISSION

SHRI K. K. RAGESH: Sir, | move:
(No. 19) That at page 25, line 31, the word "appointment"” be deleted.
(No. 20) That at page 25, after line 42, the following be inserted, namely:-

"(2) The appointment of the President and Members of the National Commission
shall be done by a selection committee headed by a Supreme Court Judge and two
Central Government officials and head of the National Commission shall be appointed
in consultation with Chief Justice of India".

The question was put and the motion was negatived.
MR. DEPUTY CHAIRMAN: Mr. Ripun Bora, are you moving your Amendment?

SHRI RIPUN BORA : Sir, I am moving because it is relating to the National
Commission. The President should be of the rank of a Supreme Court Judge.

Sir, I move:
(No. 31.) That at page 25, after line 29, the following be inserted, namely:-

“Provided that the President shall be a person qualified to be a Judge of the
Supreme Court:

Provided further that no appointment under this section shall be made except after
consultation with the Chief Justice of India.”

The question was put and the motion was negatived.

Clause 55 was added to the Bill.
Clauses 56 and 57 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 58, there is one Amendment (No. 54) by
Shri Anil Desai. Shri Anil Desai, are you moving your Amendment?
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SHRI ANIL DESALI: No, Sir. | am not moving.

Clause 58 was added to the Bill.
Clauses 58 to 98 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 99, there is one Amendment (No. 10) by
Dr. T. Subbarami Reddy. Are you moving your Amendment?

DR. T. SUBBARAMI REDDY: Sir, this is my last Amendment. It is relating to giving
directions by the Central Government. Here, it deals with the Central Authority’s powers
and functions. What | wish to suggest is that it should comply as far as possible. This

is my suggestion.
MR. DEPUTY CHAIRMAN: Are you moving it?
DR. T. SUBBARAMI REDDY: | am not moving.

Clause 99 was added to the Bill.
Clauses 100 to 107 were added to the Bill.

Clause 1 and the Enacting Formula were added to the Bill.

MR. DEPUTY CHAIRMAN: In the Long Title, there is one Amendment (No. 21)

by Shri Anil Desai. Mr. Anil Desai, are you moving your Amendment?
SHRI ANIL DESALI: No, Sir. | am not moving.
The Long Title was added to the Bill.

MR. DEPUTY CHAIRMAN: Mr. Minister, you move that the Bill be passed.

2 ;M URAE - weley, § URdE HRal g

“f fadws &1 wRa fear S|
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The Bill is passed. Now, we will take up the Public

Premises (Eviction of Unauthorised Occupants) Amendment Bill, 2019.

SHRI MADHUSUDAN MISTRY: Sir, | wish to make a point before you take up this

Bill. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. Mr. Minister.

The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 2019

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, | move:

"That the Bill further to amend the Public Premises (Eviction of Unauthorized
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration."”

Sir, as all the hon. Members are aware that the Government of India provides
residential accommodation to hon. Members of Parliament, Government employees,
officers and other dignitaries. This residential accommodation is allotted to them while

they are in service or till such time as they hold office on that particular occasion.

Mr. Deputy Chairman, Sir, the Government accommodation is a privilege granted
to them. And, it goes without saying, Sir, that after an hon. Member of Parliament has
ceased to be a Member of Parliament or Government servants have ceased to be in
Government service on their retirement or in the employment of the Government, the
accommodation, which is provided for specific purposes of their employment, would
need to be vacated or surrendered to the Government. The Government, through the
Public Premises Eviction Act and other laws, passed from time to time, have also
provided that in certain compelling circumstances, such as, retirement, transfer, deputation,
study leave, resignation, dismissal, death, etc., retention of accommodation is permitted
by the Directorate of Estates for an extended period of time on payment of certain
specified charges, as per rules made from time to time, in this regard.

Sir, it is also a matter of fact that on the expiry of the term or the retirement from
office, and in spite of the extended accommodation provided, some people somehow do
not vacate the accommodation allotted to them. This naturally creates a strain on
Government accommodations. Such persons, who are in unauthorized occupation, do
not seem to fully factor in that their continued retention of unauthorized occupation is
unfair to those who are rightly entitled. And, as a result of which, they are made to wait

till the unauthorized occupants vacate such accommodation.
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[Shri Hardeep Singh Puri]

Sir, 1 would like to take this opportunity to share with you the actual figures of
unauthorized occupation. This is a dynamic figure. When | had a privilege of presenting
this figure in the Lok Sabha, a few days ago, the figure was different. Today, the current
figure is this. The demand in general pool residential accommodation in Delhi is of 80,437
units. | repeat, 80,437 units. Whereas, the availability is only 61,011 units. In other words,
there is a shortage of 19,426 units. This is an overall shortage, if you take into consideration
the total demand and the number available. If you, at the same time, consider those of
our colleagues who are in unauthorized occupation, that is, the allottees who have
overstayed unauthorizedly in those homes, this figure comes to 3,005. Out of these
cases, 2,397 have been referred to the Estate Officer; six of these are of hon. Members
of Parliament who have ceased to be Members. Had these unauthorized occupants
vacated in time, the current shortage could have been reduced by sixteen per cent.
Figures for unauthorized occupants for Lok Sabha pool, referred to the Estate Officer,
is eighty-six, and eleven from the Rajya Sabha pool. And, we also have one case, which
the hon. Chairman of the Rajya Sabha Committee reminded me this morning, one MP
has approached a civil court for guest accommodation. This makes a total of ninety-eight
persons. In other words, we are dealing with something like 2,300 cases, which the Estate
Officer has before him.

Sir, when the Public Premises Eviction Act, 1971, was formulated, at that point of
time, it was so drafted as to deal with all public premises. We have had the opportunity
to amend this Act on five earlier occasions. The sixth Amendment, however, is for a
limited purpose. And, with your permission, | will read out the proposed amendments,
"It is proposed to insert a new definition in Section 2 of the Act Residential
Accommodation Occupation.” In other words, Sir, we are specifically dealing with
residential accommaodation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, you will also get an opportunity after
listening to the Members. So, be brief.

SHRI HARDEEP SINGH PURI: Sir, | will just list the amendments so that the
Members know what it is that we are doing. | will just list them quickly. First is residential
accommodation. The second proposed amendment is to insert Section 3(B), which is to
provide for eviction from residential accommodation on a summary basis by the Estate
Officer. | should recall that in 1994, the then Government of the day had introduced
summary eviction procedures for those in occupation of temporary accommodation. The
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third amendment is, for the period of unauthorised occupation, damages would be
calculated on a monthly basis. These draft amendments have been passed by Lok
Sabha. | submit to hon. Members that they be considered for passage here. | thank you,
Sir.

The question was proposed.

SHRI RIPUN BORA (Assam): Mr. Deputy Chairman, Sir, | thank you for having
given me the opportunity to speak on this most important Bill. I must compliment the
hon. Minister for bringing forward this Bill, because this Bill is very, very important as
far as unauthorised occupation is concerned. The Bill amends the principal Act by
empowering the Estate Officer to evict illegal occupants in a very short period. This is
my first point.

Another point is, it discourages an appeal against the order for speedy eviction.
In one of the RTI queries in May, 2017, it was mentioned, there is a high number of
unauthorised occupations especially and only in the Government houses under the
National Capital of Delhi; in case of Central Government employees, about 675 Government
houses are under illegal occupation, even after the death of the Central Government
employee. In case of retired employees, there is different data. In that case, the number
of such houses would be more. Even in case of employees who have died, even after
their death, those houses have not been vacated. Already, the hon. Minister, in his
introductory speech, has said that in case of even MPs, there is occupation beyond the
permissible days. | am one of the victims of that. In 2016, when | applied for accommodation
— as per the protocol, | am entitled for an individual bungalow- at that time, no bungalow
was vacant because all those were under occupation beyond the permissible days. So,
I had to stay in a general quarter. But, till today, | have not got that because of this
reason. This is one of the reasons for that. Anyway, now, |1 come to the Bill. The main
point is, we have seen that so many Government premises are under occupation by the
companies and also corporations. The residential accommodation/occupation premises,
which have been granted licence, to individual Government employees have also been
under illegal occupation. Even after their retirement, they have not vacated them. In this
backdrop, this Bill is very, very important. | compliment and | appreciate the hon.
Minister for bringing forward this Bill. But, I would like to draw the attention of the hon.
Minister to some of the shortcomings that are there in this Bill. | would request the hon.
Minister that while giving reply, he should address these shortcomings or problems so
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[Shri Ripun Bora]

that this Bill could be implemented in a very successful manner. The first point is that
the Estate Officer has been authorised to issue show-cause notice for eviction after
giving 15 days’ notice. That is all right. But, at the same time, the Estate Officer has been
authorised — the illegal occupant has to respond within three days — to issue notice as
to why eviction should not be made. Now, the provision says, at the end of three days,
the Estate Officers, as per their satisfaction, — my objection is to this — can initiate
eviction. Now, Sir, the words 'at their satisfaction' may lead to misuse of the power of
the estate officer because the term ‘at their satisfaction' is vague. It is not specific as
to what is the satisfaction, and the estate officer may apply pick and choose policy.
Taking the strength of this word, he may apply pick and choose policy, and in that case,
Sir, the very purpose of this Bill will be frustrated. This is my first point.

My second point is, the Bill is empowered to use force to take possession of the
accommodation by the estate officer. This Bill has empowered the estate officer to use
force in case of taking possession to vacate the unauthorized occupant. In this case
also, there is a scope for misuse of this provision. The misuse may go in this way, that
is, violation of natural justice and violation of human rights also in that case by applying
force. So, my request to the hon. Minister is, in his reply, he should clarify this point
so that the term, the power, 'that to the satisfaction of the eviction officer' should not
be misused in any case.

My third point is, there may be delay because, Sir, how can the estate officer use
the force? In order to use the force, he will have to depend on the Government, on the
Administration, on the police force, and there may be some connivance with the illegal
occupants and the police forces. So, in that way, they may delay providing of police
forces, providing of other forces, providing of administrative support. So, in that case,
it will be delayed and in that way also, the illegal occupants will take more days and
the very purpose of this Bill will be frustrated.

My next point, Sir, is about the amount of damages. Regarding amount of damages,
this Bill does not quantify the damages to be paid for every month of overstay when
an appeal is filed against the eviction order. The hon. Minister in his introductory speech
has explained this. Sometimes what happens is, the illegal occupant, after getting the
notice, goes to court and takes the stay order from the court. In that case, it is written
there, of course, that for every month, he will have to pay damages for overstay but
the amount, the quantum that how much will have to be paid is not clear in this
provision. So, my request to the hon. Minister is to look into this also.
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5.00 p.m.

Sir, 1 have not many points. | want to make two points more. In these two things,
I have seen some injustice. In Section 5 of the principal Act, there is 'allowing additional
15 days to vacate premises in case of genuine compelling reasons. 'In case of genuine
compelling reasons' applies only to public premises. '‘Genuine compelling reasons' is
applied only in case of public premises. Normally, Sir, 'public premises' are under
occupation of whom? It is under occupation of the big businessmen, under occupation
of the companies, under occupation of the corporations. So, they are getting relief. By
this provision, they are getting relief to get more time. This is a favour to them. This
is a favour to the big businessmen, big corporators, big industrialists. But this Bill is
silent in case of residential occupation. In case of 'residential accommodation occupation’
under Section 3(b), this is silent. So, in that case, this is an injustice to the individual
persons, to the needy individual persons who are overstaying due to some compelling

reasons.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

For them, justice has not been done. Therefore, my humble request to the hon.
Minister is that this favour should not be extended to the corporate sectors, big
businessmen, capitalists and industrialists alone; compelling, genuine situations of

individual Government employees must also be taken into consideration.

Finally, Sir, I come to the reasons for eviction. The Bill states that in cases of
eviction, the Estate Officer will have to give reasons to the unauthorized occupants of
the public premises. That is all right. Now, with that plea he could go to the court and
take a stay again. But the same provision does not apply to the individual occupant of
a Government residential accommodation. For such individuals, say, retired Government
employees, those who had to overstay for genuine and compelling reasons, there is no
provision for giving any such reasons in the eviction notice. My point to the hon.
Minister is that there is no mention of this in the Statement of Objects and Reasons.
There is no question of any objection to this Bill. This Bill is, of course, the need of
the hour and | fully support it. My only submission to the hon. Minister is that he must

kindly address these problems in his reply.

Sir, with these words, | support this Bill.
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SHRI MANISH GUPTA (West Bengal): Sir, this is the Public Premises (Eviction of
Unauthorized Occupants Amendment) Bill, 2019. You must have observed in these
amendments that there are several infirmities and several assumptions, which have been
made to obviate the obvious problem of overstaying in Government accommodation by
several categories of persons who are allotted such accommodation. This matter needs
a holistic view, in the sense that in the short term, attempts are being made to vacate
accommodation in a summary fashion. Now, if we look at the Government apparatus,
more than 12 per cent of the GDP is spent on Government employees. The reason is
that whether it is the State Government or the Central Government, the multifarious
schemes that are required to be executed need a lot of manning. A lot of officers and
a lot of ministerial staff are required to assist in the delivery systems for the people. It
is very important. The Government functions on this apparatus. Somehow, we do not
find anything in the Bill, in the Statement of Objects and Reasons, or in what the Hon’ble
Minister has stated in the Lok Sabha or here, that the stock of Government accommodation
needs to be built up. The shortages are emanating from the fact that a large number of
accommodations are being blocked, but addition to the stock is also not being done.
When lakhs of crores of rupees are being spent in the Budget, why can't more funds
be allotted to build more accommodation on a yearly basis and slowly build up the stock,
so that this kind of a situation does not arise, This kind of a situation where you are
trying to bring in summary procedures?

Sir, this legislation was amended on five earlier occasions as Hon’ble Minister has
kindly said. That only goes to show, as | mentioned earlier, that a holistic view is needed.
Why do they want to keep amending the law so frequently? There is a need to take
a holistic view of matters. He has talked about the fixed tenure system here. There are
certain clauses of this Bill that have not been properly drafted. This leaves a lot to be
desired. It says here, ‘for the period he is in office’. Now, ‘for the period he is in office'
could mean that a person could be a Joint Secretary to a Department. He may change
his accommodation, but he still continues as Joint Secretary. So, you say, ‘the period
for which he is allotted the accommodation'. This should be revisited or reworded. Now,
see this three days' notice period. The Estate Officer here has been given unbridled
powers to decide on when to give the notice and then to execute the notice. Payment
of damages is another big issue here. Nowhere in the proposed Amendment or in the
Act has it been mentioned as to how these damages are to be calculated. If you are
referring to monthly rent, it should be clearly stated. If you say 'damages’, it gives a
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blanket power to the Estate Officer to levy anything he wants. This is not a quasi-judicial
proceeding. Through this Bill, this power cannot be given to the Estate Officer, yet you
have given him summary powers. 'Damages’ are not quantified. In Section 5 of this Act,
15 days are given for vacation of public premises. But in this Bill for residential
accommodation, this allowance has not been given. The period of three days is too little
a time. Under Clause 4, separate Estate Officers may fix separate amounts for separate
accommodations in separate places. So, there is an inconsistency. This must be
standardised. There are no guidelines regarding this. So, I think, this should be included
at the time of Subordinate Legislation, that is, in the Rules. Section 3B(1)(a) gives three
working days. | am surprised to see this provision. It says that you can affix a notice
on the door of the flat. It almost sounds as if you are going through a criminal
proceeding. In criminal proceedings or even for absconders, there is a provision in the
Cr.P.C. that notice can be plastered on the door. But in the case of an officer, who is
under the law and has nothing to do with crime, a criminal option of plastering the notice
has been taken. Even it goes on to say that the notice can be affixed in any other
prominent place. | think the officers should not be treated in this fashion and you should
take a more lenient view. Delegation of power to the Estate Officer is very disturbing.
I don't know of what rank he is. It is not clearly mentioned. You have not described who
can be a Estate Officer, which cadre he belongs to, what should be his pay scale and
what is his status. Any junior officer, if he is appointed an Estate Officer, is very likely
to be more arbitrary than you would you imagine. There are other things also. You have
got a Cabinet Committee for Accommodation and you have mentioned that the Cabinet
Committee would deal with such cases. But, | think, the Cabinet Committee would not
have time to go into the details of every case. The whole issue should be on a case-
by-case basis. You should have a Special Committee or an Empowered Committee so that
all the extenuating circumstances, all the compassionate grounds and all the issues are
treated with care. But the Cabinet Committee will not be able to execute this. So, in the
interest of the Government as well as the incumbent and in the interest of natural justice,
such issues need to be taken into account. As | have mentioned earlier you need to
increase the stock of housing accommodation. The law should be revisited. In Clause
4 of the Bill, the wording is, "If the person in unauthorised occupation of residential
accommodation challenges the eviction order passed by the estate officer under sub-

section (2) of Section 3B in any court, he shall pay damages for every month."



110  Government [RAJYA SABHA] Bills

JUFHTEET (ST. GIAARTIVT SAfea) : 7419 Sff, Sedefs HIFT |

SHRI MANISH GUPTA: It appears that if he goes to Court, he is going to be
punished. If he takes the option of his Fundamental Rights, he is going to be punished
for going to Court. It reads like that. I don't think that that is your intention. If that is

not your intention, we would be very grateful if you revisit this Clause and redraft it.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri A.

Navaneethakrishnan; not present.
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SHRI AMAR PATNAIK (Odisha): Sir, I fully and whole-heartedly support this Bill.
That is because of my experience of about 12 years as an Estate Officer, and about 16
years as an Estate Officer reporting to me. | can say that the areas, which have been
addressed in this Bill, are really the problems that an Estate Officer used to face.
Regarding the summary provision of three days, I think, there could be nothing better
than that because after that, you would definitely go to the civil court and get an
injunction, and the salutary effect would be on the damage rent. Actually, the question
of damage rent has been mentioned. Generally, the Departments would have their own
estate rules. The estate rules specify that after the period is over, for two months, it will
be two times; or after six months, it will be four times, eight times and like that. It is
mentioned in the rules. Therefore, it is not mentioned here. It will be mentioned in the
specific rules. In the Central Government, incidentally, all the Departments all over the
country will have a fixed licence fee for a particular category of bungalows, and,
therefore, there is no question of having a separate estate office or fixing separate rates.
There is no problem on that. My question is that there are incidences in which public
premises are occupied, or residential premises are occupied, by people who are not even
Government servants. They still unauthorisedly occupy the premises. They have not got
a licence or a grant of a licence has not been given to them. This is happening
particularly in areas, outside Delhi, in many of the States. | can tell you from my
experience in the Office of the Accountant General, in many places, there are people who
do not belong to the organisation; they just come and occupy various houses and stay
there forcibly. Therefore, the force of law has to be applied there. There is no other way.
So, this particular provision is very good. Only this particular aspect has to be addressed
that the provisions of the law would still be applicable to a case where the licence has
not even been granted, if it is found by the Estate Officer that a particular public
residential property has been occupied by somebody. Then, there is the issue of ‘three
days’. In his opinion, he issues a summary order of eviction. The damage rent, which
has been mentioned, | am not sure whether the intention is, if he is actually continuing
in that premise for about six months, will there be a different damage rent applied, and
after that, if he goes to court, will there be an increased damage rent that will be taken
into account, or, will it be the basic licence fee that will be taken into account? This
clarification is required.

Besides these two aspects, | really feel there is need to make the law even stronger.
Clause 4 requires the occupant to appear before the Estate Officer along with evidence
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they intend to produce in support of the occupation of the premises. | can tell you that
it is very difficult to get somebody to appear before you. You will have to take the Civil
Procedure Code to make him appear before you. | think this should be removed.

Now, | have some suggestions for improving this entire system. As one hon.
Member has said, we have to increase the stock of residential premises. Now, the
redevelopment that is taking place, I can tell you that it is happening largely in Delhi
and NCT area only. It is not happening all over the country in different offices. If that
does happen, | think, you will be taking care of a lot of problems of residential
accommodation shortage.

The other crucial issue is the maintenance aspect. Maintenance has been relegated
to the background in public premises outside the Delhi NCT area. If the maintenance
improves, maybe then, there will be a situation, when people would move into those
houses. | know about some places where hundreds of houses are lying vacant. They
have neither been demolished nor people are moving into those houses because...(Time-
bell rings)...they are not habitable. So, I think, such cases should be immediately
identified and taken up for redevelopment, in which case, I think, the need for application
of the law would not really arise. Thank you so much, Sir.

#ft I ARI 31gY ([MER) : Iu99edel #eied, § 39 9 & 999 H dled &
U el go €| § $© g <A1 a8l § | I el d HAT Sl Bl guTg < Arsdn
g f& tAdg ok St @) Sl 991 2, 99 v 59 f[9s & am &1 ™
fopar m &1 H Ul a1 9 B Yo bRl &1 H gY 2004 H 797 FH BT HER AT
T, Wfh BR Hl Ui HE & a1g el |

SUHHTETET (ST. AR Sifed) : &6 8 A & a1 el ... (aen)...

St I AT BTG : HS Ui HEAl &b dig (e, Wfhd 59 Ui qeMi A g3 $y
IR SrSRIT T fh Ig FIexX Wlell §, 39 of INiY, 98 e Elell 8, S99 of ey
IR ¥ 9 F@ICX H SM B 01 gs, a9 de fodl T & i g1 H #31 St
9§ 98T @=1 aredr € 6 59 vy w ff A1) Si9 q@ek gdie 81 e ®,
U HEM Sl AR H 8l o S 81 # Ul gar Aredn g & feR e
H YEAXE AT A T & AT TR W ST AR, AT THS BT 0o W BT
=Y, # U g§ e $RAT @Edr g |

SURWIENET WG, qa%l aid 4§ ARy & aqR H PeAl aedl gl gl A ©
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ST S Ed & SR 3o-del, Mol BIdT X8l & | AN+ a8 & A Dlella
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97 off &1 3R BIs WRGRI T4 &, dI 89 WX HBH g9 eV | 99 39 R Plg
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5 o7 W B9 S T Sleg TdlcHe PBRdb a9 BT B B | g1 dg <] b 1T
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SHRI K. SOMAPRASAD (Kerala): Sir, I support the Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill with certain reservations. Sir, | agree with the
hon. Minister. What he said is hundred per cent true and that is acceptable but my
apprehension is that because the Bill is somewhat vague, there is every possibility of
its misuse, especially by the bureaucrats.

Sir, the amendment Bill proposes to apply summary eviction procedure against the
residential accommodation occupants. Sir, the Statement of Objects and Reasons states
that 'under the existing provisions of the Act, the eviction proceedings of the unauthorised
occupants from public premises takes around five to seven weeks' time. It may take four
more weeks if the unauthorised occupants file an appeal under the said Act.'

Sir, the Government believes that this period of four or five weeks is a very long
period and the eviction should be done immediately. Hence, the Government has brought
this Bill but the operational part of this Bill would negatively affect mainly the Government

employees.

The amendment clause is vague. | think the employees transferred from one place
to other also come under the purview and the family of the employee, who died when
he was in service, also comes under the purview. Sir, as we know, 99 per cent of the

Government employees are transferred from one place to other within three to five years.
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They are transferred by the Government. The transfer may either be made on their
request or due to some administrative reasons. Actually, the transferred employees need
some time to find a suitable place for residence at the place where they are transferred.
The Government is not providing residence at every place where the offices are situated.
How can an employee find residential accommodation within three days in a new place

where he has no previous connections?

Sir, the proposed new Section 3B is to apply summary eviction procedure to
residential accommodation given on license-basis, with a short show-cause notice of
three working days, to the unauthorised occupants. What does it mean? A three days'
show-cause notice and eviction on the fourth day! What a hasty step! It is very cruel.
So, in order to shift a family from one place to another, two or three months' time is not
such a big delay. There should be humanitarian consideration. Please do not treat them
as criminals or law-breakers. | know that the Government has brought this Bill with good
intention but there are possibilities of wide misuse of these provisions. | think, the
Government should consider these aspects also. Thank you.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Prof. Manoj Kumar
Jha; not present. Shri P. Wilson.

SHRI P. WILSON (Tamil Nadu): Sir, | appreciate the hon. Minister's concern to evict
the unauthorised occupants who are overstaying in the Government accommodation
even after their tenure. | am not opposing this Bill but | want to give certain suggestions
and point out certain infirmities in this Bill.

Hon. Minister, Sir, Right to Shelter is a fundamental right as decided by the hon.
Supreme Court. Therefore, bearing that in mind, any law should be reasonable and fair,
and, it should not be oppressive or arbitrary.

In my considered view, the amendment is unnecessary as the Bill carves out a new
category called 'residential accommodation occupants' who are residential occupants for
a fixed tenure or for a period they hold the office. The existing definition of Section 2(g)
is wider and comprehensive, which includes the proposed new category introduced
under the Bill. That is why, | am saying, this is unnecessary. Hence, a separate category
is meaningless. Another interesting factor is that for residential accommodation, the time
period to respond to a show-cause notice issued by the Estate Officer is reduced to
three days as against seven days, which is found under Section 4(1) and time given to
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the occupants to vacate is not contemplated in the new Bill and they can be vacated
immediately. It is against Section 5(2) where 15 days' time is granted. Therefore, the Bill
is highly discriminatory as it grants 15 days' time for a commercial occupant or other
occupants whereas for a residential occupant, it does not grant any time to vacate. An
ex-employee or a person on transfer or a person who has demitted office should be
treated with honour. He cannot be thrown out from the premises even without granting
any time. Even that minimum courtesy of 15 days is not found in this new Bill. I would
say that this Clause is totally unreasonable and this provision, besides being irrational,
is vulnerable to be struck down by the courts if it is challenged.

One more Clause has been introduced. This would become Section 7(3A). This is
also unnecessary because the payment of damages is already found in Section 7(2). If
you read Section 7(2), you will find that it takes in the payment of damages at any time
if he is in unauthorised occupation; whether he is filing an appeal or not, he has to
necessarily pay the damages. Therefore, this Clause which says that if you file an
appeal, you have to pay damages, is unnecessary. Section 7(3A) is not happily worded.
If you read Section 7(2), it clearly says that the amount of damages shall be fixed as
per the principles of assessment of damages as may be prescribed whereas Section
7(3A) is very blunt. It says that the damages have to be fixed by the estate officer.
Therefore, here also, the provision is highly discriminatory. This Amendment is
unwarranted and unnecessary because there are provisions already available under the
Act which will take care of any situation. With the introduction of this provision, you
are going to treat the person, who has demitted the office, without any honour. It will
be a disgrace for him. It would leave a deep wound in his memory. | would request the
hon. Minister to please consider that these Clauses are unnecessary and the Bill is not
required. Thank you, Sir.

SHRI ANIL DESAI (Maharashtra): Sir, | rise in support of the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2019.

The hon. Minister in his initial comments has given a fair idea of what it intends
to do, what amendments are being brought in, and what new insertions are being put.
It is a welcome legislation. | really congratulate the Minister for doing that.

My only apprehension is regarding the powers which are being given to the estate
officer and kind of summary proceedings the way it is intended to hasten up the
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proceedings to obtain the premises where unauthorized occupants are there. Or even
for residential accommodation, which is needed by the Government, the estate officer

has been given more powers.

I have a very different point to make on the principal Act which is the Public
Premises Act, 1971. It is applied in the State of Maharashtra, especially in Mumbai where
you have the Central Government undertakings like the Bombay Port Trust or corporations
like the LIC or even State-owned banks which were the yesteryear landlords. They have
come up with a lot of construction. It was given not just to the employees but people
at large and the people are staying there for generations together. They are under the
Tenancy Act. They have the evidence of that. The Government is trying, time and again,
to get back the premises or the tenements given to them generations ago. The BPT is
trying to do that. The LIC tries to do that. And banks also try to get the premises and
tenements back because the prices of the property have gone up multifold in Mumbai.
The poor tenants are intimidated by Estate Officers. With the kind of powers given to
them, they are playing and tinkering with the proofs which are submitted. Due diligence
is made, time and again, just to see that they vacate the property or tenements and move.
If these poor people are dis-housed, then getting a property in Mumbai is a real question
in front of them. Through this legislation, | would request that the powers given to
Estate Officers under the Public Premises Act should not be used selectively and due
justice should be done. The very purpose of this Act or legislation is that it is meant
for the well-being and doing good to the people at large. | support this Bill. Thank you.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri V. Vijayasai Reddy;
not present. Now, Shri Birendra Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | thank you for allowing me
to speak on this Bill. I rise to support the Bill. | am grateful to the hon. Minister for
bringing forward this Amendment Bill which aims to facilitate smooth and speedy
eviction of the occupants from the Government accommodation on expiry of the terms
and conditions.

Sir, in our practical experience, we have seen that due to non-eviction by big
persons, many people suffer in not getting accommodation. From 1996 to 1998, | was
accommodated in a Type-VII bungalow. From 2008 to 2014, | was accommodated in a
Type-VII bungalow. Sir, 1 would like to request the hon. Minister to check my record.



118  Government [RAJYA SABHA] Bills

[Shri Birendra Prasad Baishya]

Within 15 days, and not 30 days, | vacated the bungalow. Now, one of my colleagues,
Mr. Siva, is staying in bungalow no. 32, Canning Lane. | was there. Mr. Siva came and
asked me as to when | was going to vacate the bungalow. He is a gentleman. He asked
me to take my own time. Then, | told him that | would not take much time and within
15 days, | would vacate and he would get that bungalow. Accordingly, | vacated.

(MR. DEPUTY CHAIRMAN in the Chair)

Sir, our great personalities and great people have a lot of confusion in the country.
We have seen that as a mark of respect, many houses were turned as memorial hall or
memorial office or memorial palace. | am not against this. But, | have a submission to
make to the hon. Minister. In some specific period, kindly find out a new area where all
the memorials of great personalities, who contributed to our country, could be located.
This is very important. Otherwise, other persons would suffer. ...(Time-bell rings)... |
would just take one minute. | am supporting this Bill. In the existing Bill, there is some
lacuna. Due to this lacuna, unauthorized occupants take advantage. What is the existing
provision? Under the existing provisions, the eviction proceedings of unauthorised
occupants from "public premises" take around five to seven weeks' time. Further, it may
take around four more weeks if the unauthorised occupants file appeal under the said
Act. Therefore, eviction proceedings take much longer period than the timeline prescribed
in the said Act. Sometimes, it takes years and years. Due to this lacuna, we suffer a lot.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: But, now, the Minister has brought an
Amendment. As per the Amendment provision, the Government has taken
steps....(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Baishya, please conclude. ...(Interruptions)...
Please conclude. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: In order to check this delay, it is inserting
a new sub-section (3A) in Section 7 of the Act to the effect that if the person challenges
the eviction order....(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...
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SHRI BIRENDRA PRASAD BAISHYA: So, this is very good. | welcome it.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: But | would like to suggest one thing.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You have already taken more time.
...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: There is a provision if any person goes to
the court, he has to pay the damages. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: But | would like to request the Minister to

increase the damage money. ...(Interruptions)...Not small money. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call other speaker. ...(Interruptions)... Shri

Binoy Viswam. ...(Interruptions)...
SHRI BIRENDRA PRASAD BAISHYA: With this, Sir, | am supporting the Bill.

MR. DEPUTY CHAIRMAN: Shri Binoy Viswam, not present. Shri Sushil Kumar
Gupta, not present. Shri Madhusudan Mistry.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, | understand this Bill is brought
mainly keeping the Members of Parliament in mind, those who are living in Lutyens'
Zone, as in the past, there have been a lot of criticisms of people occupying the premises
for a longer time. | want certain clarifications. | would be very happy if the Minister can
make it. Will you please.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Please go to your seat, Baishyaji.

SHRI MADHUSUDAN MISTRY: Sir, | was the Chairman of the House Committee,
Lok Sabha for a full-term in the 14th Lok Sabha, almost six months after. | had encountered
many problems. What the Bill does not explain is if you want to vacate the houses,
which are occupied by the Members of Parliament after their term has expired. The
Chairman of the House Committee is working on behalf of either Speaker or the Chairman
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of the House, whether it is Lok Sabha or it is Rajya Sabha. While in my term some of
the M.Ps. and the Government had gone to the Supreme Court and the Supreme Court
had asked us to provide the information about how many M.Ps., whose term had expired,
were staying in the houses illegally. Technically, they were not illegal as such because
there is a provision or there is a system in Rajya Sabha and Lok Sabha that we provide
accommodation as a guest accommodation to the sitting M.P., and in the name of the
sitting M.P., the ex-M.Ps. are staying and the license fees are paid by the sitting M.Ps.

So, technically, they are not illegal occupier as such.

Secondly, we refused to give information to the Supreme Court saying that we
have a privilege, we work under the Chairman and the Speaker of the Lok Sabha and
the Rajya Sabha. Only on the order of the Speaker and Chairman, we can provide this
and they are not covered by the Supreme Court order. So, any premises, which is in the
pool of Lok Sabha or Rajya Sabha, which is given as a guest accommodation, if it is
unoccupied by the next M.P,, it is not an illegal occupation as far as | know it very well.
No! Another thing is, there was an issue at that time that we were charging very little
or less, I mean, very nominal license fee. It was ¥ 800 for a guest accommodation for
a flat in South Avenue or North Avenue. There was so much pressure from the ex-MPs
on individual MPs of the Lok Sabha that they take the guest accommodation and allow
them to stay there. In the House Committee, we decided that we will increase the license
fee so that, at least, this demand of having a guest accommodation goes down. Sir, it
happened that once the license fee was increased, those who occupied the flats for a
longer time even after becoming an ex-MP or not getting elected, they began to vacate
it because they could not afford that money. | think the license fee for one flat at that
time was ¥ 18,000, and before that it was only T 800. So, that is by increasing the license
fee, we did that. The other things which happen in a normal tendency is that the Officers
who are in the Estate Department come under some kind of pressure or something.
When their term comes to an end, they normally go to the Chairman asking him to
transfer some of the flats from Lok Sabha Pool to General Pool. There are
three pools. One is the General Pool; one is the Lok Sabha Pool and one is the Rajya
Sabha Pool. And, thereby they take some of the flats, and divest it to General Pool. Once
it goes in a General Pool, it just stops, and then there is shortage of houses even for
MPs.
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Sir, there are two more things that | would like to mention. The Estate Officer comes
into picture to vacate the houses of the Members of Parliament or ex-Members of
Parliament only when the Chairman orders to vacate it. The Chairman orders to vacate
it because they go on giving the period, you know, three months or six months, so on
and so forth. They come in picture. And, once even there were instances whereby the
Chairman had to reverse their decision, and said, 'Okay, allow him or her for a little period
of three months, so on and so forth.'

One more thing is there, Mr. Minister, for you that how would you stop the
influences of high and mighty who have been staying there from your party or my party?
...(Interruptions)... Hang on, it will come. | have given an accommodation to some of
those who are sitting in this House as Ministers at that time when they were not
Ministers. ...(Interruptions)... 1 am not divulging the names. | am talking about those
who came to me saying that their political career will finish if they don't live in Delhi.
I don't want to name those people. But, retaining the accommodation after they cease
to be a Member of Parliament and those who are in a position, especially, occupying
a higher position either in a party or in the Government as a Minister and so on; they
want to stay here. There is a lot of pressure. There was a pressure of the organization
from which they were coming. | think there are a lot of NGO people who are also staying
as a guest accommodation, which is in the name of the Lok Sabha MPs. I typically know
the incidents whereby | gave a guest accommodation to one of the MPs who was then
involved in sending those people from here to America, and thereby just leave it, what
Kabuterbaji or whatever you call it, and | refused. | told my friend who was taking the
guest accommodation as to why you need this. He said that he was a good friend of
mine, this and that, so on and so forth.

One more point is, in the flats, the servant quarters and garages, there are a lot
of activities that go on there. Some has given it to laundry; someone is running a shop;
someone has hired it; and someone has sublet it; so on and so forth. Someone has even
created unauthorized construction. We had a list. We prepare the list. You cannot act
on that. It is very difficult to act on these things. That is another thing that you will
have to encounter. There is no rule for a guest accommodation. It is not under you. Some
of you have premises or rooms in Western Court under Lok Sabha or Rajya Sabha, and
it may be coming under General Pool also. The fee was very nominal. It literally became
a kind of adda, where some of the people were staying there all the time. We stopped
it by putting the Police and other things and so on. But they are there. They were there.
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If your intention or the administration's intention is solely to see to it that those who
have lost the elections, are occupying them, and if it is under the guest accommodation,
then you have to strike the guest accommodation. Otherwise, you or your Estate Officer
will not be able to vacate those houses. | am pretty sure about those things. The last
point that | want to make is this. There was a lot of hulla gulla in the Press about these
flats. If you look at the condition of these flats—I am a mason, we are masons; we have
work; | simply ask a question—-how much space are you providing to each MP? | just
calculated it. It is not more than 110 metres in all these flats. The ceilings are leaking,
plaster is coming out, sometimes, even it hits the head and we spent crores and crores
of rupees for maintenance every year. | put a proposal which is much better that you
give the House Rent Allowance of ¥ 50,000 or ¥ 60,000 to the MPs and ask them to stay
anywhere and construct after discarding these houses. This is called the Lutyens' Zone.
What is in this Lutyens' Zone, | do not know. My house has two rooms, a flat-type.
The size is either 110, 130 or 140 yards and so on. You don't have a space to work. You
don't have a space to provide even a guest accommodation to a Member. | know the
Brahmaputra apartments, which has a little bit of good accommodation and is a new one.
There were two other bungalows, which were scrapped and then they constructed a new
one when we gave the approval at that time. These are the things. You, as a Minister
for Urban Development, will be responsible to simply look into the General Pool
accommodation, where you provide accommodation to the Ministers. You will be
responsible to get those houses to be vacated. | have my own doubt, that this will be
applicable to the Members of Parliament, those who are staying in guest accommodation.
I would be very happy to see to it because | have seen a large number of people who
vacated them after one or two months. But there cannot be coercion where you are
forced to go in the next three-four days and so on. Keep that in mind and see to it that
it goes smoothly; otherwise, this is a very handy subject in the hands of the Press
people who always like to write against MPs. If you have brought this Bill keeping the
MPs in mind, then | don't think you will achieve your goal.

MR. DEPUTY CHAIRMAN: Thank you, Mistryji, for sharing your experiences.
Navaneethakrishnanji, your name was called but you were not here. So kindly be brief
becausue now we have to conclude. Be very brief.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, the present condition of
residential premises defined under this law is not up to the mark. It is already pointed
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out by the senior Members. The service provider of the accommodation, the residential
premises, is deficient in nature. They are not supplying electricity or water properly.
Most of the portions of the buildings are not fit for inhabitation. This is my genuine
grievance. On the part of former MPs to occupy the buildings and use them as office
premises, | would say that in my earlier term for two years, | was not even able to enter
into the building allotted to me. With a great difficulty, when | entered, | was shocked
to see a very big corporate office being run in that residential premises.

My simple point is, the residential premises are occupied by us on license. There
is no doubt in it. The provision not to worry for three days is being contemplated; issue
of three days' notice is also being contemplated. What is the decision to be taken by
the Estates Officer, whether to extend the time of occupation or not? The provision says
that he has to pass the eviction order. The discretion given to the Estates Officer to
extend the time to occupy the premises is not very clear. | think, he has no power. If
he has no power, then the provision contemplated to issue show cause notice is just
a formality. | think, a suitable amendment should be made to it.

Subject to correction, | would say that the MP should not be made to stand before
the various offices after he demits the so-called 'great office'. There may be a single-
window facility for the former MPs to get the clearance certificate from the electricity
provider or from other various service providers. The former MPs are driven from pillar
to post. It is a genuine grievance. It is an unbearable mental agony that they are
undergoing. Please take note of this. My submission is, instead of the Estates Officer,
as far as our House is concerned, let it be the Deputy Chairman. Mr. Deputy Chairman
may take a decision whether the occupation can be extended or not. The notice should
not be issued by the Estates Officer. It must be issued only by the Deputy Chairman.
There is nothing wrong in it.

So, the single-window clearance must be made available even prior to demitting
the office. It must be made mandatory. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Mr. Binoy Viswam, | called your name but you were
not there. You may take a minute and speak.

SHRI BINOY VISWAM (Kerala): Sir, | welcome the Bill moved by the Minister. |
support the bona fides of the intentions. | will make only one remark. A law should not
be having two ways of approach for misuse. On the healthy and wealthy, it may



124 Government [RAJYA SABHA] Bills

6.00 P.m.
[Shri Binoy Viswam]
sometimes, be lenient. Those who are not so powerful, it may become more stringent.

Those ex-Ministers, former MPs, if they want to continue in their very same flats, |
believe, it can't be allowed. They should be asked to vacate the houses. Those people
are public servants and should be a model for the people, they should tell the people,
"Once we become an MP, | have a flat there. Once we are not MPs, we vacate it in the
stipulated time." If an MP, forget the party he belongs to, wants to continue in the very
same flat, it is an unhealthy practice and can't be allowed. | fully support you in this.
Sir, there is a 'but' regarding the employees, mainly the lower level employees. If you
give an accommodation to them, once they are transferred or go out of service, their
case can be treated in a different way. It should not be three days but may be one month
or two months even to find a new place in the new area. Such an approach to the weaker

sections of the allottees is needed. | support it. Thank you.
SHRI AHAMED HASSAN: Just one minute, Sir.

MR. DEPUTY CHAIRMAN: No, you are not allowed to speak. Please sit down.

The Minister is saying something. No, please sit down. I am not allowing you.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, there is a consensus in the House among the Parties as
well as the Members that today we will dispose of this Bill as well as Item No. 1 i.e.
The National Institute of Design (Amendment) Bill. So, | request that the sitting of the

House maybe extended till this Bill is disposed of...(Interruptions)....

2t TggE 3l AR, 6.00 a1 AP BT LA © .. (FFUM)... AT 57 ARE B’
I TE B GHhd T (). ..

it SURHTURT : AT SRIRAT A18d o 39 Ml [ded & IR ¥ Jgdg 8 ga1 fear
o7 3R U 9HT 3 W AW Fedfd Wt 9 g ot .. (caem)...

st . Refler= : Bl Sft, afe emu A1 foew @1 =¥ avE wRd a=am & wa
# g A B GIR €. (). NPT Sieoid=ME R 27....(GeH). .

SHRI MADHUSUDAN MISTRY : Why don’t you change the rules? Make it 8 0’

clock or 9 0’ clock. You change the rules.
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it IUFHTURT : A HHA S, ARG dIRA AEd 7 gag & Ig 91d $E o
o R BRW H 3 W M WA Wt 9 W offl Now, we will take the
Bill...(Interruptions)...
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it Sy ; 72T, 8T, o diel A1 Rl ... (ae). .
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it SuvaTafer ;3 IfeTT | (). .

2 Gt HOR Twr : ¥R, H &1 qle |...(FaEm). .

it Su=rTafer : Si &, o17U gl dle dred, dl | will go ahead...(Interruptions)...
3 GefteT FIR T[@r : R, P e § H T80 9 Aol |...(aem)...

2} SUFUTART : MY qred |...(FFE).. 3R AT TE1 a1 ared, al § ey Wdx
R Hd B |...(TIET)...

it e FAR e : g=dTe, JR | | am sorry for my behaviour. ...(Interruptions)...
TE, W, AT Ul G FEf 9l | W 7 R I ol (Faem). .

it IUWHTURT : {9 AMUHT T GHRT A1, Al M7 e W &l A |...(ae)...
ot Gefter o T : e arfeal &1 AW ff garn o, I a6 e AR AR
DET |...(TET)...

2 SUUTART : MY G Yo By, q8l Al § T[H Proc HwI 3R N Ha
BT |....(TTE). ..
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3 e AR [T : S &, IR, 3T qHY HrSc B |

Aael B RerRAe & 91§ Udh 78 &1 IR RGN GHAIRAT B 6 Tal &l
S 9T f&ar 911 7, SS9 W Ig 9l f9d o 2, I8 Ud @rId ang f9d gl
R foreft ff et o1 5l FRUT 9§ T Wi g B W Ugel ECRm W ®,
BT DIC A BT 8, S9 SRM TS AT B TSI decision T g B, SAS
eviction ¥ Ugd WRGR dI Ig 91 AT # @ @fey f& B &1 decision 19
dPb PR SH TR Pl AT penalty ol & AT service revoke 8l 8, dl SHd
AT AR FgER fHar ST a@nfey | afs B Fe hospitalised & 3R U= Refy
H IAF @lell B H Wl $B FHT ol §, d1 981 R W AR & ER R 39
g b1 feomT § @ At

FR, I8 a1 IR SHHl W g g2 diaal & vy woar T8 g weyg
# e #3 Sft 1 e feerr =g f Delhi Land Reforms Act & fgwma 1, Sit
1 unauthorised colonies &1 &, |JRM 81 &M ¥ T8 SHIA ITH AW 4 vest &1 STl
2 3R W9 |91 H vest B IAD! AledhId BT ABR AT ST 8| Igd od T
9 faeell TREHR 7 3MUd U T resolution 4T & o HaR 81 & 3T<R Sl Bl
I gal €, 30-30, 40-40 AT ¥ 57 HiATal § RT T8 I8 €, STD! AfABMT SITHR
feam S| Ut R W e BRAT AR (P AU S R WGl d § b
311y g8 HAIAB PR < X2 & | # MU e HRal g b 3y S STeal A Seal
T <l

HEIGY, SAP WI-A1 § FeA @ & Delhi Land Reforms Act & 3% aRH
81, WaRM 83, UM 33 3R WM 85, A VA BIA €, Sl IATAR] F U8l & FIY
8Y BT ¢ |...(0 @Y °Y).. AR, 1954 H IE YA 1, I9 WHY IR AN SHI b
S RGN B od o, T AT AfAB F el AT AT R I8 THIAT IRIR
# vest B STl oY

(st wumufr dorfT §0)

AR 81 AR ARM 33 @H T & oy TWHR 1 M fae fvar 2, e
g W M gE 7, § F9ed aRar § 5 9 R S T 99 iR STaT eviction
order ¥ U BT THMIU § 3MMURT MYR Fdd B & 3T STeal A Sleal SHDI
BT Ue™ &< | 3T land pooling policy # 40 TR¥E SHH @l 9 of W2 € iR
60 TRNC S9H! AU § Y@ & oMy EDC 89 W9 fHFAM ¥ 100 TRNT & o I©
g, ISP 40 T SN B ffemad smudt g ft | S SFF & SR ST 39 BRI

IR IRTSRIS AN IR 9271, Fed AR UTdhl & @), 1 IAG Uifthe & B
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e o 9 fHa™l @l <3 AT LT <9, 3T 39 W Uh IR fJaR &x o, wifh
I8 SHN RN BHT

AR, H IE a1 3R PHEA1 A8l § (P Sl AMA <8 B ST ol 2017 & a8
I 9 LI B! AfAS g9 T, A ST 3,000 The SN S faeelt & fham
P oY, I8 3G WHR B S a9 T | 98 90! a9 et a1fey, e St e erd
BIg XdY AN &, Al I A=Y Bl IR el & S fhami o1 Fer =gy, e
J TRTes SEH o S R, WR

SHRI HARDEEP SINGH PURI: Mr. Chairman, Sir, I would like to start by thanking
the hon. Members who have taken the floor, Shri Ripun Bora, Shri Manish Gupta, Shri
Vishambhar Prasad Nishad, Shri Amar Patnaik, Shri Ram Nath Thakur, Shri K. Somaprasad,
Shri P. Wilson, Shri Anil Desai, Shri Birendra Prasad Baishya, Shri Madhusudan Mistry,
Shri Navaneethakrishan, Shri Binoy Viswam and, finally, Shri Sushil Kumar Gupta.

Sir, I am very happy to note that all of them have supported adoption of the Bill.
There have, however, been some underlying concerns. And, instead of responding to
each of the points made by all thirteen Members in detail, | would be very happy to
respond to those separately. | want to respond to the operative thrust of points made.

To begin with, | want to clarify about these proposed amendments. Somebody said
that we go on amending this Act. Sir, the original legislation was introduced in 1971.
And, this 2019 amendment, which we are bringing, is a very limited one relating to public
premises for residential accommodation. It applies to both hon. Members of Parliament,
Government employees and Government officers. A suggestion is made that three days
notice period — the word is not used here — is draconian. It was a suggestion. | should
like to point out, as | did while introducing the Bill, that a summary provision was
introduced in 1994 by the then Government even without a three-day notice period. We
are, now, introducing the three-day period in order to provide natural justice, so that a
Show-Cause Notice is issued. Why are we bringing these amendments? There is a very
simple reason and this will answer most of the causes. The existing Act provides for
a seven-day notice period and the Estate Officer then has to provide fifteen days time
and then another fifteen days time. So, the total comes to 47 days which ended up in
a situation where most people in possession of unauthorized accommodation would go
to court and get a stay order. As a result of which, we have something like 3,000 cases
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of unauthorized occupation. Now, some suggestion was made that we should be humane.
Sir, this law has been applied in a very humane manner all the time. When there are cases
of death of spouse or ward, they are allowed to retain it for one year. If, on the other
hand, there is a case where an officer is transferred from one place of posting like Delhi
to another place of posting or for his children’s education, he is allowed to retain
accommodation. All those cases are covered. It is only when a determination is made
by the Estate Officer that the occupation is unauthorized, it has been determined and
when we see that all our persuasion has not worked that this three-day notice period

and summary eviction for residential accommodation will be implemented.

Sir, a point was made that you should approach this issue holistically and build
more stock. Sir, I would like to submit, thanks to a very distinguished predecessor that
I had in this office, we have, actually, built 25,000 houses from Type-I1I to Type-VII. So,
the stock impact has gone up.

I would equally like to point out one more thing. Some hon. Members mentioned
about the maintenance. | would like them to see the new accommodation which has been
built, both in the North Avenue and the Western Court. And, | think, the reference is
to the old accommodation which is a different story.

Sir, the issue of guest accommodation has been raised by Shri Madhusudan
Mistryji. We provide guest accommodation to hon. Members of Parliament or Ministers
under the defined criteria. If an hon. Minister entitled to, let us say, Type-VIII, but we
are not able to give him more than Type-VI or Type-VII and the hon. Minister needs
to provide for visitors and guests, the allocation is made in the name of the Minister
or the Member of Parliament. If there is any misuse, which is not something that is being
addressed through this Amendment today, that is an entirely different issue. An issue
was raised about garages and lower type accommodations being misused. | am very
happy to inform the hon. House that we have actually commenced a survey where we
are looking at it. We have already done a pilot project. And, many of these issues on
unauthorized or illegal uses will very soon be sorted out.

An hon. Member raised a point that the Bill suffers from an infirmity because the
damages are not defined in the Bill. The Bill does not need to define the damages. In
this regard, the latest circular we have is of 7th September, 2016, which defines the
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amount of damages that one has to pay in case of illegal occupation. And, this is defined
that this base figure also is very low. So, very often, our colleagues, both in the civil
service and in Parliament, prefer to pay those damages because the corresponding
accommodation in the market is far more expensive.

A few other points have been raised that the Government is not taking into
account the fact that people have genuine difficulties, like, medical issues, etc. | would
like to place before this House that, in fact, we have a Cabinet Committee on
Accommodation. It is not a sub-committee. It is a full Cabinet Committee on
Accommodation, which is chaired by the hon. Home Minister, by the previous Home
Minister and the present Home Minister. All cases, which are border-line cases, where
we think that discretion should be utilized in favour of occupant of those premises, they
are invariably taken to the Cabinet Committee on Accommaodation. The Estate Officer is
not applying this law in an out of context mechanical manner. Authorisation or illegal
occupation is clearly defined. If you are allowed to keep accommodation after one month
— let me give you the example of the current situation, the results of the Lok Sabha
elections were declared on 23rd May. All Members were fully entitled to keep their
accommodation till end of June. We did not even start issuing the notices till end July.
But, now if we were not to do it, then, we get into a situation where the newly-elected
300 Members of the Lok Sabha and the newly-elected Members of the Rajya Sabha will
never be able to get their accommodation. The other suggestion was made that the
Estate Officer issues the notice. | think, it was my distinguished friend,
Mr. Navaneethakrishnan, who said that the notice should come from the Deputy Chairman.
Sir, | wish to submit that the Estate Officer is merely a post office for the House
Committee. It is only after the Presiding Officer of the House, whether the Lok Sabha
or the Rajya Sabha, clears the list, the Estate Officer performs the physical task of
issuing the notices. The Estate Officer does not make a determination.

The other point was raised that if a notice is pasted on a wall, it would somehow
undermine the dignity of the hon. Member. It is not as if it is happening for three months.
This is only happening in cases, like, in one case an hon. Member has taken us to the
court and he has been in occupation of accommodation for ten years. There is no
question of dignity being undermined. There is also no question of showing any
leniency in that case. And, it is that one extreme case for which we have power.

Sir, | have many more things. But, | am being encouraged by my colleagues around
to try to summarize this.
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Sir, this Amendment was drafted during the tenure of my distinguished predecessor.
And, we should have actually cleared this and this House should have passed it. |
personally believe, and this is my personal statement, | am not speaking as a Minister,
I think the passage of this Amendment will have a deterrent value.

A few hon. Members have asked me f& @1 59 f9af & U™T 81 99 4 &4 $©
BRG] EM? H4 H8l b 3MUHI [RT ®1Il 8NN, Hifd 7 HHM A d Meber el
dbc PR <A1 AIMRY, SART X A8l oIl a8y |

With these words, | thank the hon. Members.
MR. CHAIRMAN: The question is:

That the Bill further to amend the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill. In Clause 2, there is one Amendment (No.1), as usual, by Dr. T. Subbarami Reddy.
Are you moving it?

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | am satisfied with the reply
given by the Minister. So, | am not moving it. ...(Interruptions)..

MR. CHAIRMAN: Please, please.

SHRI ABDUL WAHAB (Kerala): Sir, I will also do the same to waste the time of
the House.

Clause 2 was added to the Bill

MR. CHAIRMAN: In Clause 3, there is one more Amendment (No.2) by
Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, | am not moving it because all are tired. | do not
want to waste time.

Clause 3 was added to the Bill.
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MR. CHAIRMAN: In Clause 4, there is one more Amendment (No.3) by Dr. T.
Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, | am not moving it.

Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI HARDEEP SINGH PURI: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. CHAIRMAN: Hon. Members, the Minister was referring about his predecessor.
I would like to tell the hon. Members the impression outside and also the reality inside
because I have the practical experience. New Members are getting elected, old Members
do not vacate, then, Members are accommodated in Ashoka Hotel or Samrat Hotel,
paying T 10,000 per day. If you stay like that for months and days together, then, on
food and other things also, you can’t put restrictions on a Member. Already, as he said,
it is below dignity. So, it is running into crores of rupees. One day, | saw this, and, then,
we decided to bring this. You will be surprised, one former IAS officer overstayed for
four-and-a-half years! Then, he started threatening people also, | am told. Then, there
were people who rented out the accommodation. There are some instances like that. |
don’t want to further elaborate on that. But, that really forced us to bring this Bill. That
is because an MP, who got elected, was waiting. Then, | also had an occasion when
a Minister of State was regularly coming to the Urban Development Minister asking for
accommodation. A Minister coming a number of times to another Minister — it is a very
embarrassing situation. It is a painful thing, | know, to order eviction of anybody. But,
one has to perform the duty. As far as genuine things are concerned, actions are more
than liberal. To my knowledge, no case has come because, as he was saying that the
Cabinet Committee on Accommodation used to be liberal and even officers also are
liberal. Some lower level officers are also liberal. So, that is the background. | appreciate
all the Members that they have unanimously approved this legislation. It is good for
the country.

DR. T. SUBBARAMI REDDY: Sir, tomorrow, what is the programme? Is there Zero

Hour or not?
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MR. CHAIRMAN: I will clarify everything. Please sit down.

Now, we take up the National Institute of Design (Amendment) Bill, 2019. See the
design of Dr. T. Subbarami Reddy also. He is one of the best dressed up persons in the
House.

The National Institue of Design (Amendment) Bill, 2019

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PARKASH): Sir, | move:

That the Bill to amend the National Institute of Design Act, 2014, be taken into
consideration.

The question was proposed.
MR. CHAIRMAN: Shri Jairam Ramesh.
SHRI JAIRAM RAMESH (Karnataka): Mr. Chairman,

Sir, the Bill today is a relatively minor Bill. We are declaring four National Institutes
of Design as institutions of national importance. Sir, if | can have a little silence in the
House, it ...

MR. CHAIRMAN: Please. Please. E/Sd # U F&] & |...(a@dem)... If anybody
wants to go out for some reason, valid reason, quietly, simply, without disturbing the
other man, please move. How many times | have to say this, | am not able to understand.
If there is disturbance, the Member who is speaking also, he will get a little diverted and
also sometimes irritated. Please. Here afterwards, you should not bring a situation where
I have to say something; and some Members also have the habit of speaking very loudly
thinking they are speaking very quietly; quietly. | have seen this, and | know the names;
I don't want to name them also. Please cooperate.

SHRI JAIRAM RAMESH: Sir, we are moving a relatively insignificant Bill, seemingly
insignificant, because we are declaring four institutions, NIDs, as institutions of national
importance. Sir, over the last 60 years, Parliament has declared 134 institutions as
institutions of national importance. It started way back in 1956 with IIT Kharagpur and
we are now going to add four more this evening. However, Sir, what | grew up believing
that the institutions of national importance declared by Parliament were the peak. But
now we have discovered that beyond institutions of national importance, we have

institutes of eminence and, Sir, remarkably, in every country of the world, you will declare
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institutes of eminence which institutes exist but India is a first country in the world
where we are declaring non-existing institutions as institutions of eminence. So, we are
making a mockery of institutions of national importance. | appeal to the hyper-active
dynamic Minister who occasionally gets derailed -- | will come to that a little later -- that
please treat institutions of national importance declared by Parliament as institutions of
national importance. We have 134 institutions. We will add four more. These 138
institutions should be the pride and the jewel of India, not non-existing institutions
which are declared as institutes of eminence.

Sir, the National Institutes of Design go back to the Nehruvian period. It is
fashionable to decry and criticize the Nehruvian era but most institutions of science and
technology and higher education were established in the Nehruvian era. It was in 1956
that the Prime Minister invited an American couple, Charles and Ray Eames, an architect
couple, to come to India to study how India can improve with design capability,
particularly, for the small-scale sector. And it is because of this American couple and two
remarkable individuals in Ahmedabad that the National Institute of Design was established,
and this remarkable pair was the brother and sister pair of Gautam Sarabhai and Gira
Sarabhai who belonged to the very distinguished family of the Sarabhais in Ahmedabad.
Incidentally, Sir, Gautam Sarabhai's younger brother whose birth centenary we will be
celebrating on Monday, the 12th of August, 2019, was the man who established India's
space programme in 1962. It was the vision of Vikram Sarabhai and the political leadership
of Jawaharlal Nehru and Homi Bhabha that established India as a space power. Sir, |
mentioned this tangentially because there is a tendency to treat that India became a
space power only after 2014. The establishment of the infrastructure for India becoming
a major space power was taken way back in the early 60s during the Nehruvian era. Sir,
having said this, let me make three specific points related to the National Institute of
Design. First, Industry partnership with the NIDs is absolutely essential because
ultimately, we are designing for a consumer. Now, there is no better example of how poor
we are in design than this contraption which is right in front of me and which is in front
of Dr. Sahasrabuddhe where he is sitting. Now, look at this design. It is an awful design.
It does not reflect well on our design capabilities. We are going to be a five trillion dollar
economy. We are the world's third largest economy. We have got technological manpower,
but our design capabilities leave a lot to be desired, and that is why, I think that Industry
partnership and association in the curriculum development of NID is very essential. |
would request the hon. Minister to pay particular attention to this.
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Secondly, Sir, the main problem in our institutions of national importance is not
students, but faculty. We get the best students because they come through a competitive
exam; we select the best. But in faculty, Sir, we have a long way to go. Even in lITs,
the faculty shortage is anywhere between 30-40 per cent. In [IMs, the faculty shortage
is anywhere between 20-30 per cent. And these are institutions of national importance!
So, my earnest request to the hon. Minister is, please pay attention to faculty development
in the NIDs. It is not important and it is not relevant to have faculty well-versed in
theory. You need faculty exposed to design in Industry. You need faculty who know the
real world of design. | think faculty development must take priority because, Sir, because
of our competitive exam system, we would continue to get the best students in these

institutions.

Sir, my third point relating to NIDs is this. The National Institute of Design was
set up to improve the design capability of India's small and medium enterprises. | would
request the hon. Minister that we need to pay greater attention to the design of our
crafts industry. We are a throbbing and thriving crafts industry. It has an enormous
employment potential. It has enormous export potential, but this will improve only if our
designs improve. Now, over the last few years, we have set up a National Institute of
Fashion Technology and the Footwear Design and Development Centres, but the main
crafts, the handicrafts and the handlooms, remain unattended to from the point of view
of design. | would request the hon. Minister to pay greater attention to crafts. Let the
students who enter NIDs have the option of specializing in craft design because unless
you are going to upgrade the traditional handicrafts and artisanal skills, you are not
going to be able to expand employment and you are not going to be able to expand
exports either. So, | think this craft focus is needed. Social innovation at the grassroots
level is very, very important. | think the NID which has done excellent work is well
equipped to handle this challenge.

Sir, | want to draw the hon. Minister's attention to the fact that the best-selling
motor car in world history, the car that sold over 20 million units, was the Volkswagen
Beetle. Many of you would have seen the Volkswagen Beetle. It is a bizarre car. The
engine is at the back. It is not water-cooled; it is air-cooled. But it sold 20 million units
from 1945 to 2003 because of the design. So, the importance of design is exemplified by
the remarkable success of the world's best-selling car. And, Sir, it is a matter of great
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regret that in spite of the major advances that we have made in science and technology
and industry, we do not have a 'designed-in-India’. | request this Government which
came forward with 'Make in India' to start a 'Designed in India' programme and use that
'Designed in India’ programme to expand employment, to expand exports and deepen the
roots of social innovation. Sir, | want to congratulate the hon. Minister for bringing this
Bill and for declaring four more NIDs as Institutions of National Importance. Two of
these NIDs were started during the UPA regime. Kurukshetra and Bhopal have been
added. This shows that however much the Government may want to deny, governance
also involves a lot of continuity and, | think, that is something that I would like to
commend to the hon. Minister.

MR. CHAIRMAN: Shri N. Gokulakrishnan; not present.
SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, our Party Member....
MR. CHAIRMAN: He has just now given his name.

SHRI SUKHENDU SEKHAR RAY: Sir, he had given earlier. Somehow, the slip was

missing.

MR. CHAIRMAN: Definitely, I will call him. Since Shri N. Gokulakrishnan is not
present, | am calling Shri Ahamed Hassan.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, Shri Gokulakrishnan has
come; he was preparing outside.

MR. CHAIRMAN: Once | take a name and the hon. Member is not there, I will
go to the next speaker. | will come back to him only after this speech. That is my system.

SHRI AHAMED HASSAN (West Bengal): Sir, today our world is going through
enormous changes and we have to adapt and deliver to the demands of the evolving

world.

Today design is involved in multiple fields; it may be agriculture, healthcare,
automation, transportation, housing, digital communication, handloom and other many
sectors in the Indian economy. ¥R, &9 WFT Wed & 4 98d Sles 8l 39 Wies H
Ffraffdt o sRa T

The Amendment to declare the National Institute of Design at Ahmedabad is a

welcome move. NID graduates have contributed to their success at various levels across
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diverse segments of the economy; their works and ideas have been duly acknowledged
nationally and internationally. NID has 95 Memoranda of Understanding with the best
art and design schools in the world. Thus, the NID has been a pioneer institute and
deserves this standing in the educational field.

Moreover, designating National Institutes of Design in Andhra Pradesh, Madhya
Pradesh, Assam and Haryana as Institutions of National Importance was a
recommendation of the Standing Committee Report which has now been incorporated
to this Bill. The Amendment will bring about the changes to be able to now grant
degrees and diplomas which did not exist before as these institutes were registered as
Societies under the Societies Registration Act, 1860. This too is a welcome Amendment
as was suggested by the Committee as it will encourage more students to take up design
courses in various sectors and build skilled professionals in our country.

This Bill has gone through its due parliamentary procedure and has taken note of
the recommendations from stakeholders and thus has provisions that are beneficial to
all. We would like to encourage that this procedure is followed for all Bills that require
special scrutiny in Parliament. The Standing Committee had also recommended that the
Chairperson of the Governing Council of the Institute should be an academician from
the field of design only. Currently, the Chairperson may be an eminent academician,
scientist or technologist or professional or industrialist, to be nominated by the Visitor,
that is, the President of India. It is vital that the Government also brings about this
amendment before this Bill becomes an Act.

This Bill will make design courses more inclusive and will bring forth a revolution
in design in India. With the Institutes receiving the status, the rich culture and heritage
of India along with modernisation will have a larger scope to flourish and create

innovation.

SHRI N. GOKULAKRISHNAN (Puducherry): Hon. Chairman, Sir, the National
Institute of Design (Amendment) Bill, 2019 which seeks to declare four National Institutes
of Design in Andhra Pradesh, Madhya Pradesh, Assam and Haryana as institutions of
national importance. At present these institutes are registered as Societies under the
Societies Registration Act, 1860 and do not have the power to grant degrees or diplomas.
By the proposed amendment, these four institutions will be granted the power to grant
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degrees and diplomas. The Bill aims to bring these four NIDs under the ambit of NID
Act, 2014 and also makes amendments to the Act so as to include consequential
amendments considered necessary to rename NID Vijayawada as NID Amaravati and
nomenclature of Principal Designer as equivalent to the position of Professor. With the
emerging of the four NIDs as the institutes of national importance located at various
places of the country, this would help to produce highly skilled manpower in design
sector, which in turn, will create job opportunities, both direct and indirect employment.
It would also provide sustainable design interventions for crafts, handloom, rural
technology, small, medium and large-scale enterprises and outreach programmes for
capacity, capability and institution building. Sir, the National Institute of Design is
internationally acclaimed as one of the finest educational and research institutions for
industrial, communication, textile and integrated experiential design (IT). It is also
recognized by the Department of Scientific and Industrial Research, Government of
India, as a Scientific and Industrial Research Organisation. Sir, some important decisions
have to be taken by the Government to cater to the increasing demands of quality
education in our country. The first thing is that there is a need to expedite the process
of setting up more NIDs and to increase their intake capacity so that more students get
opportunity to enroll themselves in these institutes. Sir, though we have 28 States and
9 Union Territories, we have a very few National Institutes of Design. By any stretch
of reasonableness, each State should have at least one NID. It is surprising that Chennai
which is the important city of South India and Puducherry, an emerging educational hub
of South India, do not have a National Institute of Design. Therefore, the Government
of India should come forward to set up the National Institute of Design both in
Puducherry and Chennai. Thank you, Sir.

MR. CHAIRMAN: Now, suppose, you get only one. What do you prefer?
AN HON. MEMBER: Sir, we would like to have one in Puducherry.

MR. CHAIRMAN: Yes, Puducherry is very neat, pleasant and all. Thank you. Now,
Shrimati Jaya Bachchan.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I think this is a very interesting
Bill. I would like to ask a few questions to the Minister. What was the criteria behind
selecting these places, these cities? | am aware, and | know the Minister will quote the
National Design Policy of 2017 for promoting backward States. But, why are States,
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places, which are traditionally, culturally vibrant, not being considered? These places
have the potential to produce masters. And, now, with the recent development, Kashmir
is a wonderful place for you to have an ID. Sir, the best example for something like this
is Shantiniketan, which was started by Rabindranath Tagore. But, unfortunately, it is in
a very bad condition at the moment. | think faculty is a big problem. As Jairamji has
already said, one of the most important things, before we start opening up these grand
institutions, is to first find the faculty. If you don’t have good faculty, I don’t know
whether we will be able to produce good students. The second thing is the Government
interference. | think the Government interference in these kinds of institutions always
creates a problem because the minute the Government starts handling these institutions
by bringing in bureaucracy, which gets involved in the system of working, it is not
healthy for any institution. I will give you the example of FTII. | am a student of the
Film and Television Institute of India. When | was there, it was only the Film Institute
of India specifically. Then, the Government decided that they need to milk that institution.
They brought in television. Total chaos was there. The environment was ruined. Ugly
buildings came up. And, these things have terrible effect on creative minds. After that,
there were protests because then you know the head of the Institute was brought in.
He was a bureaucrat, who necessarily did not have an artistic inclination. It caused a
lot of problems, and you are aware. Javadekarji is not here, but he would know that there
had been so many problems in the Film Institute. So, | would really request you to see

that the Government does not interfere too much in it.

Then, how will you bridge the disconnect between the academics and practices?
You are educating children. You are educating young students. You are influencing
young minds, but when they come out of the Institute and they innovate products, they
design products, how are you going to provide them the market for what they design?
Now, we have no Indian branding for any of our designs, of course, except yoga and
some herbal medicines which are being hijacked by other countries. Unfortunately, there
is no control over these designs. Some rubbish stuff is also getting sold in the name
of herbal or yoga; all kinds of things have started. But, you have so many countries,
for example, Germany, Italy, France, | mean, innumerable countries, even China today, in

the automobile sector...

MR. CHAIRMAN: Jayaji, you have to conclude.
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SHRIMATI JAYA BACHCHAN: Sir, you will have to give me time; you have
interrupted me.

MR. CHAIRMAN: The actual time was three minutes, but I am very much impressed
by...

SHRIMATI JAYA BACHCHAN: They have mastered and improved their technology
and they are exporting machinery for automobiles. It is something that we have to think
about. We are the largest buyers in the world and we have no patenting. In so many
years, we have patented only, as | have told you, yoga. Ultimately, who are we training
these students for and what are we training these students for? What is the incentive
for these people? Then, | would like you to define that design education becomes
socially inclusive and addresses the needs of design in various sectors including
agriculture, healthcare and transport.

MR. CHAIRMAN: Please.
SHRIMATI JAYA BACHCHAN: Thank you very much.

MR. CHAIRMAN: Now, Shri Prashanta Nanda. You have two minutes, but I am
giving you three minutes. The time allotted for this Bill is one hour. The Business
Advisory Committee felt that this is a very simple Bill and we would pass it within half-
an-hour. That is what leaders told me. But, still, we allotted one hour.

SHRIMATI JAYA BACHCHAN: Sir, | have one request. It is just a request. When
it comes to certain subjects, there are scientists, lawyers, who speak about those
subjects. But, for people like us, who are creative artists, three minutes are not enough
to express ourselves. We need more time. This is charity. At least, give us five minutes.

MR. CHAIRMAN: | had given you five minutes. Jayaji, | was under the impression
that the artists have the capacity to articulate in shortest possible time, because in
Cinema world, the Director will say “cut’.

SHRIMATI JAYA BACHCHAN: Sir, you are very right. But, that is without speaking,
that is only by expression.

MR. CHAIRMAN: Otherwise, the Director will say ‘cut’.

SHRI PRASHANTA NANDA (Odisha): Sir, this is a Bill to declare four more
National Institutes to give them power to give diplomas and degrees. It is very rightly
said by Jayaji, that we are not those people who talk about Bills or amendments only,
we are artists. | have personally gone to very many NIFTs and had talks with the
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students there and seen their problems. | cannot discuss it elaborately because time
does not permit me. But, | want to give some suggestions for the hon. Minister to note.
Sir, the policy of upgradation of infrastructure and employment of trained faculty and
staff should be framed by bringing in amendments in Statutes.

NIFT should also have similar systems of empowered campuses like 11Ts, 1IMs and
NIDs. Instead of having one board, each campus should be monitored and supported
by Board, for its development. One board and expansion of campuses is resulting in lack
of support by expert human resource. Each campus should have a separate department
of Green building initiative which will help in sustainable environment and also help in
development of smart city.

The curriculum needs an overhaul to make it more relevant for innovative thought
process, as was told by Jayaji, and practical outcome. It could be intensive and demanding
with more faculty-student interactions. The areas of improvement should include research
methodologies, problem identification, conceptual development, specific software skills,
renderings, presentation slide preparations, quick mock-ups, time-management, quality
of deliverables, creative problem-solving skills, project management and professional
practice. Mentoring should be at various stages of the design process, from ideation
and research to client meetings and costing. Sir, the design education quality mark will
be granted to campuses which undergo the review process and who meet or exceed the
expectations for quality and standards as prescribed in the quality code.

The major development is required for enhancement in trained human resource
with set targets of achievements in all areas.

Sir, I want to add one more line. | have personally seen that the students are the
best chosen students there, as told by Rameshji. But, | personally felt that the faculty
is not up to the imagination of the students. Here, | will add one thing in regard to
Odisha. We have got so much potentiality of designs which could have been taken,
the handicrafts of tribals and others and also Patachitra which is famous in the entire
world. Sir, no basic things have been done, even if, we talk about having a research
institute there.
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SHRI SUKHENDU SEKHAR RAY: Maybe because she is on the Panel of Vice-
Chairmen.

MR. CHAIRMAN: Maybe. You are also there.

DR. BANDA PRAKASH (Telangana): Sir, | thank you for giving me the opportunity
to speak on this Bill. Sir, this Bill seeks to declare four institutions as institutes of
national importance. Sir, these institutes are meant for particularly developing the high
quality skilled manpower in design which, in turn, will create job opportunities, both
direct and indirect, by providing sustainable design interventions for crafts, handloom,
rural technology, small, medium and large-scale enterprises and outreach programs for
capacity, capability and institution building.

Sir, we support this Bill. Definitely, it is a new step forward. We are going forward
in the new areas. We should continue to build such type of institutions countrywide.
I would like to inform the hon. Minister, and, | would also like to bring it to the notice
of the Chair that one ASU machine was invented by a weaver of Telangana. He was also
awarded Padma Shri. Such type of rural technology is also available in the country. Sir,
in Hyderabad and Telangana, we are having a lot of rural focus. We are working in the
rural areas particularly for developing crafts and handloom sectors. | request the hon.
Minister to kindly consider granting one rural institution at Hyderabad. Our Government
will provide land and other infrastructure development support for the programme.
Thank you.

SHRI K. SOMAPRASAD (Kerala): Mr. Chairman, Sir, | support this Bill. The Bill
proposes to declare four institutions as institutes of national importance and to confer
power on them to grant degree, diploma and other academic distinctions. Sir, the design
sector is a highly developing branch all over the world and it is a highly competitive
field also. Hence, we should take all possible steps to raise the design education to a
global standard of excellence.

In Kerala also, there is a design institute, the Kerala Institute of Design, which was
established in 2008 with the support of National Institute of Design, Ahmedabad. It is
one of the first State-owned design institutes in India. The faculty development
programme and the curriculum development for the design programmes of KSID are
provided by the NID, Ahmedabad. The institute currently conducts post-graduate diploma

programmes, design development...
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MR. CHAIRMAN: What is your suggestion?

SHRI K. SOMAPRASAD: Sir, | am coming to that. For further development and
expansion of the institute, more financial and technological assistance is needed. There
are ample chances for the development of design sector in Kerala. Kerala has a unique
position in khadi and handloom production, handicraft and traditional artisan sector.
Hence, there is a scope for international level design institute. | request the Government
to give necessary help to upgrade the standard of Kerala State Institute of Design as
an Institute of National Importance. Thank you, Sir.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, I do have a similar request. The first
dam Kallanai in India was built in Tamil Nadu by King Karikala to supply water to
farmers. Brihadishvara Temple, a fine piece of architecture, was built thousand years ago
and a huge stone was kept on top of the tower. The design is such that the shadow
of the stone does not fall on the ground. People might have seen Mahabalipuram. That
single rock standing there and stone carvings are beautiful example of architectural
design. For a student to learn what a design is, there should be an institute in Tamil
Nadu. Only then can he go to these places and see what architecture is and what a
design is. That way he can learn a lot. My request is that there should be an institute
in Tamil Nadu also to help the students really learn what a design is. Thank you, Sir.

SHRIMATI VANDANA CHAVAN (Mabharashtra): Sir, Jairam Ramesh ji has very
eloquently spoken about the history of the institutions. | want to say that it is a matter
of great pride that all the institutes — I1Ts, 1IMs and NIDs — which were conceived way
back in 1961 are today acclaimed not only nationally but internationally also. It is a
matter of great pride for us and | am happy that four institutes are now falling in line.

Sir, 1 wish to bring to the notice of the hon. Minister only three points. | have gone
through the website of the NID. There are very, very interesting courses right from
animation to textile to lifestyle accessories, etc. For Bachelor of Designs, there are eight
courses. For Master of Design, there are 19 courses.

Now | come to my three interventions or suggestions. One, the NID should start
even short-term courses. Today, even for an art lover, it is a stress buster. Even people
like us, who want a short course, can probably take a three-month course. Artisans have
already been mentioned, so | will not speak on it again. Even for Self Help Groups
(SHGs), if these courses could be extended, it will be nice.
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Two, several new materials are coming into the market. These artisans obviously
will not know what the new materials are. So if a course on new materials is introduced,

that will be another good thing.

The third most important point, Sir, is this. You had been a Minister of Urban
Development. Urban aesthetics is absolutely important. Today, cities are growing. They
are growing in a very haphazard manner. Cities are engines of growth. Therefore, if we
really want to have a well-planned city, a beautiful city, then we need a course on urban
aesthetics. | would like to point out one Amendment which was brought into the
Constitution. It is the 74th Amendment which brought about Twelfth Schedule. It talks
about giving some responsibilities to the municipalities. Out of the 18 responsibilities
that have been given, point number 13 talks about promotion of culture, educational and
aesthetic aspects. We have never spoken about aesthetics. | think that this is an apt
point where the NIDs can take up this course. | will be really happy if the Minister thinks
about it. Thank you, Sir.
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DR. AMEE YAJNIK (Gujarat): Mr. Chairman, Sir, | thank you for giving me this one
minute. | just wanted to share my feelings with this august House. When | saw the
National Institute of Design (Amendment) Bill, | wanted to share with this august House
that | come from the city of Ahmedabad which has this National Institute of Design.
Ahmedabad is known for Sabarmati Ashram, the Mahatma's Ashram, which shows and
depicts simplicity. But, Sir, there are four more institutions in my city. They are the
Physical Research Laboratory, known as PRL, the Indian Institute of Management, the
Space Applications Centre of ISRO, and the Centre for Environment Planning and
Technology, known as CEPT University. Sir, these are institutes of eminence which have
given very renowned citizens, who have contributed to our nation-building work. I just

wanted to feel proud and share this moment with all of you. Thank you very much, Sir.
MR. CHAIRMAN: Dr. T. Subbarami Reddy.
DR. T. SUBBARAMI REDDY: Sir, I am not speaking.

MR. CHAIRMAN: Now, the Minister would reply.
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THE MINISTER OF RAILWAY'S; AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PIYUSH GOYAL): Mr. Chairman, Sir, | must say that when | came into
the House for this Bill, | thought that it is a very simple Bill and there won't be any
discussion. But, | must say that the quality of debate in this short period has truly been
remarkable. This is really one of those rare occasions when every hon. Member, who
spoke, spoke with a lot of passion and a lot of positivity and has brought out some
absolutely wonderful suggestions. In respect of all the suggestions, | would like to
assure the hon. Members that we will take them on board. | would try to reach out to
those of you who are interested, particularly Jairam Rameshji, Jayaji, etc. | would not
take all the names but all the hon. Members really gave some very good inputs. | would
like to just clarify a couple of things without getting too much into specific details.
Jairam Rameshji, nobody ever has taken away what has happened over so many years.
While debating or arguing or discussing, they may make a point or two, but the fact
of the life is that Governments work in continuity. Progress is the mark of 72 years of
independence. The country's hon. Prime Minister, Shri Narendra Modi, in his very first
speech, on 15th August from the ramparts of the Red Fort, had acknowledged the
contribution of all successive Governments and Prime Ministers in nation-building.
Nobody will ever take away the fact that over the years, our leaders have truly done
some wonderful work to make India what it is today, including the fact that many of
these scientific institutions and very, very innovative thoughts came at the time of
Jawaharlal Nehruji, and subsequent Prime Ministers have continued that work. Nobody
will take away that credit from any of them. Particularly on space power, | can assure
you that we are very, very proud of what Sarabhaiji, Homi Bhabhaji and all of them did.
Clearly, we all recognize and it is a matter of pride for me, I come from Mumbai, the Homi
Bhabha institutions are in Mumbai. These have done some wonderful work there. All
of that is culminating in making India a super power today. | can only say that we are
trying to speed up that process. We are trying to bring in more thrust, more self-
confidence and bringing that more like a national mission, where we are taking the
people along, involving people, sharing with people the joy of all of this happening so
that we hope that all our youngsters get inspired by what is happening in the country
and can participate in nation-building.

Very good ideas have come on faculty. | am sure many hon. Members will appreciate
that the Government has its own restrictions when it comes to method of selecting
faculty, how to retain that faculty, how to compensate them for the good work that they
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can do and know how to do. I think I will take up the suggestion on industry, faculty
and academia interactions and engagement so that industry can support academia and
like we have international institutions where faculty is also allowed to play a role with
the private sector and, maybe, at times even supplement their income. | will have to
study it within the paraphernalia of Government working so that it does not lead to any
misuse but | would certainly take on board the valuable inputs that you all gave on the
faculty aspect of it, particularly. Industry partnerships can actually evolve these institutions
to much more vibrant and practical education which was mentioned by some of the
Members.

I must also acknowledge one very good point that Madam Jayaji mentioned. I will
discuss with my Department. | think, we will have an engagement with all of you, who
spoke today, informally one of these days so that we can see what more ideas can be
worked on. I will take you up on your Jammu and Kashmir idea particularly and discuss
with the new Government Administrators, Lieutenant Governor, whoever comes into play
there and see to it that it could be a very good opening to start the building up process
that hon. Home Minister yesterday spoke about. About FTII, you have given some
points. | will share it with the hon. Minister, Prakash Javadekarji. | can assure you we
do not wish to interfere with any institute. Even NITs will be run by the governing
council. The President only appoints the Visitor and then the governing council has full
autonomy. In fact, in two months, |1 did not even have one occasion to see any file or
anything to do with these NITs except this Bill that | am putting forward. So, | can assure
you we want complete independence. We want them to blossom because then only truly
they can be institutes of national importance. Jairamji, by the way, the Institutes of
Eminence is a concept which is expected to encourage our important institutes like I1Ts,
IIMs, Institute of Science in Bangalore to even excel further and become world class
institutes. You have mentioned about an institute getting that tag IOE, which is non-
existent. | think we should not belittle that, it was a process run by very eminent
independent persons, led by the former CEC, Dr. Gopalaswamy. It was a process where
it was announced upfront that those who are willing to invest large amounts of money
can also approach for IOE tag, Institute of Eminence tag. If they are giving a business
plan or a very good plan of action, which can justify that it will be an 10E, we will give
them that certification. Obviously, it is only after the institute comes up and all of that
is verified that the institute can use that IOE tag to get international recognition but no
Government funding is sought to be given to any private institute. Government funding
will only go to the Government Institutes of Eminence like IITs, 1IMS, 1ISC and all.
...(Interruptions)...
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SHRI JAIRAM RAMESH: As the Chairman would put it; why did you not have
a category called Institutes of Imminent Eminence? ...(Interruptions)...

MR. CHAIRMAN: And then make Mr. Jairam Ramesh as Chairman of such eminent
Institute! ...(Interruptions)...

SHRI PIYUSH GOYAL: I really liked some of the thoughts that came up about
Indian handicrafts, Indian design capability. SI¥ g8 wgdel Sit 7 w8l f& Areiar ik
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MR. CHAIRMAN: The question is:

“That the Bill to amend the National Institute of Design Act, 2014, be taken into

consideration."
The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2 to 22 were added to the Bill.



Government [6 August, 2019] Bills 149

MR. CHAIRMAN: In Clause 23, there is one Amendment (No.1), by Dr. T. Subbarami
Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, | am not moving it. But, | want to make a small
suggestion. I am making this suggestion to the Government, to my friend, Shri Piyush
Goyal that in addition to Principal Designer, the post of Registrar should also be
provided for the purpose of fixing maximum of the pay-scale. I am not moving my

Amendment.

Clause 23 added to the Bill.
Clauses 24 to 39 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PIYUSH GOYAL: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.
MR. CHAIRMAN: Hon. Members...

SHRI PIYUSH GOYAL: Sir, one minute. | want to thank you for inviting all of us
for lunch tomorrow at 1'o clock. We have just received all the invitations and | think
this has been one of the most productive Sessions that, at least, | have seen in the last
nine years. | am sure the whole House joins me in complimenting and congratulating
you. | assure you that we all look forward to a sumptuous lunch with you tomorrow
at 1'o clock.

£ FUORT  FHY R AR, RER GFET AR, R g=dre < |...(aem)...

AT EREW], 3 T 8 Government Business B9 I8 &1 SH &H 37T
TEl oI, FeT o, IR &b & U 3T GeMa & & Zero Hour TET BRI 11.00 a1
A M YH PP 12.30 IOl AP BH AT B FAG R ol | Then, afterwards, there
will be observation by the Chair just about the work. And, then, | also have suggestions
to all the parties. |1 have not yet received the names of the Members of the Standing
Committees from important parties. Please see to it. Important parties means number-wise
and not otherwise important. Everybody is important that way. Today is 6th August.
Anybody who do not give their names before 14th August, they will not be there in
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KIASEIRIN
any of the Committees, and this decision is final. So | appeal to all the political parties,
please send your names so that the work of the Standing Committees can start. Send

by 14th August, today is 6th. One week's time is given.

SHRI JAIRAM RAMESH: The person we gave our names has been hijacked.

...(Interruptions)...
MR. CHAIRMAN: No, no. ...(Interruptions)...
SHRI SUKHENDU SEKHAR RAY: This is a practical problem. ...(Interruptions)...

MR. CHAIRMAN: The point is, no hijacking is allowed and no demands are met
because of hijacking like, earlier, it happened. Only thing is, resigning from the membership
of the House is not an ordinary thing. One has to understand this. Changing party is
a different matter along with the post. If somebody is giving up the post and then taking

his own preference, we cannot make any comment on him.
DR. T. SUBBARAMI REDDY: Sir, what are the Bills listed for tomorrow?
MR. CHAIRMAN: We have a couple of Bills. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, what are the Bills for tomorrow?

...(Interruptions)...

MR. CHAIRMAN: You are not hearing what | am saying. There are a couple of
Bills. There is the Surrogacy Bill. There is the Transgender Bill, the Jallianwala Bagh Bill
and the Judges' Salaries and Emoluments Bill also. The Judges Salaries Bill has now been
declared as a Money Bill. If we discuss it, we will be benefited, otherwise it is up to
you. So | request the Parliamentary Affairs Minister to talk to other parties and, on
priority, what can be taken up and disposed of in that time, you please decide amongst

yourselves. Okay.

And please remember, at 12.45 p.m., you will be moving towards my official

residence. The House stands adjourned to meet at 11.00 a.m. tomorrow.

The House then adjourned at seventeen minutes past
seven of the clock till eleven of the clock on
Wednesday, the 7th August, 2019.
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